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LOK SABHA DEBATES

LOK SABHA

Thursday, May 1, 1969, Vaisakha 11,
189] (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
firer et & foldt W< et s

*1441. oit Wae T e :
=it sivwTe fog -
Lk ecicc
‘&fﬂ\" Ho rﬂ!:

T WW AWy gaty A g T A
wqr w4 T -

(%) /= &= a§t & faw wrfesi &
fasr =Tl & fal £« feaa samex
Ty #T g § fran et § oaem
;

(=) foaw saafal &1 f@Ed &
HTaEaEdT ¢ ;

(w) ®r G w fadws s
Fot foed s faw wfesl & fad
afam g i ag Wi § A
T O AYAT AT FT TH GO @ F
T

() afx &, o &k w1 wor 2

ow, QumT A gaiw waew o
e At () T s ATew) : (F)
AR (@), ™ TEY F FEw W

T & & A 50 g9a g ITAH
T ]

() 3= (7). @ R w7 F@FRl
¥ qrrast < fa=me frgr o

i WATET TR : NG WS, AT
frer wogdl & forg A At qHET agd
TEAT & o ATt & 22 979 & A oY
famr sfer o @ sy iR @t &t s
@ ¢ faeelt F Sefigae smiaTee ¥a7
FqE W @R A owET § ag w09
3500 & srafs 2w feamdz 0w 2
gra FrE | AT ag @ R 1960 F
60,000 gferat of famdt s 97 ol
Fof@d & famam e §
T wf & qe e g woag
a9 $ROeE & MU e § &
Sforeera aarad X 99 gvag § e
T & Wt w1 arada w00 7

TR AT aTF & et wmfasl, war-
g4 a1 wremifey arsfedi 1 w@an
gfaard 2 & & foed f g & fag
TTET § TTET AHTT & T% 7

oY WA W AT ;I a1 AF
& 5 i v & fau 7T 3 AN
gfauTg ot g aeF § faow anl &
Toq FGH &1 A7 CIEEE 1 & &
IuH foasr gw aar #4 ¥ fF a8 @9
& & YT 9§ FTH P IAAT AGI g1 AT
& ) FIFTS 7 50 wfivera: w5 3w 50 wfaww
T & ®7 F To7 TR & AT Ty Trg-
arag 1 fear fF 57 7%= &1 g
ared o afe worgdl  ge §t geer
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¥ formT SEeT ST ST nfgd ar seer
TE g TFT 1N o) AEAE g A
v fam fe ¥ wow @ dar
Fad AFH ¥ JEEE F A FH W AW
< faaR FX @ § R T fae s
W IR R wa i oo
T A R E F o 3 T
X1

gl 0% AWAE geE 7 faegifer
wrrsfedi T w6 @ ag faae s
F qredT § aga GUgAg & 1 A gW
Femaifesw MY @ E AfFT
augdl A Wt @F A Frerafer awrg
@ S F IS gHF Arey ¥ afew
IR TOFT ¥ Mrgw s W ar faAm
w4 |

=t WAT W TR : TAH AL, AT
o wgiey 7 ag A foar f5 o awen
daw TR g A @ AR AR
I WA F R A wE )
feeft ¥ g ag ¢ & i famdi A
feam g dfew, argew s feoan
100 &9% 7T & 31X ©F wogE # -
R aw g feet wgr d ag e
o S oY @ 1 o ag @ R o de
T J9T T 90 AT

T G A ag g fF oW oA
YE FIT EF GG FT AAH 7 qF GHRAY
HAE F Ak ¥ FU g AE q qA S
i o TEA AW g ¥
TeTg w41 (% T[T dedw day #§
€ FA T AT ABFT FVA T
feeam 2T W JEC AFAEL & qH W
w7 |

ZqT ga™ & °9g FT Aear g &
Ty ooy < @ #  feaeT T @]
wat g @ #1 Tz &, feaar s

MAY 1, 1969

Oral Answers 4

gtz & =7 ¥ faar @ o'\ 9 frad w1
It Al & fAw v § 7

oft Wi W W Wt aF e
A FT FATA E G TS A ArAG ¢
fs og Fa= feel & far ol & fag
7@ afew geqet 3 & faer worgd w1 0
& | T 3 F Gt worgd ) A
Tt wifw 1

AL TRA T TG AT AN A W
a2 7t faae w3 @ v Ty few de-
fait gt am gnm, 9'r S0 FIwFwE §
Fgr AT o At i 100 FW AW §
g W g1 AT Y qT A F% 7 FA
TR ey FEaal Az a ¥ sw@=-
Mg S o W Fg @ I@ w®
& T fa=e g T g9 § AR T
FIETA ¥ G FAT G0 | AFFT TEw
it wfas sfeq ggv fim F7 av ST
giusmgmdiag g fan g &
reamad 7w ¢ 6 Ao § fag aee
T wrd afe 9@ soflw S Tew amn
& oA e 78 arf | SEi 9T 7y Hee-
O § i aw ¥ worgQ & g w@RE
X dragr g ¥ o faeer g
& T & | T AT wEE ¥ A G
fear fF Tog A & faw w7 AR
A dt 39 wgw I faax F400
FIfF FA=aEaT ATeqw @y § R I
wifeg & g% g 19 F THA g |

st WA & g ¢ 7 ag it ger w@v
fi6 &1 arer ¥ s favaer i fear § 7

=t Wi Wt W 08 SR
gt o T &

ot fET AWM A wEA A F
fae §3 qur At ?

S ATTE W A 9T T
FfacsT axd €1
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*f sifeTe Tag - ¥ @R 48 q9-
a1 # g9 00 fF ag wogd oS
@ A GHET ¢ SEH! g9 F 7 faar
F S AT A AT AT g § I
Fea w1 fagra am g 7

=t AR W ATHIT : T FA qF
g6 &1 Tt TEET ST g9 gl @ /e
wgt % IF dEaTe T FH FAE T
aIFT AR wrgemE FRE 1 g% W
T FT 4g 3 ey § fe oS o
T W Aagd & fag ey §
TO T G A AOIgd #1 A AW
g q| al #1232 fear @ fomar 5
grauar fade FA @A E 1 a0 I=
frarm@ EFmasiaw gav
I8 YA & ¢ fF wrag e @
Ty &Y g wiE A 5 A ogAA I
fear & ag s arfaw &1 g9 o

SHRI LOBO PRABHU : In respect of
this scheme there was three parties, namely,
the State Government, the employers and
the workers. Though I fully sympathise
with my friends anxiety about providing
accommodation to these workers, Government
will admit that none these three partics are
enthusiastic in this scheme. State Govern-
ments are pot utilising the grants given to
them. Workers are not utilising the houses
allotted to them and employers are not accept-
ing the grants pressed on them. Have you
enquired as to what is the reason for the
lack of enthusiasm for your scheme ? The
employers have to pay by way of interest
much more than they would pay by way of
house allowance. Workers are only occupants
for the duration of their work. As soon as
they give up the work, they have no right
in the house. Iwould like to ask this
question. Why don"t you think of a scheme
where some ownership rights accrue to the
workers ? You might evolve a scheme,
where they may utilise the provident fund
and the workers cannot only occupy the
houses but own it during the course of
their work and thereafter.:

SHRI INDRAJIT GUPTA : Sir, he
should be congratulated for putting this
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question. Today is May Day, which is
Workers® Day.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) Today he is in red shirt.

SHRI BHAGWAT JHA AZAD : Sir,
it is nice to see the hon. Member in red
shirt, It is very mice to hear this idea from
him on May Day. I also welcome this. It
is true that when houses are given to the
workers, we had encouraged the idea of
allowing workers to purchase in due course
of time by paying in instalments. Some-
how that idea did not work up and we still
feel that there should be such scheme where
the workers could benefit, Therefore, we
have got a build-your-house scheme for which
we give loan for Housing and through
other sources but we are prepared also to
give loan from the provident fund as
mentioned by the hon. Member for the
scheme of build your-own-houses. About
the three partners we find sometimes this
whatever may be the reasons, the fact remains
that this problem has to be solved and we
have to persuade them, goad them, advise
them that this scheme should continue
and progress.

=Y firg aremer : W S A wFG E
T A8 &, 3 g, wfew o wmmEd A
gr g ol ® g7 @ dfgenr s W
wfore ae T @ § 7

St AT W AW 4 R AR
areoT faa & | 98 a9 WR R & 1

SHRI INDRAIJIT K. GUPTA: The difficulty
about finding land which the Hon. Minister
referred to may be brought up in the case
of existing factories because the adjacent
arcas may be built upon already. Butin
the case of new factories and new industries
which have been licensed all the time, why
don’t the Government think of imposing a
condition that in the case of these mew
licences it will be incumbent on the new
factory owners to provide a minimum number
of houses for the workers 7 Can they mnot
make it compulsory ?
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SHRI BHAGWAT JHA AZAD : As
I have said, it is true that housing should
be a condition because unless workers get
good houses, they cannot put their heart
into their work and we cannot get sufficient
production. We have always encouraged
this and have passed on this idea to the
employers and the State Governments. The
difficulty is that this can be done only
through legislation and regarding legislation
we have already explained our difficulties.
Still, we will consult State Governments on
this point and come to some arrangement.

SHRI INDRAJIT GUPTA : This has
nothing to do with State Government. This
is about licences which have been given for
new industries. Why npot make it
a condition ?

SHRI BHAGWAT JHA AZAD : Even
in the case of new licences, State Governments
come into the picture.

SHRI BAL RAJ MADHOK : Central
Governmeat give the licences.

SHRI BHAGWAT JHA AZAD : Not all.

st agow #fgent ;. it WA
Ag1eg { aaerar 5 aga @ wwfmar @)
dxcfat T § Fme o oEEre &
g % fay g A @dr g 0 & W
gL & 98 Fr€ Ao § e e
TR0 A ¥ o W GAT A wET
a1 dfegat T & wedw oA O ot
g AT FIH § AT A FY Afr AR
JAdy o oy, w ot ey ot dfagal
AH TR ?

! AmTE W a9 3% g
dfrgar gt @A ot /W, afew S
o & fe fad s TE afew T
Ffee & fadw &1 0 s @
qear & | sufayr & A vy % § F
dfrzat Bgrlt @1 H & Ew |

SHRI E. K. NAYANAR : We have
rural housing scheme, town housing scheme,

Corporation housing scheme and we have
agricultural workers’ housing scheme. But so
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far as industrial workers are concerned,
there is no such comprehensive scheme.
Shri Lobo Prabhu explained here that the
workers are not spending money for housing.

There is no money allotted to workers
for housing.

SHRI LOBO PRABHU : I have not

said that.

¥
-

SHRI E. K. NAYANAR : Yes, I want
to know whether Government will evolve
a comprehensive housing scheme for industrial
workers working in factories. Some such
measure must be taken by the Central
Government with the aid of the State
Governments with the Central Government
take initiative in the matter ?

SHRI BHAGWAT JHA AZAD: As a
matter of fact, we have at present schemes
which we are trying to implement through
the State Govérnments. We give them
grants or loans and the State Governments
in their turn are geiting it done by local
bodies or other agencies.

ot waww : dfegdl & awd ¥ fad
ST FATET I FT qE@E ¢ IAH fawman
T FA ¥ ol qr ol & oA
et g o @ fr ot sy s
TgT SATET FATE FAY A ? J qGAL
w1 oY arr for § 3@ H 50,000 FwE
g afe 97 & fA¥ @R &1 o A 8
Tw fawwar &1 @Y wERw £F gL G
R foraw wwg § w00 7

st WrA W g war #9
qqETT | G ¥ wvw ¥ f 3o AE
¥g T%AT § 98 9 AT § IEE I
UG GLHFTE FT AHA qAWT 1 TG
o FFT TAET AE I A T
vu¥ fat e s @ €T H W
¥ wwd § a7 afedw ¥ awy §, Afe
ag T TTHR ® A FA A AL

= TR TSI : ol Ug FIEL
DY@ IT B} gAY Hw ) AR
Aot ot | gt 9% T gew dveT A
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FEifAg FW F T §, FEA ¥
sfears &, R 5@ dAT B oA A
¥ folr 97 o ;|wfed F wy & @t
HHA FT AAAF T AE I747 Svar ?

= AMEA W AW UL THA
QAT F sa o F@reT fed oy &
F AT A7 ft I & AR g ag
Hferw w1 § fF 37 F1 TFW FEEA
few o< &7 o, afew sferfog g f
S FogE 99 FARY ¥ uefem @9 F
T ATV FIA TH FE § AR T 7GR
FHEW I §d ST ag gfaawr
FANT T QT §, Wi g Ay §
fr faeg Ak gise &W W e
oY AT THE AL A W F I
s faar s

SHRI TENNETI VISWANATHAM : In
view of this difficulty, will the Government
consider this proposal by which the scheme
can always be divided into two parts ? One
is, where the buildings are built and let out
to the workers, and the other is where land
is acquired. Divide it into plots and then
give them to the workers themselves so that
they can build on them.

SHRI BHAGWAT JHA AZAD : I think
it is a good proposal, which the Hon.
Member has made. As regards the latter
part, we have ‘build-your-house scheme.’

e 7 ar fasrm #§ fet o1 W

*lnz.ﬂmw;tﬁmﬁ:
s TR =T ;

it Wieg W |

T AT AYT TETCA A HAC FA
Tg FaT A FAT FIH

(%) 1% 7 ar< faamn qar Erom
faramr & fgredy % 6 o1 @ F0 ST 81T
T E;
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(=) 7 fg=t vy Toat § aan
gorrE, AEISE AR A H I,
A w3 anfr & wft gl =17 fg=h &
HITET T4 T 9T §; AR

() afe &, ot ¥ b FrOT § ?

AT AT AWICA HATHE AT wATC
fewm & oow Wt (=t Acfeg ). (7)
erareT ( wEvew ) wfafma, 1967 &
FgER feardt a@ & A Freafafen
F1or fg=r % ot fear o w@r & —

(1) s=am=

(2) srrea &R
(3) forar

(4) T FfagEg
(5) samafas agr a9 foE
(6) s famftai
(7) w&g g€
(8) sferry’

(9) w

(10) =rsHw

(11) wfire

(12) Tex ¥ vt

(13) fage, weq W34, WSFAR &R
I 93T FEeEl aqr feer TR ofe
wea 7Y 15 sfawa Tiem fAEfmem |
qOT G TUT EEUATT 1T TrE eI
sl #t dewm  fAEfaeng ot fger ¥
ST FLA FT TG | '

go% wfafaa frefafes st &
forg ey &1 s frar o @ i —

(1) fesr & s i #7 I
(2) FeaE awr afrerd

(3) 37 wew gTd F @19 OX-
sy & fag fomsY wsramar fgdt 1

(4) wgi st winfcl ¥ W
TT-qEIR
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(5) o Tl & fag ferr
T

(6) T weaTr A AT
(7) Fre-arae ey F fag
(8) wr-fiege o R

(9) feoqoft qar sty v

(=) st =¥

() ot #ra & v Tt F w10
w0 ¥ gt § wom atedn A

=t Trerey faurdt : & 5 wEEw
& S =TgaT g ¥ feaw o W)
X § i St & 9 Wiy fedr # A
T AT *Y sqaear @ 7

N Fg: A g ae i A
HEqT 9920 § A I & 3158 AR WX
oy § wigl fe=y & e 3 Ay smEwdr

g

it Ty Tl @ s WA aEET
T fF foer Toat &1 o wrar fg=
¢ gt ¥faw 3% swe & oy i &
FTAA G0 & a1 7 ? R A v
g @ 3@ A9 W wW @y ge f ani
Y 3 surRTa | = € Ay § e
I ¥faE 9F AFEC @ & fay
sireaTen ey, Far g 7l ¥faw §%
Farde et § T sroew w3 7

ot A Tag : ¥feew 3% arae fgdh
Foft sw @ &1 TR arEg W
#% g wiw nfeat § Qo wTaw A
= @ § 1 dfF femforsd dwe werd
dey W T § 5w fad e ot gw
ofei 2 81

ot T § ool ageE ¥ qer
s g e fomr 2w # e W Tl
? a5 & foy i g7 Hfewre R
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& 9% ottt @ @ Foaras @t 2,
TR AR EANRE I TR ¥ A
a1 anfeerew & @9 & @ 9o faw v
ag & X 3 fF aw ww w0 fgh
ifFmr 537 ok dr 99 aw ag w7
T E 7

ot ¥ Fog : T it w77 e framat
festfer s w@rd sedi i s & ow
¥ W AR ¥ fed ¥ @ wv
Yo ZH T G% qg wfew ) AT gw
sare w3 ) & 5 afus ¥ afas or-as-
TR i oot afgr w & &
ag T qgT T & AT W F4

St W =0 : ATTHT F15E AT AT
Tz

sit Srcfag : garT wAE afr ot W
w® R

st Hiwg AR ; w1 AR AEET T4-
am fF 9% @Aem g W S
e foet wead o Hmew § 99
areqae Tat & grar faaw sfade 1968-
69 % wega frdr i § TR ¥

fraa sfaet &1 swaw fe=d ok
it ¥ fora mam &

# g Y st =g g R 1968-69
& ow are § fay ofows o @ ®
wifae ol 1 § o faram afaea 5@
¥ & fras s @ fgedy ST § wr-
o AT & 1

@ ¥ fag : W ) g o
T ¥ ¥ @ wfew v e fag
a Afew Tfgd |
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it sreg waw : gfrwa } Ol

=it 8 Fog : dear @ At A @1 A
wferarer & fea o @war g0

=t S\qE SEW : TG AT T Tq
g i g aram T Hrawa &1

MR SPEAKER : He has mnot got the
particulars and he wants notice.

=t MwgwawE : ag T awnr g | fEE
A F Fiwe Ar o §? Gt
Tt & @1 AE W @ &1 Afew
fear mr & 1 AR U FR AT
Suioll

st g :q@ T H ag e
war & fr fgedt & ot w19 o A< famr
# Y @ & Suwr fedew v § 1 79 war
g mmaTasmIm @
o9 Wi & &y 91 g § feay ow
g, @ o far @i fedes wrwHeA
X GFA FE G AT 9F g g awg
arfgd

st WMy WA W : gfawd @ a@r
a2

MR. SPEAKER : He has not got the

particulars. He would be very happy to
give them but he has not got them now.

SHRI Y. KRIHNAMOORTHI :
Mr Speaker, Sir, I understand that there
is a conspiracy amongst somebody to see
that Hindi is imposed on the unwilling
people of India, which is against the
interests of this country. The Minister
was giving the details of a list in which
Hindi is being imposed. It just reminds
one of the Tughlak regime, when he shifted
the capital from Delhi and back again.

MR. SPEAKER : Please put your
question now, Who the Tughlak is, it is
difficult to decide.

SHRI V. KRISHNAMOORTHI : Those

VAISAKHA 11, 1891 (SAKA)
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Tughlak. That is why I am saying that
by this change of policy in language, they
are going to harm the unity of this country.
It is not only this act, I have got instances
in the railways, the post and telegraph
offices in Madras and in the southern region
where these officials are compelling the
employees there to learn Hindi and saying
that otherwise they will reap the
consequences. I have got copies of official
circulars. Is this Government going to
check such things and such actions?
We have passed a Resolution, and this
Government is going against that resolution
and is putting in Hindi indirectly and
imposing it on unwilling people.

I want to know from the hon. Minister
whether” it is not a fact that by this
imposition of Hindi in some of the offices
in the southern region and Maharasthra,
the non-Hindi speaking people are put to
a lot of suffering and what the Government
is going to do to solve this problem.

SHRI SHIVAJIRAO S. DESHMUKH :
In Maharashtra, they are not put to any
suffering.

SHRI SHER SINGH : Today at least,
I expected my DMK friends also will change

colour.

SHRI V. KRISHNAMOORTHI: I
know what I am. (Interruption) Shri Bhakt
Darshan and Shri Azad—they are known
to us.

SHRI SHER SINGH : I was dis-
appointed to hear the same thing from my
hon. friends today also. But I may tell
him that...

SHRI V. KRISHNMAMOQORTHI : You
are in the North Pole we are in the South
Pole. The country knows it.

SHRI SHER SINGH: We are not
imposing Hindi anywhere. As I said already,
to those who need some information some
forms, some other things in Hindi, we supply
those things in Hindi. We supply them
in the regional languages also at the local
offices, at the branch office level. Therefore,
we are not giving undue importance, as

sitting there are the representatives of he says, to any particolar language or
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anything of that sort. But Hindi being the
language of administration, as has been
approved by this House here, and along
with English, of course, which is an addi-
tional, associate language,—in both these
languages, we will have bilingual forms,
bilingual reports. All these things will
come in, and Hindi, of course, will get
in because Hindi is the official language
here.

SHRI D.N. TIWARY : This question
relates to Hindi-speaking areas and not to
Tamil or Telugu speaking areas. I do not
know why my friends jump up as if it is
a red rag to the bull whenever the name of
Hindi is mentioned.

SHRI V. KRISHNAMOORTHI : There
are non-Hindi people living in Hindi
areas.

SHRI D.N. TIWARY : In Madras also,
non-Tamils are living. But there the
administration is carried on in Tamil.

SHRI V. KRISHNAMOORTHI : That
is State. This is Centre, For your State
administration, you can have Hindi.

SHRI D.N. TIWARY : [ want to
know whether all the telegrams sent in
Hindi in the Hindi areas and in those areas
which have adopted Hindi as their language
are translated into English and sent to other
places or they are sent originally in Hindi?

SHRI SHER SINGH: In more than
50 per cent of the telegraph offices located
in Hindi areas, we have now arrangements
for giving telegrams in Devnagari script.
We have also issued instructions that this
Devnagari telegraph service should be
extended to all the offices as soon as trained
officials are available. We are giving train-
ing to our officersin the use of Devnagari
telegraph service,

sit ST AT e R 99 A &
38 T e fagA et ! Faw s
TaAIfa® ST &1 gigan & @ § ar
fgrdt oy &t foeY 9wd fag @
w9 ATl § | & Y W= e & gy qer
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wrgan g fr avt § el & qw WA
T T R v oF g o Froia gar ar e
N ot o & g o e
sraEedt § ag fg=f & ofr s @iy ?
T gAY e 9 faeit F @ fgy A
e Il wEd 1969 ¥ due
g koY o wwer fawaw st @
qmrlafegidtar gt e @ g fE
T A gIe Afwat 3 fEd
TG A A A od ) w;E I
TERT 7 GG FT a0 A W W @A
@ GATE 1 gEF T gg § fF oW
sfawrdt § ¥ g feg son W Eff
T TrafEaat 1 S8 geaw Ad @ &%
wfaer # & R # sEfeear T ey
i 7w A AgrR fawmT & @ W
T gH qar 6w qg A § A A=
AR AT TR IR § ¢ T
w1 &1 Gar off =g g & AT W AW
TR g § e ¥ o A AW
=

Mg s am el
ST g AW ¥ feeet ¥ g WU
el | A AT Iwg R F F4a 7
W #T o | IRy ot ST agy &
2 & &l o o w2 &, 99 TuEE g,
fagre §, 9aT 2w § K gw" ¥ gW
goa g agi W g e ® swwd
19N FT FIH I & 9 A AT R § |

= TETIET Wrest : §A1 AERE A
St ag w1 & 5 dg A1 TR T A
ToF ary § wiw arg oY, @ F TR
fesThae ¥ e & &1 W
femie & 1T oag g & w0 oA §
o qad fersw § q@r gk § a1 W@
i @ E? fod far e
T § 97 a% ST qgNraT WG A
wy?
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ot 5T g ;a9 Agf af g A
# qrgw 7T FT wEE § GH T
&1 afeT s ol i o A o
qg=T & S |

SHRI BAL RAJ MADHOK : It is very
unfortunate that whenever the language
question comes, immediately the Hindi-
English controversy starts. We have adopted
Hindi as our national language and English
as associated language. Therefore, for the
the time being, the work of the administra-
tion has to go on in both languages. If
there is any case in which only Hindi is used
and English is not used, my friends can have
cause for grouse. When both languages are
used, I do not think anybody can have any
grouse. I would only request my DMK
friends that they should not be allergic
whenever Hindi is mentioned. We are not
allergic to English. So far as Hindi is
concerned, there is no question of imposition.
It is our own language and we must have
our own language here. Mr. Prakash Vir
Shastri said, you have printed the telephene
directory in Hindi, but it is full of mistakes.

I have got a Directory in Hindi., ButI
feel the necessity of an English copy because
I find the Hindi Directory is full of mistakes.
May I know whether in future whatever is
printed in Hindi will be up-to-date ? Even
the changes made in the English Directory
have not been made in Hindi. The tele-
phone numbers which were there eight months
back have been put in the Hindi Directory.
May I know whether in future when they
publish a new Directory in Hindi it will
be up-to-date and mistakes will not be there
as in the present case 7

st 3 fag : wilg @ae w1 Wy
wg 8% ¢ fs wu & 3o = w o
grogeft g e e omm g
Iq X AT aify Y oewTafeEer ol
W ¥ §9 99 T AR FB AW -
faar Wt @@ ) Sfew & sremraw
argar g e wirsy & oy mafoar =
T AR EF T 9 gemw

SHRI S. KANDAPPAN : Sir, I concede
the demand of my Hindi friends to have con-
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tact with the P & T Department in Hindi
only in the Hindi-speaking areas. But I
hope that my Hindi friends would equally
concede our anxiety to allow this benefit of
transacting business with the P & T Depart-
ment and the Railway Department, which
come into contact with the people in all
nooks and corners of the country, in the
different languages of those people, What-
ever might be the constitutional position, in
his answers the Minister has been repeatedly
saying that we are passing through a bilingual
phase. 1 am afraid it would be impossible
for the P & T and the Railways to have this
bilingual phase. 1 do not have any attach-
ment towards English. Ifit is got rid of
today Iwill not feel sorry for it. But to
give a feeling of self-respect for the other
language groups in this country since we are
multi-lingual, these departments have got to
have a multi-lingual system as far as the
operations of these departments vis-a-vis the
public are concerned., In this connection I
would like to know how far the P & T has
so far taken up the work of bringing these
things in Tamil, Telugu and other languages.

Secondly, my hon, friend Shri
Krishnamoorthy also referred to the fact
that we have been getting a lot of representa-
tions to the effect that non-Hindi members
are being compelled to learn that language
in an indirect way. It is not put as a com-
pulsory subject but working hours are taken
up for teaching Hindi with the result that
when they are absent from Hindi classes
they are deemed to be absent from work and
on that basis action is being taken against
them. I do not know whether it is consti-
tutionally the correct position to do that.
I would like to know how many hours are
being taken away from working hours to
teach Hindi language ? Is it incumbent om
the part of an employee to learn Hindi,
when he is doing the job or when he is
selected for a job 7

SHRI SHER SINGH :1 have already
stated that we are bringing out some forms
even io regional languages. They are:

P. O. slips, P. O. journal, P. O. Acco-

In order to
Minister 1

SHRI 5. KANDAPPAN :
to save the trouble of the hon.
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may say that my question was about M. O.
forms, cards, covers and all such things
which the public use. Even Money Order
forms which used to be printed in Tamil,
they have stopped it now. Iam not asking
about administrative forms.

SHRI SHER SINGH : Sir, I was just
reading out the list of the forms which were
printed in regional languages also.

MR. SPEAKER : The Minister may
place it on the Table. He need not read the
whole list.

SHRI SHER SINGH : Nine forms are
printed in regional languages. About Money
Order forms we have issued instructions to
get them printed in three languages—trilin-
gual forms. Money Order Forms, V. P. P.
forms, Acknowledgment of registered articles,
“sent message™ forms, “received telegram”
forms etc. will be now trilingual forms.

SHRI S. KANDAPPAN : What about
teaching of Hindi language to the emplo-
yees 7

SHRI SHER SINGH : Hindi being the
official language has got to be taught to the
employees because unless they know that
language it will be difficult......

MR.
hours ?

SPEAKER : During working

SHRI SHER SINGH : He is objecting
to the very teaching of it.

SHRI 5. KANDAPPAN : My objection
Jds to it being taught during the working
hours.

MR. SPEAKER : We will go to the next
question.

fegem rawamee fafndy & agw
sy gy

*1444. =it wgrem fag Wt - T
W a9 g WAl qg @ W FA
w3 fw :

(%) 7 fggmm AR
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fafate gro earfow Y 7 agwer e
aftag o fag gf &; sk

(=) afz g, &t =+ ger fadreard
a1 § 3T v I o oy ofg® o
fw & & wv sfeareat s o o
e

oW, qre. aar qrete wwrew §
T Ht (st wmEA W s ) e

(%) oft &, g Frems< a8 79w @R

(&) dg% gov7 afeeg & 6 aaw
g &, foi 3 wamst ¥ wfafafe s 3
Sfesi & sfafafe @7 &1 @ &%
WA Y thaR @A W oafoag ¥
giw sv-afafaar fger a1 § | e 3
el AR Fux § Sfefas s
el & g9 ¥ oyAwdl @ sy
aficex ergar gusr avafrag gv-afafa &
HTg T At & 1 qfowg @R Sw @ 0
Fo qurat w1l ¥ fraes o afrs
FaATH grEs Y @A IR
st w1 fawe gem ¥ s -
w1 # ¥ oferd ewvfiw # § aee
ar go wforeat a@q ¥ @ TwCE -

(%) Fratoret a1 S |91 § &
T\ 1 o, (®) It sfrefear;
() wgww frwat % agwar; AR Ay
g vt Higaios waew #t faa-
AT |

=it wgrorw Tag Wt : asaw A,
o & frdr-g s § oA-amarferw &
TEAT qET TN AT &, gEArHl ® e
T g, FEATA T[T T, FAWEL BT
AFTEE 1w FEen g, wfaw
F1 o AT gam & ST AT Y ot /T
gy, @ e aog ¢ fd g
= # qfeqs A i¥z JeTH A
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Faga ¥ w3 @R AR |® TN
Il § A7 F0 § faw wrE @ aft-
aromT FY TG A @ g ?

sl WP W oaTWR : § AT
age { wgwa g v € g @ A
#1 Ao qeAar faelr @ AT 5@ e
WA T T @ & fF oariae ek
qfes g1 JRT § TH FIH ®T Q@
W | FqET Gwa § qfedw Jee< § 34
el § &K griaT YW ¥ 53 gl #
T FAaiT Fifges o= o 1 afe
W frar ¥ ow sfomf g &
TS AR OUeTid § g ' w6
T 31 gEd ygm F#femi ;i fe
T TN ¥ T w9 &Y
QT ¥ arar 9gdt § 1 Ty sfearg avaw
AT & fF &Rl ey g #2119
aF ghraea FT qIEieE TgAwd &
qAET g AT g0, Oq OF 9 T
T TG § FfeArs gt

=Y wgre fag Wit : a5 0
FeraT g e ww @ SR A o w1
gfra+ gidr &, S et sfagfaar
qaE &, @ TW FA A I 9§
Y oY 78 g fear mar g R o S
Fos  gfmm &t ok iz dme &
AT Y, T Iq G B ST F4T
TE FT & A 39 AT B FEifag
FAAMET AT E? Q3w
¥ = 80, 85 S 9T 7 AT ATY Fr
T ag FEw gm o ) Fag
ST =TEa § 5 sgi-gt ag A
ay i g€ @, wwt s fadw ddniie
T TUF & g1 & a1 qugd FT AH F |

oY WTEw W AR . ST 7§
qATAT §, TATL AT A wfeArEat 1
AT aTer A qeT & R s o
saeqr w1 A1 Fdt § fF oF & gfraw
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81 Tg wA T a@ Ag | A
e At @ Aw o §, A e
gframe, Wit aee A ae § &3 gu
ferst X te THo wwo, TIEF AR Qo
amfo fo Fo Mo i@ wW FAEAI A
T FA S IFA S AT Oy ? 2w
AU BY SATEI K AG FIH AT W
T 1At § % =% aeer &1 fasre
afeT 99 aF greegfae adedy s
TE o Tgamad & @ ¥ af@aw 7
@, a9 a6 gq TEel fawrc T a7
a9 |

=it g fag Wi : o AT -
IvF Fgdl &, a9 W §EIC TG AAT
g

=it WA WY AT : ATAAIG g2
THT ST T |

SHRI S KUNDU : The Minister has
said that the Joint Management Council is
running properly. If so, may I know why
during the last few years the number of Joint
Management Councils which was at the
level of 140 has gone down to 89 now ? Is it
because the industrialists and employers are
not cooperating for the proper functioning of
the Joint Management Councils ?

SHRI BHAGWAT JHA AZAD : It isa
fact that this scheme got a wvery big boost
in 1965 when we had aggression and the
managements and unions came together.
In 1966 we had 140 such undertakings where
this was to be tried. In 1967, it became 132;
in 1968, it became 130 and, at present, we
have got 89. It is because many of them
tried to do but later on they could not imple-
ment.

AN HON. MEMBER : Why ?

SHRI S. KUNDU : He has not given
answer to my most relevant question.

SHRI BHAGWAT JHA AZAD : 1 have
answered why it is not functioning, I have
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given the reasons for it, firstly, absence of
right attitude of both employers and
employees; secondly, inter-union rivalry and,
thirdly, the existence of informal consultative
committee, Due to these reasons, we have
not been able to spread out.

s FATEIT @ ;. HA AR,
ot W AT Y ww g T gfew &
TFATQ Fl a9g ¥ aga € gALATS w0
FATA AE 1 97 @ & W faer ofr
gfras § & frel 7 feelt Toeitfos ardt
1 qgw wra e gq §, g fod ga+
TEEwa T g T8 gt 0 & A
ST ¢ fi s o ¥ fe F a wdy
e mfgm s g =< f&
¥ gfawy o § gmear F@ A
o ard AR FE Frgw uF @ gftw
AT 9 §—AwR @Y & oA faaw
AT #3 #1 oF € giaaT e s wfa-
¢ 1% &9 ¥ A9 T 3I9F faafam
e #X SE F |1 G gEwET
Ha |

o AP W AT ;. GIEK dg
2 Fo ? 9 HogT Fu fgdl w1 s
T ¥ fowlz gfrra 1 § 9% Y g9 A9
#¢ 5 gast oo fom am a@ @—
19 TEF § AT o THo THo ¥ IT Uo
A€o o Fo Hio X WrarTa @ a7
I F A F AT E, T IA R AN B
FLaFAE?

SHRI RANGA : May I koow what has
been the experience so far in all those indus-
trial concerns belonging to Government as
well as private enterprise where the joint
management has come in the workers are
content to work there 7 Have there been
fewer strike, fewer days of strike, fewer lock-
outs and fewer man-hours lost ?

SHRI BHAGWAT JHA AZAD: It is
a fact that where we have tried this, the
results are very good. It is a fact that
there have been fewer strikes and the produ-
ctivity has gone up. In such cases where
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we‘have tried and have given hand to the
unions in administration, in management
things, we consult them in production, in
their techniques, in the running of canteens,
in fixing up holidays, the results we have
got so far are encouraging.

ot ware fag : wefw s oY
sfearedt €1 a@ F@ F—www mEl
T oy fo d—sfomedf M vy @
fae & a1 wfemmedi M aed ¥ faw 27
TS ag & % 7g 9 oy wwer 32—
FET aell areil &1 &, & I Y w7
§, ¥ Toe et 1w v A
T a7 § afw daw oF @ g
w® 7

MR. SPEAKER : Next Question.

SHRI JAIPAL SINGH : I must have a
reply. I want to know why 21 come from
the Jharkhand area and I know INTUC has
no following.

MR. SPEAKER : That is all.
Question.

Next

TAET w1 I

1449, =t gty Fag wredt ;s
e way §fw 790 97 S & g w30
.

(F)mmagas g f& @ = 741
¥ qrel #Y Sqefexr 20 sfma & g w
2

() mragrawsg f& a=t =
gy FearzT oY -9 w7 Har a1 @rE;

() afz gr @ s@ & «T FCOU
g @R

(o) Tl #1 Serer awm ¥ fan
™ & I B Aewifg w0 §T TR
T INT FCGE &7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) and (b). A statement giving
the requisite information is laid on the Table
of the Sabha.

(c) During the last 10 years, the average
annual production of pulses ranged between
11.5 million tonnes to 13 million tonnes,
excepting during the year 1963-64 and the
drought years 1965-66 and 1966-67, when the
production dropped down between 8 million
to 10 million tonnes, which shows a percen-
tage decline of 239, to 36.5%, as compared
to the peak production year 1958-59.
The entire indigenous production of pulses
during the last 10 years was available for
home consumption, excepting the year 1968-
69, when a small quantity of 50,000 tonnes
was allowed for export.

(d) Research Scientists are seized of the
problem and a coordinated research pro-
gramme has been adopted. Efforts are being
made to step up the production of pulses
through adoption of the following measure:—

(i) Adoption of package of pratices
approach in large areas under irriga-
ted or assured rainfall conditions
where rapid returns could be obtai-
ned.

(ii) Introduction of short-duration catch
crops of pulses for growing after
kbarif or rabi harvests.

(iii) Programme for inter-cropping of some
of the pulse crops with some cash
crops like sugarcane etc,

(iv) Programme for multiplication. of
rhizobium cultures for different pulses.

(v) Proramme for multiplication of seeds
of some of the newly evolved
strains of pulses,

(vi) Increased wuse of fertilisers specially
phosphatic fertilisers.

(vii) Taking up efficient and economical
control measures against diseases and
insect pests damaging the pulse
crops.

VAISAKHA 11, 1891 (SAKA)

Oral Answers 26

(viii) Evolving disease resistant varieties

of pulses.

(ix) Development of variety of Khesari
with very low content of neuro-toxic
alkaloid, and

(x) Development of wvarieties with better
cooking quality and nutritive value.
st Tqeite fog et - R wEe @
W faaeor 9T qe 9X T@T § S9H 4%
warar o g o faedr 10 aut & el &
Fared 11 fafeas a7 sk 13 fafag @
T wre At g afes =
Fut & Tar 1 g § % Soaew W g
2 el feafa ¥ & 0t wEmw & qeAr
argar g fr 71 9 ag argw & f6 dorme
TR F Ffg fom 3 uF semmer e
2 3 3= ag oot f 2=t & SereA
¥ F=TAT 29 IR THAT FH JY T E,
srafy fart v Fw < far o s
Ty Favdh fe wmd v wror § 7
SHRI ANNASAHIB SHINDE: The Pun-
jab Government has obviously referred to the
period 1966-67 when there was a drought, and
as I have already explained in the statement,
the production of pulses has been varying
from 11.5 million tonnes to 13 million tonnes.
Obviously, there is no increase, as in the case
of the other foodgrains, in this sector. This
has beep engaging our attention. One of the
reasons is that most of the pulses are rain-

fed crops; that means, the vagaries of mon-
soon affect their production.

Secondly, we are trying to develop high-
yielding varieties of pulses.

ot g feg et : e aw &
"L 7 T # gridte ot erd-fedin
Foredt Aferat Tie ¥ A AT g a
frarat 1 € o7 @Y & A ITE IIT TV
3w A ¥ g fad (e
Tl & fodr ot #1E 59 aXg FEHH wY
w®E feq @2 @@ § STRT 99 g
g ? A o wueA fRar o wrE A
ot #1 & o et g § 7
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SHRI ANNASAHIB SHINDE: Yes, Sir.
That has been taken up.

st g feg e Fqer o f
ot & quEde fawret of §, ®m oa
IAX ATH q@qT GHA |

SHRI ANNASAHIB SHINDE: The hon.
Member is aware of the ‘Moong’ variety. We
are trying also ‘Lobia” and ‘Arhar’.

SHRI RANGA: Rajasthan as well as
Pupjab and Haryana Governments are
complaining that the various restrictions that
bave come to be placed upon the export of
their pulses from their regions to other areas
have also been discouraging their kisans. Also
pulses are raised generally as part of the
other crops according to the seasons. What
steps do Government propose to take, first of
all, to ease the movement of pulses from one
State to another and, secondly, to give addi-
tional incentives by way of proper prices
being fixed and then maintained for pulses
also so that their production can go up ?

SHRI ANNASAHIB SHINDE: Prof.
Ranga is not omly an ordinary Member of
this House but heis also a very important
leader of this House. 1am sorry that he
does not know that, atthe moment, there
are no restrictions, whatsoever, on the move-
ment of pulses.

SHRI RANGA: What about the other
part, namely, to give incentives to the
growers of the pulses so that more and more
area within the same acre of land can be
devoted ?

MR. SPEAKER: Next Question.
Procurement of Rice
+
*1452, SHRI R. BARUA:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA NAIDU:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it isa fact that the Food
Corporation of India have procured about
11.5 lakh tonnes of rice since the beginning
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of the current crop season in November, 1968
upto February, 1969;

(b) if so, whether 50 per cent of the tar-
get set for the procurement has been
achieved; and

(c) the total procurement of rice achieved
from the different States so far ?

s
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDEY): (a) and (b). The quantity of rice
procured during the current crop season upto
February, 1969 by the Food Corporation of
India was about 14.45 lakh tonnes of rice.

No separate target of procurement by
Food Corporation of India had been fixed.
Actual procurement of rice by all agencies
including the Food Corporation of India up-
to the end of February, 1969 was about 619
of the overall target.

(c) The total quantity of rice procured
upto about the third week of April by all
agencies including the Food Corporation of
India is about 26.9 lakh tonnes.

SHRI R. BARUA: In view of the
encouraging procurement figure, may I know
whether Government is contemplating to
allow some of the mills to bave their own
arrangement for milling of rice 7 In fact, in
my State, all the rice mills are closing down
which involves a huge loss of invested capital
and also loss of employment.

SHRI ANNASAHIB SHINDE: As far
as the mode of procurement is concerned, we
entirely leave it to the discretion of the State
Governments. It is for the State Govern-
ments to decide on the mode of procurement.

SHRI R. BARUA: In view of the past
experience with regard to losses in the pro-
cess of storage and surreptitious leakage, will
the Government give an assurance that in
regard to procurement and storage, steps will
be taken to plug the loopholes so that
staggering losses in the form of leakage and
in the form of deterioration do not happen ?
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SHRI ANNASAHIB SHINDE: This is
much beyond the purview of this question.
But I would say that there are no staggering
losses as has been mentioned by the hon.
Member.

SHRI CHENGALRAYA NAIDU: Is it
not a fact that the Food Corporation is
charging heavy handling charges ? [Is it due
to overstaffing in the Food Corporation or is
it due to mismanagement in Food Corpo-
ration ? They charge about Rs. 11-12 per
quintal for handling. May I know from the
Minister whether in view of this they will
entrust the procurement to Co-operatives in
the State Federations so that they may charge
less for procurement and also to give some
incentive to people to part with rice ? May
I know from the hon. Minister if they are
going to give Rs. 5 per quintal as bonus ?

SHRI ANNASAHIB SHINDE: As far as
employing co-operative agencies for procure-
ment is concerned, wherever possible the
Food Corporation does try to employ co-
operatives as agents of procurement.

SHRI RANGA: Not as monopolists.

SHRI ANNASAHIB SHINDE: Not as
monopolists. It is also left to the discretion
of the State Government. We consult the
State Government and in consultation with
them the mode of procurement is determined.

As far as the costs are concerned, I am
prepared to sit with any hon. Member. By
and large the costs and margins of the Food
Corporation are just based on actuals, about
Rupee one per quintal for cost of storage
ctc. But this question is being raised on a
number of occasions on the floor of the
House. 1am prepared to sit with any hon,
Member to convince him how the charges are
really not excessive. If there is any sugges-
tion regarding particular item, I am prepared
to look into that.

oY wey ot : dW F wE ww ¥ o
fowmag faeit & e g2 FroOew @
gfveaT wTaw & "0 W 1 @ Ak
¥ 9o ¥ U fawrma fadt ) A F
ST 9T R rmwr e wmr g R

VAISAKHA 11, 1891 (SAKA)

Oral Answers 30

9 AT AHE § FAewe & A1 gg wl
ealr e’

SHRI ANNASAHIB SHINDE: We are
prepared. If there is any information that

the hon, Member has, he should be good
enough to pass it on to us.

st wo o frardt: & g s
Trgar g fF Far e FrediEs o mfa-
& F I AT G W FAA T8
ST A frodT sTam A @ g7
RFrag o e ew & T sk
TEC AT FTIW A H e @ 7
fag @ F S gz A% ofet
IEITT T § JAH FAR AT FT FICI-
T 1 fgrmaw 0 fF g s d @
AT 97 W frw A at ag SEEr 0«
qET FLHA 7

SHRI ANNASAHIB SHINDE: The
assurance which has been given by the hon.
Minister of Food and Agriculture that we
shall be prepared to buy any quantity of rice
stands. Except Jammu and Kashmir,
Maharashtra, Nagaland and Haryana in all
other States the Food Corporation is operat-
ing.

SHRI HEM BARUA: May I know which
is the state in which the Food Corporation has
reached the target of procurement ? Is it
West Bengal 7 If it is West Bengal, what is
the target fixed and the quantity of procure-
ment achieved by now 7

SHRI ANNASAHIB SHINDE: The
procurement so far in West Bengal is satis-
factory. My information is that they have
reached almost Rs. 4 lakhs tonnes for the
State Government and the Food Corporation.

fawerin saferdl W age g AT

*1456. «it FTETT WU ATAT ;AT
W a1 A T ag a9 #7 Far
w4 i :

(%) 7arag g9 § & wowmr §
famerir safaaal # Qo a5 W e
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(=) afz &, @ o fagam safwmt
I geqr feaet & fomad A Qg
Frated ¥ doig §;

() fray fawerin s # a9
1968-69 ¥ QA & wwa< fad Wy F Ay
3 faweir safyedl 1 gear fear @
o A sefvem g+ ¥ §; oK

() 3@ Tsaegr ¥ @& w T
FHATE T A faa g ?

ww, Qe a@ gAaie wEew §
e we (st wrE W e )

(%) sft =
(=) arer & Gar T & |

() 1968-69 3 fawerir sufal &
fore falrg frftor srafem, 7 faesft &t
gErgar & 221 fawair safmat F A
ST w1 A, 1969, F @ ¥ Wiy
et ¥ qofte safedl #1 gear 583
at |

(w) faserin  safeEt #1 Jome
frama & w4 ¥ IwAwR afg ¥ fam,
FLFR TU 929 & &Y &1 1f Fafafen
s & ey qfeoTT e @ &

1. QuaTe g ane fawwin safea
X fraasi @t fafoe sgraar @&
forw, % faeer ¥ fawoi safeal & fag
o fairg fratsra smfem &Y e &y
TR

2. frave srataw gra aHew Ay
FUST AT TTTH & TE |

3. ¥ g & wratewt qur
geqet # fafes &t A0 @A a@w
fawair IFfzaTi F1 ZH9 GEEaT § g
faEg
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4, frdtow #mafem & @ fad
fafeer @1F gro sl ohET &

ey sro § 1

5. ¥ gET F FQiedl adn
degml § Ao T A Sl T F 98t
Fowdt & fow amg dor & S A A g
Fafe

it SfwTC wTe oA : Fewe  WEIE,
7g faaar woit wEiew & qoemaT ag &
/@ S g Afew R Re
= famn, faeslt Tt @ I fear
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anfrgd o &, 3| £ T devey @ity
garg A wad aggr O £ I
g % fAT T FC W@ & |

o} sifere o Az - Y qur fReEh
1 &\T age @ § =wad &1 4
got a1 fs 3% sfwsor & fao. zasr
QT F1 Fo frand & fow, S qwd
F FwE gms & ag W feem &
fau g s F FX @ 27 feaen
et fareror geam € 7

=t WA W AT : UG TS FAT
FT HT Grarer FApa< feqreite & wfew |
ag TSI IO & | ag F gary fawmr
FAG RN
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sit WrEE W AR - SAw qfed,
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F.A. O. Seminar in Manila

*1462. SHRI D. N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it a fact that the recent
Food and Agriculture Organisation Seminar
at Manila has revealed that there is likely to
be a surplus of rice in Asia this year;
and

(b) whether the above trend in production
is likely to affect the price of rice now
being imported by India and if so, to what
extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE, COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b), The discussions at
the 13th Session of the F.A.O. Study Group
on Rice held at Manila from 20-27th March,
1969, indicated that in Asia, better harvests
have been reaped during 1968 in most of the
importing and exporting countries. As a
consequence, India is currently importing rice
at a price considerably lower than last
year,
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SHRID. N. PATODIA : Asa result of
the rice crop throughout the world having
increased will the supply of rice be in excess
of world demand ? I would like to know
what will the element of price advantage that
our country will derive from out of it? In
other words what were the import prices last
year and what are the import prices we are
having to pay now for the Rice ?

SHRI ANNASAHIB SHINDE : Regar-
ding the first part of the hon. Member's
question, that stage of world surplus has not
come so far. And, as far as Price is concer-
ped, I don't think, I should go into the
question of prices of individual countries.
That is not in our interest.

SHRI D. N. PATODIA : What would
be the likely shortage in India compared to
demand and what is the programme
for import 7

SHRI ANMNASAHIB SHINDE : OQur
imports are upto 4 to 5 lakh tonnes. Depen-
ding upon production, we will be in a
position to manage with imports of this
size.

Import of Tractors
+

SHRI DEVEN SEN:

SHRI D. R. PARMAR:
SHRI P. N. SOLANKE
SHRI KIKAR SINGH:

*1468.

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names of the countries from
which tractors were imported during the year
1968 together with the number of tractors
imported from each country;

(b) what was the price of the said trac-
tors and the price at which they were sold
to the users; and

(c) what is the number of tractors S pro-
posed to be imported this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c), A statement giving
the required information is laid on the Table
of the Sabha.
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Statement
(a) and (b) : The information is given below i—
Name of the Model of Quantity imported Total CIF Approx ceiling

country, tractors. during 1968. Price (Rs.) selling price (Rs.)

USS.R. DT-14B 844 46,52,972 58,49,764

Byelarus MTZ-5MS 445 56,89,325 68,84,150

Czechosolvakia Zetor-2011 1000 98,84.200 1,30,74,100

Besides, it was also decided to import 15,000 tractors during 1968-69.

respect of these tractors is given below :

Name of the

Information in

Model of Quantity to be Total Price (Rs.)
country. tractor imported
USSR, DT-14B 6.000* 6,63,00,000 (CIF)
Bye-larus-MTZ-5MS 500 63,92,500 (CTF)(@!

Czechoslovakia Zetor-2011 5,000€ .4,61,85,000 (FOB)

Rumania. Super UTOs 5009/, 77,50,000({C&F)

GDR. RS—09 3,000 3,18,00,000 ,,
The selling prices for the above mentioned tractors have not been fixed

so far.
-

(@ The price is after taking into account

Of these tractors, 1,017 tractors have been received so far.

a special total discouut of Rs. 3 lakhs,

£ Of these tractors, 1000 Nos. have since been received.

9/ Of these tractors, 487 Nos. have since

arrived in the country.

(c) The programme for the import of tractors during the current financial year, 1969-

70, is under consideration of the Government.

Y q & ;- oreqet WRvE, § WAY
wEren ¥ T wrgan § % A dw
fog &3 ¥ frer wm @R T ?

SHRI ANNASAHIB SHINDE) 1
have mentioned in my statement the number
of tractors and the price at which they are
procured.

.

SHORT NOTICE QUESTION

Deaths in Famine Affected Areas of
Rajasthan

+

SNQ. 20, SHRI D. N. PATODIA:
SHRI S. K. TAPURIAH:
SHRI DEVEN SEN:
SHRI ONKAR LAL BERWA:

SHRI KIKAR SINGH

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that more than
7,000 persons are reported to have died in
Barmer, the worst famine-affected area in
Rajasthan;

(b) whether, in view of the urgency of
the situation, the Central Government have
considered it desirable to augment the
supply of foodgrains to this area of
Rajasthan; )

(c) whether the quantum of aid that the
Centre proposed to give to the Government
of Rajasthan for dealing with the famine

situation in the State has been supplied in
full; and
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(d) if not, the reasons therecof and what
particular steps the Central Government
propose to take to avert the deterio-
rating famine situation in Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The allegation that over
7,000 persons have died in Barmer district of
Rajsthan is highly exaggerated, but some dea-
ths due to cholera, gastro-enteritis, diarrhoea,
dysentry, measles and fevers have taken place
in Barmer district, among other areas. The
Rajasthan Government have appointed a
senior official of the State Health Depart-
ment to make a detailed inquiry. The inquiry
has not yet been completed.

(b) : No deaths have occurred as a result
of shortage of foodg The foodgrai
availablity in Rajasthan is quite satisfactory.
State Government have adequate stocks of
foodgrains and have recently raised the per
capita issue of foodgrains from 10 kg. to 12
kg. per month in the affected areas. They
have not felt the necessity of lifting the quota
of wheat allotted to them for April, as also
a part of the quota allotted for March.

(c) and (d) : The Central Team which
visited Rajasthan last year had recommended
a ceiling of Rs. 8.96 crores for expenditure
on drought relief during 1968-69. Against
this ceiling, a sum of Rs. 13.16 crorers was
aclually release by the Central Government,
The Team visited Rajasthan a second time
in April, 1969, and have just submitted their
report which is under cnonsideration.

SHRI D. N. PATODIA : Before 1 put
my supplementary question, permit me to
point out that the question never referred to
deaths on account of shortage of food supply;
the question referred to deaths on account of
famine conditions which include shortage of
food supplies,malnutrition, shortage of drink-
ing water, inadequate medical facilities and
all that. The attitude of the Government
and the statement made by them in regard
to famine conditions in Rajasthan and the
deaths caused thereby are very much at vari-
ance with many other statements and ob-
servations made by many non-officials and
institutions. Apart from politicians, an
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accredited representative of the Indian
Express visited Barmer district about which
a news item appeared this moming in the
Indian Express. The representative has
made certain categorical observations with
regard to the conditions prevailing in Barmer
district. He has stated that on account of
the outbreak of various diseases pointed out
by the hon. Minister and the conditions
created thereby, the situation is grim. For
the first time in the history of Barmer dis-
trict, cholera has broken out in about fifty
villages, as admitted by the Collector of
Barmer, One Congress MLA, according to
the report of that correspondent, Biridhi
Chand, has stated that as many as 1000
persons have died in Barmer district. There
is difficulty about food supply, drinking
water and medical facilities. Drinking water
arrangements have completely broken down;
the arrangement for the supply of trucks is
not working satisfactorily. People have to walk
for miles together, sometimes as much as
twenty miles to get a drop of drinking water.
In this respect, this situation could have been
anticipated even six months ago. 1do mnot
know what type of State Government is there
which cannot take even elementary precau-
tions in respect of such a situation in areas
like Barmer.

My question, therefore, is whether this
situation was anticipated by the Central and
the State Governments and if so what pre-
cautionary measures were taken by them ?
Why was not necessary action taken to pre-
vent such conditions as prevail today 7 Se-
condly, in view of the conditions prevailing
there now and in view of variations in state-
ments made by different persons about the
situation there, are they prepared to sponsor
a delegation of Members of Parliament
belonging to all parties to make an on the
spot study and report to the Central Govern-
ment ?

SHRI ANNASAHIB SHINDE : There
is no need to sponsor such a delegation. The
hon, Members are free to go to Rajasthan ;
it is just close by and they can go and assess
the situation. As far as the State Govern-
ment is concerned the hon. Member has
cast some aspersions on the Rajasthan State
Government which is handling the situation
with considerable ability. The State Govern-
ment is doing everything to provide drinking
water...(Interruptions.)
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SHRI D. N. PATODIA : How many
persons have died during the last six months
due to famine conditions 7 What have they
done to provide drinking water? Why
should people die if they were provided with
bare necessities such as water and food ?

.SHRI ANNASAHIB SHINDE : Detailed
arcangements have been made by the Rajas-
than Government to provide drinking water,
With our concurrence they had recently
issued an Ordinance ; if a Collector feels so,
any truck could be requisitioned and utilised
for transporting water. The Railways are
also prepared to run tankers, wherever possi-
ble. But the difficulty that is faced by the
railways should be appreciated. There is
no water in the station......(Interruptions).
The general assessment is that the Rajasthan
Government is doing fairly well in regard to
these matters. }

) There is outbreak of cholera and some
other diseases but we have sent two. teams
from here. The whole area has been divi-

ded into 15 blocks by the State Government .

and each block is entrusted to a medical
officer with necessary facilities such as vehic-
les, etc. We have also supplied a large
quantity of mecdicines as requested by the
Rajasthan Government and also necessary
vaccines and other medicines are in the
bands of the medical authorities.

SHRI D. N, PATODIA : Large quantity
of medicines, many trucks, several wagons—
how many trucks, or wagoos and what is
the quantity of medicines ? Generalised,
sweeping remarks are made. I do not know
what can be dome. The hon. Minister
stated that two teams had visited. 1 want
to know whether any of  these teams had
specifically mentioned the bad management
of the State Government relating to food
supply, drinking water and medical facili-
ties 7 Has any action been taken by the
Centre either requesting or insisting upon
the State Government to rectify these arrange-
ments.

The pext point is about funds. Have
any remarks been made about the extent of
misuse of the famine fund by resorting to
wrong muster rolls...(fnferruptions.) He
says Mr. D. P. Mishra ; I do not know—and
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by squeezing money from this fund for per-
sonal appropriations ?

SHRI ANNASAHIB SHINDE : No-

body has reported to us anything adverse
like this.

SHRI D. N. PATODIA : Has nobody
mentioned the inadequate water supply, in-
adquate medical facilities ? Is he prepared to
lay Their report on the Table of the House 7

=t ¥ ¥ : 70 AN ARy F@EA
fir fraam o wtm mar ar o it T

foraaT vy faar v @ 7 @y og o ww
& 5 agafe wfel, oo o fredt

“Frfadt F AT g Sy aE § S O

far Srar & 9 SAwr A faw qmET @
T Tga & 9 F AT qorge awmdr o
£, 99 U WEW FTH FOET I g A}
ar 97 7@ fam v feam omar @ 7

SHRI ANNASAHIB SHINDE : No dis-
tinction is made on the basis of caste or
creed, As far as the provision of water-
supply is concerned. About the allegation
of the hon. Member that wage are not paid
in time, it is not correct.

off FATC AT A7AT T FAE g
sRHfar gas T Aramag 5 s
ST el ¥ ag T 1 O, FIET AR
gt oft A Bawr g # wefr e ¥
g1 STeaT g fF anit oit ger wfert o
FEEA gAT 9T A TSR F  gEr Aot
¥ ¥ g 4w AT AT

gad ara a8 & 5 agt = o ol
At IS AR AR AT
feara ¥ et ey § o 2048 & qF
A FT qUAY FT TRT AT FE@TE | T
TEA A AwT AT T I A@E A
# st sgar § 5 wr e frgew
ot # sEEar war, frges iR
maeqr F00 X frges s wY
et w0 ?
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AT AT waT Ay g o aw
TH aF & by # e & fag ot
TAeqT qgL afEtemr v & 13 |/
9w g ¥ S o fomer uw wwor ot
&Y a9 qran, F4T I9F G ¥ A B
AN T H WFC T AFA B P F
faw seT ¥ ooz e w7

SHRI ANNASAHIB SHINDE : I have
covered many of the points asked by the
hon. Member even on the previous occasion.
Our approach to the problem about the
Rajasthan Canal has been explained both by
me and the non. Minister of Irrigation and
Power. The team which has recently gone
there, and to which I have made a reference,
has recommended a further sum of Rs, 9.02
crores as a means of extending financial
assistance to the Rajasthan Government up
to June.

=it 3w AT AwAr ¢ Og WY u,
WY T4 A WY qr & faw Wt wEE
FATTEEE ! I AINAF qr G
& 7Ei & g8 ga g0 ¥ fag ot smaT
TR T IRFACRE

e Far gfq w4 (s swwEe
TH) : AT @SR A1 99T & ST
Tg e g9 g H aw A ggws i d
fF wgr 9X T aXg FT gET I9T FIW,
sFTe &1 feafa &1 fawfor gem, agf @,
| FH & G | AT SO QT Al
&1 T fEe T g1 avfs I
§31 & 9% | B A0 U g1 gwa § ifE
FH T & AEF A g, IAF 9T
FATA AT a1 47 A wgraar AT wfww
¢ foad 3g ST o 99T FX g | 7@l
TF AR T gaw g SA F AT agr g e
3o smad & fag ot faage gwa § 9@
fear st 8, 39 ¥ fag gafaergee T
fammemr ) waw  mwaT s
AR ITAa S Aoy afram g fs
TS AR H AT g fear 9w g, T
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Ft gafwersse 32 < faar smen & &t 3@
Y arfera At 9 faar v &

ot iR a0 WA F;
gatm g F a7 92 &1 OesH €,
HFTH 98 At IF AT TSEqT 9T

ACqW AR : ATET, ATEX |

SHRI ANNASAHIB SHINDE : About
the earlier part of his question, we are aware
of the statement made by the State Chief
Minister. About the other part, we have
already assured the Rajasthan Govgroment
that we shall be extending to them necessary
financial assistance for sinking tubewells.
About seeds and fertilizers, we are prepared
to look into their requirements. We are
taking care of it.

SHRI BAL RAJ MADHOK : The Chiel
Minister is persistently saying that there are
no deaths, whereas other people are saying
that thousands of people have died. We want
to know the truth. If you repeat parrot-like
what the Chief Minister has said, what is
the fun in our putting question here ?

SHRI ANNASAHIB SHINDE; I have
already referred to it in my main reply.

SHRI 5. M. BANERIJEE : In reply to
part, (a), he said the figure of 7000 is highly
exaggerated. He said some people have died
of cholera, gastro-enteritis, measles, etc. I
want to know whether any assessment has
been made about the number of persons who
have died because of stravation. Out of
26 districts, 24 have been declared as famine-
stricken areas and people must have died.
May I know whether any enquiry has been
held as to how many people have died and
whether it is a fact that the Rajasthan
Government headed by Mr Sukhadia con-
cealed this fact for many months until it was
brought to the notice of this House by Rajas-
than members and others ? I want to know
what instructions have been issued to the
Chief Minister.

MR. SPEAKER : This has been answered
already.
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it siten ave M : A 30 e
& fergearm erer ormae # i fifirex
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A &1 ag 9 fF 09 10,000
S aeea  eafed)-fie fefeww
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SHRI ANNASAHIB SHINDE : 1 would
like to reiterate that as soon as the monsoon
sets, we will be prepared and we will see that

seeds and fertilizers are made available. We
are taking care of it.

oft g0 Ao WWW : AKX FE Fq]
¥ garea & §8 W § st 41 feafa
T g€ ¥ | TW AR IFE AT @A wA-
Far § 5 aovEa: wme wgfa & oga
WL AFTH AL 921 g Fow ¥ agi &
FEFI AR T @ &1 afgs Feafa
9T WEHT H fauda s q=T &1 AW
¥ g Al & FURI F1 AIEI
QAR W & fay 71 sygeaqr F @ Y
foray oy et sfonis & awg ST
frafg & &% 1 % sfafem w@+1 &
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SHRI N. K. SOMANI : I would not
enter into the controversy about the number
of deaths due to any particular reason,
because neither the Centre nor the State
Government is going to accept it easily.
Neverthless, we get periodical and regular
reports about increasing number of deaths
in famine-affected areas, partly as a result
of consumption of red jowar and milo, com-
plete lack of drinking water and the conse-
quential diseases like-gastro-enteritis, cholera,
etc. Apart from that, certain peculiar symp-
toms have developed. I gather on the basis
of reports from relief camps with which I am
associated that a person develops very quickly
a vomiting sensation, vomits 4 or 5 times and
within 3 to 6 hours collapses and dies. The
State Government doctors have not been able
to diagnose it properly. May I request the
Government of India to send some specia-
lists from Delhi to help the local doctors to
diagnose the real cause of this and find a
remedy, Secondly, the supply of drinking
water is very late and irregular. Water is
now being sold at 25 paisa to Re 1 per kilo
in several villages which 1 can name, The
supply is made once or twice a week. You
can understand their predicament. Therefore,
in view of the Planning Commission’s report
submitted for the balance of the period upto
the end of July, when the next monsoon, we
hope, will relieve the situation, when would
the Government send the balance of addi-
tional funds demanded by the Rajasthan
Government 7

SHRI ANNASAHIB SHINDE: As far
as medical needs are concerned, there should
be no difficulty in complying with the sug-
gestion of the hon, Member. One or two
teams have visited the area, Only last week
the Additional Director of Medical Health
Services has been asked by the Government
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of Rajasthan to make a detailed enquiry with
regard to the various causes of deaths, disea-
ses etc.  As far as release of funds is con-
cerned there should not be any difficulty
beeause there is a set procedure. As soon
as the Government of Rajasthan submit
accounts of expenditure, up to the ceiling
funds are released to that Government (Inter-
ruption).

WRITTEN ANSWERS TO QUESTIONS

Increase in Postal Revenues after
Enh of Tel Rates etc.

*]443. SHRI S. C. SAMANTA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether the Posts and Telegraphs
Department's income has gone up substan-
tially as a result of increase in the rates of
postal articles and telegrams ; and

(b) if so, the increase over last year's
sale proceeds of similar articles ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA): (a) and (b).The relevant information
is being collected which will be placed on the
table of the Lok Sabha.

Drought in Gujarat
*1445, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether drought conditions are pre-
vailing in certain parts of Gujarat ; and

(b) to what extent the drought would hit
the production of cotton crop this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) As a result of drought, cotton
production in Gujarat is likely to be less by
about 1,50,000 bales this year as compared to
the production last year.
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Loss of Foodgrains Due to Pests

*1446. SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government have developed
new measure to destory pests to aveid huge
loss of foodgrains;

(b) if so, the details thereof;

(c) the acreage of land over which the
measures were applied during the year
1968; and

(d) the results achieved ?

THE MINISTER OF STATE IN THE
MINITRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) A statement furnishing the requisite
information is laid on the Table of the
Sabha.

(c) Over 90 million acres (gross) of
various crops were treated with plant
protection measures in 1967-68 and the
anticipated achievement in 1968-69 is 135
million acres.

(d) the plant protection treatments
applied to crops have resulted in enhanced
yields—estimated variously at 15 to 50 per
cent in individual fields.

Stratement

The details of plant protection measures
taken by the Government are briefly stated
as under :—

1. Seed Treatment : Seed treatment is
an insurance against seed—and soil-born
diseases and pests. In India, the percentage
of pre-treated seeds was about 1.39; at the
end of the Second Plan and 39, at the
end of the Third Plan. The present level
is about 6%, It is expected that by the
end of the Fourth Plan, 40 million hectares
would come under seed treatment. All the
nucleus and foundation seed that is being
produced in the country is immediately
treated after harvest. Similarly, seeds of
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high yielding varieties of crops and several
cash crops, that is marketed by the
National and State Seed Corporations and
organised seed producers are also  pre-
treated.

2. Anti-Rat Measures : The damage
caused by rats and mice is considerable
and the problem is constantly under review.
Large scale rat and mice control campaigns
are organised in a systematic manner in
the States and detailed instructions for
organising such campaigns have already been
forwarded to the States. A sum of Rs. 40.00
lakbs a year has been distributed to the
States by the Government of India for the
last 3 years for issue of rodenticides free
of cost for organising such campaigns. The
area covered by anti-rat campaign during
1967-68 rose to 8.6 million acres and the
anticipated coverage in 1968-69 is 10 million
acres. By 1973-74, the coverage is expected
to be about 16 million hectares,

3. Control of General Pests:
include termites, weevils,
cutworms, armyworms, hairy caterpillars,
grasshoppers and locusts. The control of
most of these pests is being practised over
4 million -hectares. It is proposed to
intensify these control measures and a target
of 12 million hectares has been proposed by
the end of the Plan,

These
white grubs,

4. Intensive Plant Protection Measures :
For producing a pest and disease free crop,
repeated applications of pesticidal treatments
on prophylactic basis is necessary. About
50 pesticides are used in India of which
about 30 are manufactured in the country
and about 20 imported. The value of
pesticides consumed for agricultural purposes
has risen from Rs. 460.00 lakhs in 1960-61
to Rs. 1,500.00 lakhs in 1967-68. The
requirement of pesticides by the end of the
Fourth Plan has been estimated to be about
90,000 tonnes technmical grade. Constant
touchs maintained with F.A.0. and the
experimental work being carried out in the
developed countries in the application of
pesticides. Ultra-low volume techmiques of
application of pesticides, both from  the
air and the ground have been adopted on
an appreciable scale and these have been -
found quite effective.
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5. Equipment : The total number of
manually operated spraying machines
manufactured in the organised and small-
scale industries is estimated to be at over
2,00,000 valued at Rs. 41 million. The
major items manufactured are stirrup pumps,
food pumps, rocking sprayers, compressed
air pumps, pressure retaining sprayers,
etc.

6. Aerial Spraying : The application
of pesticides from the air is gaining popu-
larity. The Central Aerial Units has 7
fixed wing planes and there are 7 private
operators with 15 fixed wing planes and 11
helicopters. The coverage in 1967-68 was
9,88,336 acres and in 1968-69 about 13 lakh
acres have been covered till February, 1969.
It has also been decided to add 30 aircrafts
and helicopters and foreign exchange to
the tune of 1.5 million dollars has been
allocated for this purpose. Treatment of
crops from the airis also resorted to
particularly in the control of epidemics.

7. Training : Training of local officials
and farmers is being organised and streng-
thened. The Central Government has
established a Central Plant Protection
Training Institute at Hyderabad where in-
service training is given to the State officials
in the latest methods of plant protection.
Similarly, certain States bave organised
regular programmes of in-service training
for their officials either in separate institu-
tions or existing institutions. Training of
farmers in plant protection is also being
organised and plant protection will form
an integral portion of farmers’ training
programme that is being instituted with the
help of UNDP.

8. Mobile teams : Organisation of
large number of mobile teams equipped with
power sprayers for acting quickly over large
areas is being continuously emphasised to
the State Governments. Some progress
has already been achieved in this regard.
6 States have organised 34 mobile plant
protection squads so far and others are
in the process of setting up such squads.

Science Congress

*1447. SHRI MANIBHAI J. PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ©
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(a) whether in the Science Congres this
year more stress has been laid on farm and
food fronts; and

(b) if so, the steps taken by Government
to study the papers put forth in the Science
(_Jousmss and to implement the recommenda-
tions made therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNSAHIB
SHINDE) : (a) The reports received by us
indicate that a considerable amount of
discussion took place at the Indian Science
Congress Session at Bombay on problems of
farm and food production.

(b) The papers presented and the recom-
mendations made at the Science Congress
are being studied by the Government.
Steps are proposed to be taken to implement
those of the recommendations which are
considered useful and practical depending
upon the availability of resources.
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Import of Fertilizers

*1450. SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that there has
been a considerable increase in the import of
fertilizers during the year 1968-69 as compar-
ed to previous year;

(b) il so, the reasons therefor; and

(c) the steps Government have taken or
propose to take to reduce the import of the
fetilizers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ~ ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c) : Do not arise.

Strike of P. and T. Employees in September,
1968

*145]. SHRI BHAGABAN DAS : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the break in service ordered
by the D. G. P& T for the employees in
P & T Directorate who could not attend
office in time on the 19th September, 1968,
the day of token strike, is in complete
consonance with the policy laid down by the

~ Ministry of Home Affairs in regard to such

employees of the Government of India; and

(b) if not, the reasons for the discrimina-
tory treatment accorded to the late-comers
in the P & T Directorate only ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMUNI-
CATIONS (SHRI SATYA NARAYAN
SINHA : (a) and (b). Ministry of Home
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Affairs have not issued any general instruction
in regard to those employees who did not
come to office in time, as this was an
administrative matter to be dealt with by the
appropriate  authorities on merits. The
various administrative authorities, including
the Director General, Posts and Telegraphs,
had accordingly taken decisions in this
matter on administrative expediency in regard
to the staff working under them. These
decisions could, obviously, be not uniform.

g dtw frem g wer saw  afen
#rw faan s

*1453. =Y o o ifea : 77 =W
& gfa 7=t ag aqTH FF T F 4 6

(%) 7 ag aw 3 5 wofra @
frrer & weq 39 Fy s & wfem @wT
diw feir  orafs e & s/ Tl Y
afear feew & o f2X §;

(w) afz gf &t 7w 1 Frew §;
) i

() =m frer & At far o &
fory fomr sror frart Y grfa SeTY
oS, 1 safe SoE g ?

=T, gie, mgias fawm an 9g-
i d=rem § wow s (S s
arfga fR) : (5) & (7). Tw-w=T <
o faaaw @ faar mr g

fammr -

T drer fAaw gra Aew SR A
FIL FT HHT AT & «A H7 94 qATAR
wafea #r T o ;

FaF 1966 140 foes
0% 1967 1019 feaes
TF 1968 TS TEN
frmr g s e e gear

AT SgRor &rar & Sl @t § 1w

MAY 1, 1969

Written Answers 52

WA TR ¥ ¥ Q fowrad s g
? ) oF femma &dw, 1966 ¥ wwfc
12 faear d%¢ s § o §  grafag
Y, gafy gt sigor A R AW
oY foe ot o g a8 afew & form

™ar |

7% W3W ¥ W gl fowma asw
¥ |, 1967 ¥ v i @<
ST F At ¥ wrafaw & i Froaf-
e fiFam SR g+ # wTow frrw
FY e R v 99 g W fa¥
Fe A Fama § @t fF wew 9@
FI0 JeqTEEi 9 g & |de fay o9,
ITH! AFLO SHAT FT - FUVrETET-qET
#t fone & faem o fae s &1 qmm
T | AR o e 6
gore & 5 dfiwr &1 qew dfF A @
T T o7 T A1, FW: UHW AR
7 fr & afagfa «t w81 § ) g A
famasa &1

Allotment of Wheat Qoota to Flour Mills
in Haryana

*1454, SHRIMATI JYOTSNA CHANDA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the present position regarding the
allotment of wheat quota to the flour Mills
in Haryana ;

(b) whether the mills in question are now
being allotted quota according to their grinding
capacity ;

(c) if not, the reasons for the same;

(d) whether their grinding capacity has
not been recognised so far ;and

(e) if s0, the steps which Government
propose to take in the matter and ensure the
full utilisation of the capacity ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVLOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) to (¢). With effect from 1.3.1969, alloca-
tions of wheat to individual flour mills are
being made by the State Government out of
the bulk quota allotted by the Centre. The
State Governments have been advised that
allocations may be in proportion to the
approved capacity of each mill,

Actual grinding by a mill during a Parti-
cular period may sometimes be different from
the approved capacity. Recently the capa-
cities of all the roller flour mills in the
country have been re-assessed on the basis of
norms recommended by a Committee appoin-
ted for the purpose and the question of
revision of the capacities is under examina-
tion.

Production and Procurement of Wheat

*1455. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the present food situation in the
country as a result of recent rabi crop ;

(b) the figures of production, state-wise ;
and

(c) the gquantity of wheat
during the current season ?

procured

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Fairly satisfactory.

(b) Firm estimates of production of food-
grains during 1968-69 will become available
only after the close of the current agricultural
year 1968-69, i.e. some time in July - August,
1969.

(¢) The marketing season for wheat has
just started and so far reports have been
received about actual procurement of a little
over a couple of thousand tonnes.
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Flowing of Timber into Pakistan

*1459. SHRI  BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether two booms are being cons-
tructed at Akhnoor, 20 miles from Jammu,
in the Chenab river to prevent timber flowing
down to Pakistan;

(b) whether it is a fact that timber worth
lakhs of rupees has flown down the river
which failed to be trapped and went to
Pakistan;

(c) if so, the estimated loss during the
last three years; and

(d) whether any efforts were made to
recover the same from Pakistan 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Yes, Sir.

() 1966-67—Rs. 96,00,000 (due to
unprecedented floods during Séptember,
1966).

1967-68—No major loss.

1968-69—Figures of losses if any are
being collected.

(d) An agreement has already been arri-
ved at with Pakistan Government under
Indus Waters Treaty, 1960 for recovery of
timber washed down to Pakistan.
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Medical re-imbarsement to P. and T.
Employees

*1460. SHRI D. C. SHARMA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) whether employees of the Posts and
Telegraphs Departments seem to earn many
times more than their pay by way of medical
reimbursement;

(b) if so, whether the matter has been
looked into; and '

(c) if so, with what results and the steps
taken in the matter ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA): (a) Generally ‘No’, but few cases
were detected of this nature.

(b) In cases where the amounts involved
are found to be disproportionate to the pay
of the concerned officials these are investi-
gated and necessary action is taken in consul-
tation with the normal investigating agencies.
Helpof C.B. I. & §. P. E. is also taken in
investigation,

(c) Punishments have been awarded in
cases where the guilt has been established
against the officials. Certain authorised Medi-
cal Attendants and Chemists shops have been
debarred. Further, to check malpractices,
the authorised medical attendants as also the
chemists have been specified at certain
stations. Purchase of medicines has been
restricted through co-operotive medical stores
where available or a pannel of approved
chemists have been drawn. The period of
submission of claims has also been reduced
from one year to three months, The Depart-
ment has also opened a chain of its own
dispensaries and are also considering propo-
sals for addition of a few more. A special
study has been undertaken and further
measures to control the expenditure in this
regard will be taken soon. The Health
Ministry is also seized of the problem to
evolve a way out which will illuminate abuse
of this facility.
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Implementation of the Employees”
Provident Fund Act, 1952

SHRI BHOGENDRA JHA :
SHRI YOGENDRA SHARMA :

*1461,

Will the Minister of LABOUR AND
REHABILITATION be pelased to state :

(a) whether it is a fact that Employees’
Provident Fund Act, 1952 has not been fully
enforced in the Tata Iron and Steel Company
Jamshedpur, Bihar;

(b) whether it is also a fact that crores
of rupees contributed by the employees to
this Fund are still deposited with the Provi-
dent Fund Trustee of the Company;

(c) whether it is also a fact that the
workers who retire, resign or are discharged
are paid interest on the Provident Fund
account deposited with the Company
Trustee only upto the day they are in service;

(dj whether it is also a fact that accor-
ding to the Employees Provident Funds Act,
1952 workers are entitled to get interest till
the month previous to the month of final
settlement; and

(e) if the answer to the above be in the
affirmative, whether Government will take
steps to enforce the Act in full ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.
The Tata Iron & Steel Co. Ltd., Jamshedpur,
has been coverd under the Employees'
Provident Funds Act, 1952 since 1.11.1952;
but it has been exempted from the operation
of the Employees’ Provident Funds Scheme
under section 17 of the Act.

(b) Under the conditions governing
grant, of exemption, the Company's Provident
Fund vests in a Board of Trustees and accor-
dingly, the provident fund amounts are
deposited every month with the Board of
Trustees for investment in approved securi-
ties.

(c) to (e) . Under its Provident Fund
Rules, the Company allowes interest for a



59 Written Answers

period not exceeding 3 months from the
date payment becomes due. Under para-
graph 60 (2) (b) of the Employees® Provident
Fund, Scheme, 1952 interest is payable upto
the end of the month preceding the dateon
which the final payment is authorised. As
the over all benefits allowed by the Company
are, by and large, not less favourable as
compared with the totality of benefits under
the Employees’ Provident Funds Scheme,
the Government do not consider that any
changes in the Provident Fund Rules of the
Company are called for.

Expenditure on Abandoned Animals

*1463, SHRI K. P. SINGH DEO: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether any grant is given by Govern-
ment to the Organisation which is looking
after the abandoned animals on Pambri
Road;

(b) if so, the extent of financial
assistance being given by the Government;
and

(c) whether Government would consider -

to increase the grant in view of the expendi-
ture which the organisation has to meet with
its limited financial resources through volun-
tary contributions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The Animal Welfare Board, a
statutory body constituted under the Preven-
tion of Cruelty to Animals Act, 1960 has
given financial assistance to the Organisation
which is looking after abandoned animals on
Pambri Road. Government do not, ordi-
narily, make a grant directly to sugh organi-
sations.

(b) Rs. 6,000 during 1967-68 and Rs. 3,000
during 1968-69.

(c) The financial assistance for the year
1969-70 will be made by the Animal Welfare
Board to different Animal Welfare Organisa-
tions, within the limited funds available for
the purpose.
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Number of Tubewells Sunk in Uttar Pradesh
for Irrigation

*1464, SHRI VISHWA NATH PANDEY:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the total number of Tubewells for
irrigation purposes suok in Uttar Pradesh;

(b) the total expenditure incurred in
connection with the same and their total
irrigation potential;

(c) the actual area of land in acres bene-
fited; and

(d) how many of the tubewells are in
working condition and how many of them
are out of order at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (d). A statement is laid on
the Table of the Sabha.

Starement

(a) to (d). The number of State tubewells
sunk in Uttar Pradesh for irrigation purposes
upto the 31st March, 1969 was 9,601 of
which 9,384 were commissioned. In addi-
tion to 9,601 tubewells, 26 tubewells were
constructed during the First Five-Year Plan
period with funds provided by the Local
Self-government Department for the purpose
of supplying drinking water. These tubewells
are being maintained and run by the Irriga-
tion Department of the State and 19 of these
are being utilised partly for irrigation
purposes.

The total expenditure incurred in connec-
tion with the construction of 9,601 tubewells
upto March, 1969, including expenditure on
appurtenant works including acquisition of
land, construction of buildings for residential
and office purposes etc., is of the order of
Rs. 68.533 crores.

The total irrigation potential created up-
to the 31st March, 1969 has been estimated
at 35.71 lakh acres and the area irrigated by
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State tubewells during 1968-69 is about 29.56
lakh acres.

It it estimated that there are about 50
tubewells which have failed and the rest are
in working order, Action is in hand to
rehabilitate or reconstruct the failed tube-
wells.

As regards Private tubewells, the number
of such wells existing at the end of February,
1969 is estimated at 1,10,000 Nos. (round).
The expenditure on private tubewells and the
irrigation potential created therefrom is not
known. However, it has been roughly
estimated that the average cost per unit of a
private tubewell in U. P. is about Rs. 8,000
per unit with an irrigation potential of 20
crop acres per well. No precise figures of
the area actually irrigated by the private tube-
wells are available. Information regarding
the private tubewells out of order is also no
available as these tubewells are operated and
maintained by the cultivators themselves.

Welfare of Tribals in Tripura

*1465. SHRI KIRIT BIKRAM DEB
BURMAN: Wil the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether in the light of the report of

. the Study Group on Tribal Economy which
has recently pointed out lack of suitable
training and employment policy for tribals,
Government have issued any directions to the
Tribal Government for evolving a suitable

policy to provide for suitable training and’

employment facilities for the tribals in that
Territory;

(b) if so, the details thereof;

(c) the amount of funds made available
to that Government for providing for training
and employment facilities during the last
year and being provided for 1969-70; and

(d) the details of the training facilities for
tribals in Tripura which are proposed to be
provided in 1969-70 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHA-
GWAT JHA AZAD): (a) No, Sir, Govern-
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ment are still awaiting the recommendations
of National Commission on Labour to which
the Study Group has submitted its report.

(b) Does not arise.

(c) The total budget provisions for train-
ing and employment facilities for 1968-69 and
1969-70 in Tripura were Rs. 5,94,000
and Rs, 6,44,000 respectively. No separate
allotment has been made for tribals.

(d) Information in this regard is being
collected and will be placed on the Table of
the House on receipt.
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Abolition of Food Zones

*1467. SHRI TULSIDAS DASAPPA:
SHRI N. R. DEOGHARE:
SHRI SAMAR GUHA:
SHRI G. Y. KRISHNAN:
SHRI K. M. KOUSHIK:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Federation of All India
Foodgrain Dealers” Association has submitted
a Memorandum demanding the abolition of
food Zones;

(b) whether the Memorandum has alleged
that all is not well with the working of the
Food Corporation of India and cultivators
are being forced to sell grains to its agents
below the fixed prices; and

(c) if so, the reaction of Government in
regard thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT ' AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir.

(b) That Memorandum does not make
any reference to the working of the Food
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Corporation. However, the Federation had
separately circulated a booklet under the cap-
tion “The Food Corporation of India has no
place in India Economy”,

(c) The Food Corporation of India, which
was set up to work as a sole public sector
agency for procurement and distribution of
foodgrains in the country and to bring in the
much needed discipline in the trade, has by
and lamge been able to achieve this objective.
For the first time during the past many years
the prices of foodgrains in most parts of the
country have shown a stable tendency. The
Corporation has been able to give incentive
prices to the producers and at the same time
has ensured regular supplies to the consu-
mers at reasonable prices. The Government
has a pragmatic approach to the question of
zones. The question of zones is periodi-
cally reviewed before each harvest. When-
ever availability of a particular grain has
improved, movement restrictions have been
relaxed.

MNew Sugar Factorics in Gujarat

*1469. SHRI P. M. MEHTA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Government have received
any proposals for the grant of licences for
establishing Sugar Factories in Gujarat;

(b) if so, the details thereof; and
(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (c). Yes, Sir. Seven
applications have been received for the grant
of licences to establish new sugar factories
(all cooperatives) at the following places in
Gujarat ;—

Chalthan, District Surat.

Talala, District Sorath (Junagarh).
Talaja, District Bhavnagar.
Gavadka, District Amreli.
Supedi, District Rajkot.

. Gariadhar, District Bhavnagar.

. Matra, District Kaira.

il B S
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These applications are under active consi-
deration and a decision is expected soon.

Decontrol of Sugar

*1470. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether in view of marked increase
in sugar production during the current year,
Government propose to scrap the sugar
control ; and

(b) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF F0OOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) and (b). The present policy of partial
decontrol of sugar has enabled the sugar
factories to pay higher prices for sugarcane
than the minimum prescribed by the Govern-
ment and enabled the domestic consumers to
meet a reasonable part of their needs at
controlled price. The production of sugar
has gone up and thereby the quotas of the
States for distribution to domestic consumers
have been increased. Thus the policy has
met the need of the situation. It is prema-
ture to consider revision of this policy at
this stage.

Central Assistance for Minor Irrigation
Projects in Gujarat

8234, SHRI S. M. SOLANKI: Will
the Minister of FOOD & AGRICULTURE
be pleased to state the details of the cen-
tral assistance in the form of loans and grants
given during the Third Five Year Plan and
during 1968-69 for minor irrigation projects
located in Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The following loans and grants
were sanctioned to the Govt. of Gujarat
during the Third Plan period and during
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1968-69 for the State Plan Minor Irrigation
schemes :

(Rs. in lakhs)
Year Assistance sanctioned
Loans Grants
1961-62 163.81 3343
1962-63 138,19 38.95
1963-64 129.80 3546
1964-65 281.52 6.78
1965-66 332,79 39.62
1968-69 239.50 87.15
Note 1. Assistance for the years 1961-62,
1962-63 and 1963-64 was released
under the combined Head “Agri-
cultural  Production including
Minor Trrigation™.  Separate
figures for Minor Irrigation are
not available.
Note 2. Assistance for 1965-66 and 1968-69

was released on provisional basis
and is thus subject to final adjust-
ment on the basis of audited figures
of expenditure to be received from
the State Government for the above
period.

In addition to the above assistance, 1009,
grant was given by the Government of India
for the scheme of ‘Research and Training on
Minor Irrigation and water Use' during the
Third Plan and during 1968-69. The amount
of such grants are indicated below :—

(Amount released for)

Rs. Rs.
Year Research Trainiog
Scheme Scheme:
1962-63 4,000 3,000
1963-64 61,618 Nil
1964-65 20,000 Nil
*1965-66 18,000 50,000
*1968-69. 10,000 42,500

*Provisional subject to adjustment on the
basis of actual audited expenditure figures.
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Indian Institute of Labour Management
Studies, New Delhi

8235. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the year of inception and the broad
purposes for which the Indian Institute of
Labour Management Studies, New Delhi
was set-up, together with the names and
qualifications of its managing officials ;

(b) the number of officers of the public
undertakings who were trained in labour
relations at this Institute during the last three
years, year-wise and Industry-wise ; and

(c) the amount of expenditure on train-
ing involved during each of the last three
years upto December, 1968, year-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
& REHABILITATION (SHRI BHAGWAT
JHA AZAD) : (a) The Indian Institute of
Labour Studies (formerly known as the
Central Institute for Training in Industrial
Relations), New Delhi, was set up in 1962
as a Third Plan Project. The broad purpose
of the Institute is to impart specialised in-
service training in labour matters to officers
of the Industrial Relations Machinery of the
Central and State Governments and Union
Territories ; training facilities are also pro-
vided to nominees of the South and South-
BEast Asian countries/Commonwealth and
African countries under the Colombo Plan
and other foreign technical assistance plans
and since October, 1966, to some nominees
of the Public Sector Undertakings.

The anames and qualifications of the
present managing officials of the Institute
are :

1. ShriS. K. Gokhale, M.A.,LL.B., DSW
Director.

2. Shri F. Banerjee,
Deputy Director

3, Shri D.V. Rama-
chandran, Assistant
Director

B.A,LL.B.,, DSW

B.A.LLB., DSW

MAY 1, 1969

Written Answers 68
4. Shri Inderjit Singh, M.A.LL.B., DSW
Assistant Director

5. Shri V. S. Srivastava, M.A,LL B.
Assistant Director

6. Shri Ramanand, M.A,,B.Com.
‘Assistant Director LL.B., DSW
(b) Year Name of Public No. Total
Sector Indusiry
1966 Nil — —
1967 Steel 3
Heavy Electricals 2 5
1968 Fertilizer 3
Coal 4
Minerals 2
0il & Gas 1
Banking 6| 21
Steel 1
Drugs & Pharma-
ceutical Heavy
Engg. 2
Water Transport 1

(c) Information is available for the three

fi ial years in respect of total expenditure
of the Institute. It is given below :
Rs.
1965-66 2,11,897
1966-67 1,99,417
1967-68 2,50,612

Refresher Coorse Training in Industrial
Relations

8236. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the policy adopted by Government
regarding the imparting of refresher course
training in industrial relations to officials
handling labour matters in all the public
sector undertakings ;

(b) how many such officials of the public
sector undertakings hbave undertaken the
said refresher course training during ecach
of the past three years and the amount spent
thereon during the above period ;

(c) the nature of training imparted and
the course or the subjects taught during theo-
retical and practical trainings; and
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(d) the place or places where those
officials are sent for such refresher course
training ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD):(a to (d). At the
Regular Courses run by the Indian Institute
of Labour Studies, amongst others, a certain
number of nominees of the public sector
undertakings are also given training. At
these courses, the entire gamut of labour

legislation together with Personnel Manage--

ment and Industrial Psychology, is covered
through talks by faculty members, guest
speakers, introduction of case studies and
syndicate discussion methods.

In addition to the Regular Courses, Short
Refresher Courses (of two days duration)
are also organised for the benefit of officers
of the State Governments/public sector
undertakings on request.

One Short Refresher Course was organi-
sed at Delhi in 1967 at the request of a public
sector undertaking at which 16 officials were
imparted training. The Regular Courses are
conducted only at Delhi, while the Short
Refresher Courses can be conducted at the
Plant also, if such a request is made.

The number of officials of public sector
undertakings who have received training at
the Regular Courses in 1966, 1967 and 1968
is, Nil, 5 and 21 respectively. Separate
figures of expenditure incurred on the training

" of officials of public sector undertakings are
not available.

A.LR. Station at Pauri, District Garhwal
(Uttar Pradesh)

8237. SHRI NAGESHWAR DWIVEDI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there is a
proposal under consideration of Government
tosetup an A. I R. Station for the Hill
areas at District Headquarters Pauri, District
Garhwal (U.P.);

(b) if so, the details thereof and the
date by which it is likely to be set up; and
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(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Yes, Sir.

(b) A medium wave station is proposed
to be sent up at Pauri during the Fourth

plan period.
(c) Does not arise.
Buffer Stock of Edible Qils

8238. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that despite there
being a serious shortfall in the availability
of groundnut oil in the current season, Govern-
ment have asked the vanaspati manufacturers
to cut down the consumption of soyabean
oil;

(b) if so, whether such situation could
be avoided if timely steps had been taken to
build up buffer stocks of edible oils, especially
of imported soyabean oil and the reasons for
not having taken such steps; and

(c) the steps which are now proposed to
be taken to enmsure adequate supplies of
edible oils to the facty in
the interest of maintaining stable vanaspati
prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Consumption of soyabean
oil in vanaspati is regulated by the Govern-
ment having regard to a number of factors,
including the prices of indigenous edible
oils and the availability of imported oil in
the different zones.

(b). and (c) Steps have already been taken
to procure soyabean oil/sunflower oil from
other countries. Recently an agreement for
the purchase of 40,000 toones of soyabean
oil from U. S. A. under P.L. 480 has been
signed. Procurement of more oil is under
consideration.
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Difference in Amount Realised from
Telephone Coin Boxes

8239. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that there was
a wide difference between the amount realised
from the coin boxes of Departmental Public
Call Offices and the sum warranted by the
relative meter reading;

(b) whether it is also a fact that accor-
ding to a test check in one of the telephone
districts, cash collections during the quarter
ending March, 1968 were found to be short
by about 58 per cent of the amount that
should have accrued as per meter readings;

(c) whether it is further a fact that
suggestions to check shortfalls in collections
had been made to the P & T Department as
early as in 1956 and further directions given
in 1966 and that they were not fully complied
with by the P & T Department; and

(d) if so, the justification for further
increasing the telephone and telegraphic
changes as is proposed in the 1969-70
budget ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes. This is possible as
the PCOs are of post payment type in which
the meter records the call immediately the
called party lifts the receiver irrespective of
whether the coins have been inserted or
not by the calling party.

(b) Yes, and as stated at (a) above, a
disparity between meter reading and collection
is possible.

(c) Yes, Suitable instructions were
issued to Circles and Districts and they are
being followed. To prevent possible pilferage
in collections two officials are sent out to
collect the money.

(d) Increase in telephone and telegraph
charges are not co-related with shortfall, if
any, in the P. C. O. revenues,
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Sound and Music Recording Engineers in
A.LR.

8240. SHRI BABURAO PATEL: Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

i(a) the number of Sound and Music
Recording Engineers employed by the All
India Radio with the grades of their salaries;

(b) the reasons why these trained Engi-
nesrs are not asked to record musical program-
me even at important stations like Bombay
and Delhi and made directly responsible for
the same;

(c) the reasons why staff artistes are
permitted to do the recording as none of
them is technically gqualified to do so;
and

(d) whether it is a fact that some of
these recording staff artistes are know to have
spoiled the recording of other artistes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI I
K. GUJRAL) : (a) There is no separate
cadre of sound and music recording engineers
in A. I. R. Personnel drawn from Engineering
cadres look after technical aspects of recor-
ding operation.

(b) They are required to do considerable
amount of recording work. Some programme
personnel are also required to look after
some aspects of this work.

(¢) These persons are required to look
after only that part of recording work which
they are competent to do.

(d) No such instance has come to notice.

Production of Sugar

8241. SHRI BABURAO PATEL : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the names of States where sugar
is produced with gquantity and value of
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anpual production, State-wise, during the
last three years;

(b) the reasons as to why production
has gone down in certain States, State-

wise,

(c) the quantity and value of sugar
consumed last year by each sugar producing
State and the quantity supplied to other
States and to the Central Government during
the last year;

(d) the quantity and value of sugar
supplied to Nepal during the last three
years; and

reasons why Nepal is being
supplied sugar when sugar produced by
Communist countries is being regularly
smuggled into India through Nepal in large
guantities to the detriment of our sugar
industry 7

(e) the

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement—I giving the
required information is laid on the Table
of the Houre [Placed in Library. See No
LT—982/69

(b) Production of sugar in 1966-67 and
1967-68 had gone down as compared with
1965-66 due to a considerable fall in acreage
under sugarcane and yields due to drought
conditions.

(c) A statement—II giving the quantity of
sugar consumed within each sugar produc-
ing State and the quantity despatched out-
side the State in the last year 1967-68 is
laid on the Table of the House. [Placed in
Library. See No, LT—982/69] Value of
sugar consumed cannot be determined, as the
consumption includes free sale despatches also.

(d) and (¢). 13,485 quintals of sugar
valued at about Rs. 12 lakhs was released
for supply to Nepal in December, 1965 and
January, 1966, No releases for supply to
Nepal were made in 1966-67 and 1967-68.

VAISAKHA 11, 1969

Writien Answers 74

Singing Artistes of A. L R.

8242, SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the names of 10 male and 10 female
singing artistes who were given 12 or more
programmes during the last 12 months with
the dates of programmes from Bombay
Radio Station with their grades and fees paid
per programme;

(b) the names of 10 male and 10 female
singing artistes who were given 12 or more
programmes during the last 12 months with
the dates of programmes from Delhi Radio
Station with their grades and fees paid per
programme; and

(c) the number of programmes generally
given in a period of 12 months to a singing
artiste, gradewise, from the parent station
and from other stations and the nature of
practice followed in this respect T

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPA-
RTMENT OF COMMUNICATIONS
(SHRIL K. GUJRAL) :(2) to (c). The
information is being collected and will be
laid on the Table of the House.

Rotation of Fstablishment Officers of
A. LR,

8243. SHRI S. D. SOMASUNDARAM:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact tbat the Central
Vigilance Commission has recommended that
the Officer-in-Charge of establishment post-
ings and transfers may be rotated every
two years;

(b) Iil' s0, whether this recommendation
is being followed by the Engineering Branch
of A. I. R.; and

(c) if not, the steps taken to implement
it ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
LK. GUIJRAL): (a) No, Sir.

(b) and (c) Do not arise.
Assistant Station Engineers in A.LR.

8244. SHRI 5.D. SOMASUNDARAM:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that there are
about 80 posts of Assistant Station Engineers
lying vacant at the various stations of A.LR.
and have not been filled up though, there
are sufficient qualified senior Assistant
Engineer due for promotion; and

(b) if so, the reasons therefor and the
the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) 65 posts are
vacant. But all of them cannot be filled
by promoting Assistant Engineer.

(b) The reasons for delay in filling
them so far are—

(i) delay in holding of the Engineering
Services (Electronics) Examination
with respect to the direct recruit-
ment quota; and

(ii) non-finalisation of recruitment rules
with respect to promotion quota.

The competitive examination for direct
recruitment was held by the UPS.C. in
April, 1969. Recruitment rules for pro-
motion quota are likely to be finalised soon,
All these vacancies are thus expected to be
filled in due course.
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Manufacture of Long Distance Transmissio:
Equipment

8248. SHRI P.M. SAYEED :
SHRI MANIBHALI J. PATEL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have finalised
their proposal for the manufacture of long
distance transmission equipment;

(b) the name of the place where the
project would be set up;

(c) the estimated cost thereof;

(d) the time by which it would be com-
pleted; and

(¢) whether amy foreign collaboration
or assistance is involved in the project; and
if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) and (b). The Government
of Inadia have decided to set up the new
factory for the manufacture of long distance
transmission equipment at Naini near
Allahabad.

(c) According to preliminary estimates,
the capital expenditure on the new factory
is expected to be about Rs. 245 lakhs.

(d) The factory is expected to reach
full production in stages in five years.
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(¢) No foreign collaboration is involved
in the project.
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Malpractices In Amar Dye-Chem Limited,
Kalyan

¥~ SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether he has received a communi-
cation from the Bombay Labour Union,
Bombay about unfair labour practices at
Amar-Dye-Chem Limited, Kalyan;

(b) if so, the details thereof; and

(c) the action Government propose to
take in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) (a) Yes, Sir.

(b) The letter contained an allegation .
against the management of Amar Dye-Chem
Ltd., Kalyan of undue interference in the
offairs of the trade unions.

(¢) As the subject matter of the com-
plaint falls in the State sphere, it was
referred to the Goveroment of Maharashtra
for necessary action.
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Assistance to Famine affected Areas in
Gujarat

8254. SHRI NARENDRA SINGH MA-
HIDA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have formulated
any scheme for giving some financial assis-
tance and other concessions to the people of
Gujarat particularly to the families of schedu-
led Castes and Scheduled Tribes because of
acute famine conditions in some parts of
Gujarat; and

(b) if so; the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The relief measures
undertaken by the State Government include
organisation of relief works to give cmploy-
ment to the affected population, grant of
gratuitous relief, provision of drinking water
facilities and organisation of a milk feeding
programme. The Central Government have
released during 1968-69 and 1969-70 a sum of
Rs. 13.50 crores to the State Government to-
wards expenditure on relief measure necessita-
ted by floods and drought. Some gquantities
of wheat and milk power have also been
allotted for free distribution.

Relief is being given without any distinc-
tion of caste and creed and members of
Scheduled Castes and Scheduled Tribes benefit
from it along with the rest of affected popu-
lation,

Cotton Yield in Gujarat

8255. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state the
steps taken or proposed to be taken to in-
crease the cotton yield in Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION, (SHRI ANNA SAHIB
SHINDE): For increasing the cotton yield
in Gujarat, intensive cultivation of cotton has
been taken up on an area of 64.000 hectares
in the State sector and 54,000 hectares under
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the Centrally Sponsored Scheme for Maximi-
sed Production of cotton. Besides, the
following measures are being taken up under
the Centrally Sponsored Scheme:-

1. Organisation of Mass Plant Protection
Campaigns in unirrigated areas.

2. Production of Nucleus and Founda-
tion seed of cotton.

3. Organisation of Varietal Demonstra-
tion Plots.

4. Kapas grading centres.

Procurement of Foodgrains in Gujarat by
Food Corporation of India

8256. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of FOO AND
AGRICULTURE be pleased to state:

(a) the total quantity of rice ond other
foodgrains procured in Gujarat by the Food
Corporation of India and other State agencies
till the end of December, 1968; and

(b) the total guantity exported outside
the State so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ~ ANNASAHIB
SHINDE):

(a) About 71,100 tonnes during the
period st November, 1967 to 31st December.
1968,

(b) About 126 tonnes during the same
period by Agriculturists and consumers for
personal consumption.

Village Cooperative Societies in Andhra
Pradesh

8257. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the member of schemes for the consu-
mers service organised through the medium of
village Cooperative Societies in the village of
Andhra Pradesh;

(b) the pature of assistance rendered by
the Central Government in this regard; and
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(c) the places where these Societies are
located ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURU
PADASWAMY) : (a) A Centrally Sponsored
Scheme for the distribution of consumers
articles in rural areas through marketing
and village cooperatives was sponsored
by the Government of India during
the year 196364 as a complement to
the Centrally Sponsored Scheme of
Urban consumers stores. This scheme was
applicable to the whole country including
Andbra Pradesh. This scheme has been trans-
ferred to the State Sector from the current
financial year onwards,

(b) Uuder this scheme, selected marketing
societies were assisted in the shape of share
capital contribution and managerial subsidy to
the extent of Rs. 10,000/-and Rs. 5.000/-cach
respectively. In Andhra Pradesh, a total
financial assistance of Rs. 4.94 lakhs represent-
ing Rs. 2 lakhs as share capital contribution
and Rs. 2.94 lakhs as managerial subsidy were
provided to marketing cooperatives under this
scheme.

(c) In Andhra Pradesh, according to the
information available, 452 village coopera-
tives and 34 marketing cooperatives were
undertaking distribution of consumers’ articles
in rural areas. However, the places of
their location are not readily available.
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Export of Rice
8261. SHRI B. K. DASCHOWDHARY:

'Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) thbe total quantity and value of rice
exported in the year 1968-69 ; and

VAISAKHA 11, 1891 (SAKA)

Written Answers 90

(b) the mames of countries to which
exports were made ?

THE MINISTER OF STATE IN THE
MIN]JSTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) About 7.8 thousand mteric
tons of superior basmati rice, the CIF value
of which amounted to about Rs. 159.0 lakhs
was exported during 1968-69.

(b) The countries to which exports made:
were Kuwait, Ethiopia, Fiji, Muscat, U. K.
U. 8. A., Canada, Uganda, Bahrein, Lebanon,
Seychelles, Aden, Daman and Saudi Arabia,

Pending Cases of Labour Disputes of Railway
Employees

8262, SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is fact that a large number
of cases of Railway employees pertaining to
labour disputes are pending with his Ministry;

(b) if so, the reasons therefor;

(¢) the number of cases pending as on
the 31st December, 1968, Railway-wise, re-
ceived through the recognised/unrecognised
Unions, and also individually; and

(d) the steps being taken to get these
cases finalised expeditiously ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) No, Sir.

(b) Does not arise.

{c) The number of cases pending with



91 Written Answers MAY 1, 1969 Written Answers 92
the Ministry at present is given below :
SL No. of cases Name of Railways. Recognised [Unrecog-
No. pending nised Unions|
individually.
1 2 3 4
1 1 Dehri Rohtas Light Railway Unrecognised Union.
2, 1 Southern Railway Unrecognised
Total 2

(d) The final decision on these two
cases will be taken at an carly date.
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Import of Foodgrains Through Trivandrum
Port

8264. SHRI P. VISWAMBHARAM:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of steamers carrying
foodgrains that called at the Trivandrum
port during the year 1968 and total quantity
of foodgrains discharged through that port;

(b) whether the Central Government
and the Food Corparation of India have
received any reprsentation requesting that
more foodgrain ships should call at Trivan-
drum port; and

(c) the steps taken by his Food Ministry
for discharge of foodgrains through the
Trivandrum port on a large scale ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) None, Sir.

(b) and (c). The Central Government
received a request for utilising the ports of
Kerala in general for supplies to that State.
In as much as Trivandrum port is concerned,
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operationally it is not feasible to work
vessels at this port on any large scale. The
following major difficulties are there :—

(i) The port is seasonal suitable to be
worked only between the months of October
and April when there are no rains.

(i) The port is not suitable for hand-
ling bulk cargoes. Even the bagged ship-
ments get damaged or lost during conditions
prevailing at the port.

(iii) Smooth working is normally not
possible on account of the existence of rival
labour unions.

However S.S. ‘Felicity’ carrying 3000
Metric Tons rice in bags was sentto Tri-
vandrum in February 1969 to gauge the
present situation.
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Introduction of Newly designed R. M. S.
Compartment on Western Railway

8268. SHRI ONKAR LAL BERWA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATION be pleased to state :

(a) whether it is a fact that newly
modern R.M.S. Compartments on the Central
and Southern Railways were introduced
a number of years ago ;

(b) if so, the reasons for mot intro-
ducing such compartments in the Western
Railway also; and

(¢) the time by which these compart-
ments are likely to be introduced in Western
Railway ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) Yes.

(b) Question does not arise as ten new
type of R. M. S. vans have been supplied
on Western Railway in 1968-69.

(c) Question does not arise.
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Ban on Cow Slanghter

8271. SHRI BENI SHANKAR SHARMA:
SHRI D.C. SHARMA :

Will the Minister of FOOD & AGRI-
CULTURE be pleased to state :

(a) the efforts made so far towards
putting a ban on cow slaughter in the country;
and

(b) the stage at which the matter stands
at present 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement
giving the requisite information is laid on the
Table of the House. ([Placed in Library
See No. LT—984/69]

Formulation of National Labour Policy

8272. SHRI D. C. SHARMA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the need to formulate a
pational labour policy was stressed at a
symposium organized by the Rajasthan Emp-
loyees' Association at Jaipur on the 23rd
February, 1969;

(b) whether the matter has been given
a consideration; and
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{c) if so, with what results 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) (a) The Ministry of
Labour, Employment and Rehabilitation are
not aware of the symposium or the results
of its delibrations.

(b) and (c). Do not arise.
Creation of a Telegraph Division in

Darbhanga

8273. SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Muzaffarpur
Telegraph Engineering Division was created
in 1954;

(b) whether itis also a fact that tele-
phone connections in 1954 numbered about
2000, at present these are more than 6000;

(c) whether the Muzaffarpur Division
has to cater to the needs of the area between
U,P., Nepal, West Bengal and East Pakistan
with more than quadrupled telephone ex-
changes;

(d) whether a public petition bas been
filed to create another Telegraph Division at
Darbhanga covering the area of east of
Mouzaffarpur; and

(e) if so, action takem in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) Yes.

(b) Telephone connections including
extensions numbered 838 on 1-10-1954 and
6223 as on 31-3-1969 in Muzaffarpur Engi-
neerimg Division.

() Yes. The number of exchanges
under this Division were 9 as on 1-10-1954
and 67 as on 31-3-1969.



101 Written Answers

(d) We have received representations
from certain local organisations and other
Telephone users of Darbhanga District for
opening a new Telegraph Engineering Division
at Darbhanga.

(e) A proposal for the creation of a
Division at Darbanga has been recently
received from the Postmaster General and
is currently under examination,

New Plan For Teaching Of Trades In
Delhi

8274, SHRI RAM AVTAR SHARMA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have formu-
lated a new plan for teaching of trades in
Delhi; :

(b} if so, the details thereof; and
(c) when it will be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) No.

(b) and (c). Do not arise.
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() aoft iy A qd R,
wifF T FgEarAT & qformw = qfe-
feafaay % H ot g Ao T wE
g1

(¥) smaawar gf @t faa-frame
T F #1 faeare fam< A g § o
FLAFAT N

Class 1V Employees of Indian Agricultural
Research Institate

8280. SHRI RAMAVATAR SHASTRI:
SHRI K.M. MADHUKAR:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the categories of Class IV posts in
the Indian Agricultural Research Institute in
various Divisions according to each Station;

(b) the number of workers employed in
each category of posts;

(c) the number of permanent posts in
each categorey; and

(d) the number of persons confirmed
against the permanent posts?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY - DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (d). The required infor-
mation is given in the statement laid on the
Table of the House. [Placed in Library. See
No LT. 985/69.]

Class 1l and IV Posts in Indian Agricultural
Research Institute

SHRI RAMAVATAR SHASTRI:
SHRI K.M. MADHUKAR:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the categories of Class 1V and Class
I posts in the I[ndian Agricultural Research
Institute; and

8281.

(b) the present scale of pay for each
category of posts 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (d). The required
information is given in the statement laid on
the Table of the House [Placed in Library see
No LT 986/69).

Farmer’s Training and Education Programme
in Uttar Pradesh

8282. SHRI VISHWA NATH PANDEY:
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(2) the number and names of the places
in Uttar Pradesh where the farmers’ training
and education programme has been launched
to impart the latest knowledge in the Scienti-
fic and agriculture to the farmers;

(b) the number of farmers covered in
Uttar Pradesh and trained so far and the
period during which they were trained;

(¢) whether literacy is also a part of this
programme and if so, the manner in which
this part is carried out in the villages; and

(d) the oumber of villages and farmers
benefited by the literacy programme in Uttar
Pradesh? .

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Under the scheme of Farmers
Training and Education in the selected High
yielding Varieties programme districts, five
Farmers Training Centres have been allotted
to Uttar Pradesh and are located at the Gram-
sevek Training Centre, Bakshi-ka-Talab,
(Lucknow), Gramsevak Training Centre,
Bichpuri, (Agra). Gramsevak Training Cen-
tre (Ghazipur), Sataon Block. (Rae Bareilly)
and Bakewar (Etawah).

(b) Under the programme, 56,754 farmers
have been trained from 15.8.67 to 31.3.69 in
the districts of Lucknow, Agra and Ghazipur.
The centres in Rae Bareilly and Etawah dis-
tricts have been started only recently. As
such, information on the number of farmers
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trained in these two districts is not yet avail-
able.

(c) Yes. This is a part of the programme
only in Lucknow district. The Function_al
Literacy Groups have been organised in
the selected villages to enable the farmers
to acquire suffiicient literacy to prepare the_ir
farm plans, fill in the input cards, maintain
farm accounts and write simple letters for
credit, supplies, cic.

Classes are organised for group of 20-30
adult farmers at specific place (school, com-
munity centre, etc.), at specified hours. Each
course is of 6-months duration, the first three
months devoted to intensive teaching for five
days a week and the remaining three months
for 2-3 daysa week.

(d) The Functional Literacy programme
has been taken up in Lucknow district at
60 centres with an approximate enrolment of
30 adults in each centre in four Blocks namely
Bakshi-ka Talab, Mohanlalganj, Goshainganj
and Sarojini Nagar. Nearly 1,800 adult
farmers concluded their literacy classes in
December, 1968.

WA # g9 ol & fol wai 1 A
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Policy on Central State Farms

8286. SHRI TULSIDAS DASAPPA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :*

(a) whether Government propose to
reconsider its policy of setting up new farms
in the Central sector; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE). (a) and (b). Government have
recently decided not to set up, for the present,
any new Central State Farms other than the
Farms which have already been set up or are
in an advanced stage of planning.

Commemorative Stamp of Rafi Ahmed Kidwai

on 20th Anniversary of Night Airmail
Service

8287. SHRI TULSIDAS DASAPPA :

SHRI MUHAMAD SHERIFF :

Will the MINISTER OF INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether on the 1st April, 1969 a
Commemorative Stamp was issued in bonour
of late Shri Rafi Ahmed Kidwai on the
occasion of the 20th anniversary of the
Night Airmal Service ;

(b) whether itis a fact that the Night
Airmail Service was introduced during the
year 1949 ;

(c) if so, the reasons why the year of
introduction of the Night Airmail Service has
been wrongly printed as 1948 in the ‘Descrip-
tion of Design’ in both English and Hindi in
the folder ; and
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(d) the reasons for such frequent mis-
takes particularly when only recenly there
Was WIODg printing on the commemorative
stamps of Dr. Martin Luther King?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes.

(b) Yes.

(¢) The mistake was detected immediately
after the prioting of the publicity folders
and was rectified in manuscript before the
folders were hut in sale,

(d) The mistake was due to carelessness
in proof correcting. Due notice has heen
taken of this and a senior officer made
personally responsible for checking the proof.

Costs of Foodgrains Charged by Food Cor-
poration of India

8288. SHRI MUHAMMAD SHERIFF :
SHRI RAGHUBIR SINGH
SHASTRI :
SHRI D. N. PATODIA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) Whether the agricultural Prices
Commission has expressed the view that the
costs and margins of foodgrains charged
by the Food Corporation of India are some
what higher ;

(b) If so, the reaction of Government
in regard thereto ; and

(c) What steps Government proposec to
take to make the Corporation compete
successfully with the trade under changed
circumstances 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The Agricultural Prices
Commission in their Report on **Price
Policy for Rabi Foodgrains for the 1969-
70 Season™ has expressed the view that
the costs and margins charged by the Food
Corporation of India are somewhat higher
than those normally added by the trade.
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(b) and (c). Strictly speaking the cost
and margios of the Food Corporation of
India cannot be compared with that of the
private trade. The Food Corporation has
to incur higher charges on account of cost
of holding over a longer period and long
distance movements. Under the zonal
pattern in force, trade is moving foodgrains
within limited areas. Longer period of
storage involved in the case of Food Corpora-
tion of India is on account of holding for
pational buffer stocks. The Government is,
however, making every effort to minimise
the operating costs of F. C. I. as much as
possible, The incidental charges of the
Corporation for procurement, storage and
distribution of foodgrains are scrutinised
closely by the Government and only the
barest minimum charges are allowed.

weawRs ¥ IEEEY w1 e

8289. it gww = weA@ : F
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W Qo qq gAatE wwew
TR wAt (sf e W awmE) ¢ (F)
¥ (7). ug wmawT Uew & SATRaAT #
AT ) GG AE GAAW Sfafiad &
wrra fraeet a1 afrsl & fae s
F e & YU /mfcd B gEAr &4
afard 78 | W@ SO ¥ 99 08
FEAAT IIH AR § |

(%) afx #r§ fafase a g
& = § Ay o §, o Cqufuw g
£ 9T fa= F aFdr g |

of Hotel M t, Catering
and Nutrition, New Delhi

8291, SHRI ONKAR LAL BERWA:
SHRI KIKAR SINGH:
SHRI P, N. SOLANKIL:
SHRI D. R. PARMAR:
SHRI DEVEN SEN:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that an Assistant
lnstructor in House-keeping who had no
previous teaching experience or basic quali-
fications in the subject inm accordance with
the rules was appointed in the Institute of
Hotel Management, Catering and Nutrition,
‘New Delhi; and

(b) if so, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The post was adver-
tised and on the basis of the interviews held
by the Staffl Selection Committee of the
Institute, a candidate was appointed in 1967,
although the candidate did not have the
prescribed qualifications. The Institute is
being addressed to state the circumstances
under which such an appointment came to
to be made.

Improvement in the Condition of
Tribals

8292. SHRI DEVEN SEN:
SHRI ONKAR LAL BERWA:
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SHRI D. R. PARMAR:
SHRI KIKAR SINGH:
SHRI P. N. SOLANKI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the proposals which were given by
the Study Group of National Labour
Commission for improving the conditions of
the tribals in the country; and

(b) when and the manner in which they
will be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b). The
Government understand that the Study
Group on Tribal Labour (Agricultural and
Industrial) set up the National Commi-
ssion has submitted a report to the Commi-
ssion. Government is not seized of this
matter at present and will consider it on
receipt of the recommendations of the
Commission which are awaited.

Unemployed Persons

8293. SHRI P. N. SOLANKL
SHRI ONKAR LAL BERWA:
SHRI D. R. PARMAR:
SHRI DEVEN SEN:
SHRI KIKAR SINGH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the total number of unemployed per-
sons in the country at present; and

(b) the prospects of finding employment
for them during 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT

AND REHABILITATION (SHR1L
BHAGWAT JHA AZAD): (a) Precise infor-
mation is not avilable. The Planning

Commission have set up a Committee of
Experts on Upemployment Estimates in
August, 1968. The Committee will examine
and make recommendations on the methodo-
logy of estimating unemployment, labour
force growth and employment potential.
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(b) Various development programmes in
the field of agriculture, industry, transport and
communications and social services, such as

education, health, family planning and social’

welfare included in the Annual Plan 1969-70,
are expected to provide increasing employ-
ment opportunities for unemployed per-
sons.

Promotion of Scheduoled Castes from
Class III to Class II

8294. SHRI RAMIIT RAM : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state:

(a) the number of officials promoted from
Class IIl to Class Il (Gazetled) posts during
last three years in the Posts and Telegraphs
Departments;

(b) how many of them belonged to
Scheduled Castes; and

(c) the number of persons belonging to
Scheduled Castes who had been superseded
by their juniors for promotions from Class
I1I to Class II Gazetted and the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH): (a) to (c). The information
is being collected and will be laid on the
Table of the Lok Sabha as soon as possi-
ble.

Export of Seeds

8295. SHRI RAM AVTAR SHARMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the quantity of seeds exported by
India during the last three years, yearwise;

(b) whether some more varieties of seeds
like caulifiower, onion, dhoob grass have
also got export potential;

(c) if so, whether information about the
export market of such seeds is given to pri-
vate seed growers; and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A statement showing the
quantity of seeds exported by India for
sowing purposes during 1966-67, 1967-68 and
1968-69 (April, 1968—January, 1969) is laid
on the Table of the Sabha. [Placed in Library.
See No. LT-98?J69]

(b) According to available information,
there is a good potential for vegetable seeds
including cauliffower and onion in foreign
countries, especially in South East Asia, West
Asia and African countries. There appears
to be a good scope for the export -of dhoob
grass seeds also. The National Seeds Cor-
poration is carrying out some preliminary
investigations for exploring foreign markets
for Indian seeds. However, the question of
conducting a market survey to assess the
export potential of various seeds in foreign
countries is under consideration.

(c) and (d). Do not arise.
Import of Seeds for Multiplication

8296. SHRI RAM AVTAR SHARMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether import of stock seeds for
multiplication in India and for re-export is
permitted; and

(b) if not, the steps government are
taking to permit the import of such seeds?

THE MINISTER OF STATE IN THI
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir, on merits of the
case,

(b) Does not arise.
Corporation for A. I. R.
8297, SHRI RAM AVTAR SHARMA:

SHRI BENI SHANKER
SHARMA:
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Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the reply
given to Starred Question No. 49 on the
19th February, 1969 and state:

(a) whether a final decision regarding
placing the All India Radio under an autono-
mous Corporation has since been taken;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRALY): (a) No, Sir.

(b) Does not arise.

(c) It is an important matter and needs
detailed examination in consultation with the
other Ministries.

Open-Air Cinemas in Delhi

8298. SHRI MUHAMMAD SHERIFF :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the Delhi Administration
has decided to set up a chain of open-air
cinemas with low priced tickets in Delhi;

(b) if so, whether this has the approval
of the Central Government; and

(c) if not, the reaction of Government
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
L. K. GUIRAL) : (a) A proposal is under
the consideration of Delhi Administration.
But no final decision is reported to have so
far been taken.

(b) It is not necessary to have the appro-
val of the Central Government.

(c) The question does not arise.
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Pattern of Investment of Employees’
Provident Fund

8299. SHRI MUHAMMAD SHERIFF:
SHRI V. NARASIMHA RAO :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government have decided to
liberalise the pattern of investments of
provident fund accumulations wunder the
Employees’ Provident Fund Scheme;

(b) if 50, the broad outlines thereof; and

(c) the extent

to which the emloyees
will be benefited ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) Yes.

(b) The following pattern of investment
has been prescribed for both exempted and

unexempted establishments for the year
1969-70 :—

(i) in Central Government Not less

Securities than 509,

(ii) the balance in securities created and
issued by State Governments, Small
Savings and other securities guaran-
teed by the Central or State Govern-
ments.

(c) It is estimated by the Provident
Fund Authorities that the Employees’
Provident Fund will earn an additional
amount of about Rs, 52 lakhs approxi-
mately by way of interest during 1969-70 as
compared to the yield from the investments
used to be made prior to 1-9-68 in Central
Government Securities and Small Savings.

Declaration of Telegraph Offices in Delhi
as Administrative Offices for observing
Holidays

8300. SHRI RABI RAY : Will the Minis-
ter of INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be
pleased to state :
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(a) whether it is a fact that the General
Manager, Telephones, Delhi has declared
Telegraph Offices in Delhi as Administrative
Offices for the purpose of Observing Holidays
and Second Saturday off in each month;

(b) if so, the number of staff benefited
by such order; and

(c) whether other Telegraph Offices in
the country would also be declared Admini-
strative Offices and facility of holidays and
Second Saturday off extended to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No, sir. Under some
misunderstanding the staff employed in the
day duty Sections for handling the admini-
strative work in the Central Telegraph
Office, New Delhi and local Departmental
Telegraph Offices under the gazetted charge
have been permitted by the General Manager
Telephones, New Delhi to avail of adminis-
trative office holidays on par with administra-
tive office holidays on par with administra-
tive staff of Delhi Telephones District.
These orders are being cancelled.

(b) 302 staff benefited by such arrange-
ments. This is being withdrawn,

(c) No sir. On the other hand orders
had been issued that all Telegraph Offices
would have uniform working hours and
holidays for operative offices for all sections
in the office.

Supply of Sagar to U, P.

8301. SHRI VISHWA NATH PANDEY:
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state the extent to which
the actual demands of Uttar Pradesh for
sugar were met by the Central Government
in the years 1965, 1966, 167 and 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): Durng the years 1965-66 and
1966-67 (upto 23rd November, 1967), there was
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complete control over price and distribution
of sugar. The available quantity of sugar was
distributed among the States on the establi-
shed basis. In 1967-68, the policy of partial
decontrol was introduced. Only 609, of the
production of sugar by the factories was
requisitioned as levy and distributed in
monthly quotas to the States including Uttar
Pradesh, In August, 1968, the Uttar
Pradesh Government asked for an increase
in its monthly quota from 10,603 tonnes to
21,000 tonnes. This was not found possible
due to limited availability of levy sugar.
The policy of partial decontrol is being
continued for the current scason 1968-69
also with an increase in the levy procurement
rate from 609, to 70%,. On account of the
increase in levy rate and anticipated higher
production in 1968-69, the monthly quota of
uttar Pradesh has been increased from 10,603
tonnes to 14,752 tonnes from January, 1969.
During 1967-68 and 1968-69 besides the
monthly allotments made, sugar was also
available for consumption from free sale
releases made to factories in view of the
policy of partial-decontrol.

The following quantities of sugar were
allotted to Uttar Pradesh during the four
years :—

1965-66 3,35,257 tonnes
1966-67 2,55,864 ,,
1967-68 1,3%,202 ,,
1968-69

(Upto April, 1969) 920,261 ,,

Attack on Press Information Burean
Office at Hyderabad

8302. SHRI V. NARASIMHA RAO :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether a batch of agitators raided
the Office of the Press Information Bureau
of the Government of India in Hyderabad on
the 7th April, 1969 and damaged the office
property and even relieved an Information
Officer of his money;

(b) if so, the estimated loss incurred to
the office property; and

(c) the steps taken for the protection of
the Officers in future ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
1. K. GUIRAL) : (a) Yes, Sir.

(b) Rs. 580.00 approximately (This does
not include the value of the loss to office
records and a teleprinter machine the report
about which is awaited from the P& T
authorities).

(c) Immediately after the raid, police
santries were posted at the office of the Press
Information Bureau on round the clock duty.
This arrangement  still continues. For the
future, the local police authorities have assu-
red adequate protection as and when
required.

Drought in Tamil Nadu

8303. SHRI V. NARASIMHA RAO:
SHRI MUHAMMAD SHERIFF:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that certain areas
of Tamil Nadu face the prospect of rationing
of water and mass exodus from urban areas
due to severe drought;

(b) the total population of the State
affected by drought;

(c) the estimated loss in agricultural pro-
duction due to the drought; and

(d) the relief measures taken so far and
the extent of help rendered by the Central
Government to fight the drought 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) The State Government have
intimated that acute shortage of water is
being felt in many urban and rural areas
of Tamil Nadu and this may necessitate ratio-
ning of water in the near future. There is no
need at present to evacuate any major towns
but conditions may deteriorate by about June
or July if it does not rain and the situation
will have to be watched.
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(b) 25.8 lakh.

(c) The loss in agricultural production as
a result of drought is likely to be 12.75 lakh
tonnes in respect of foodgrains. -

(d) The State Government have organised
relief works to give employment to the affec-
ted population. Drinking water arrange-
ments are also being made wherever necessary.
The Central Government have released a
sum of Rs. 3.25 crores to the State Govern-
ment for drought relief. Further assistance
will be given in the light of the recommenda-
tions of the Central Team that will wvisit
Tamil Nadu a second time in May, 1969.

The Ministry of Food and Agriculture
have placed at the disposal of the State
Government a quantity of 100 tonnes of gift
wheat free of charge for distribution as
gratuitous relief. Maximum possible quanti-
ties of foodgrains are being allotted to the
State keeping in view the needs of other
States and the availability of foodgrains in
the Central Pool.

Censoring of Bengali Film
“Manusher Jai Jatra™

8304. SHRI SRADHAKAR SUPAKAR :
SHRI RAM AVTAR SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(2) whether a docomentary Bengali film
‘MANUSHER JAT JATRA' contains
derogatory remarks against the ex-Governor
of West Bengal ;

(b) whether the above film has been
referred to the Eastern Regional Board of
Film Censors ; and

(c) if so, with what results 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) (a) : 'No, Sir.

(b) Yes, Sir.
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(c) The film has been given a ‘U’
certificate by the Central Board of Film
Censors after the deletion of a small portion
which bad been found objectionable by the
Board.

‘Jg'-srlm Free Gift Articles for West Bengal

8305. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the quantum of American free gift
of wheat and other food articles supplied in
the year 1967-68 to West Bengal ; and

(b)
distributed by Government of West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information is
being collected and will be laid on the Table
of the Sabha when it is received.

Requirement of Tractors of West Bengal

8306. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the annual requirements of tractors
of West Bengal State and how many have
been supplied during 1968 and till March,
1969 ;

(b) whether these were supplied by
Government agencies or private individuals ;
and

(¢) whether the Government of West
Bengal have placed any proposals for an
additional quota of tractors for the year
1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHIN-
DE): (a) The relative demand of tractors
of the West Bengal State for 1968-69 was
estimated at 1000 Nos. Against this, 300
tractors (200 Zetor-2011 and 100 DT-14B)
were allotted to it. 80 Zetor-2011 tractors
have already been supplied and the balance
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will be supplied in due course. Information
regarding the no. of indigenous tractors supp-
lied by the private dealers is not available.

(b) These tractors were supplied by the
U. P. State Agro Industrial Corporation Ltd.
which is a State Government Undertaking.
The remaining tractors will be supplied by
this Corporation (120 Zetor-2011) and the
Bihar State Agro Industries Development
Corporation Ltd (100 DT-14B).

() Yes, Sir.

Allocation of Wheat, Rice and Sagar to
West Bengal

8307. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Government
of West Bengal have recently approached the
Central Government for allocation of more
wheat, rice and sugar ; and

(b) if so, the quantity of these commo-
dities likely to be allocated and when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b), Wheat and rice :
After the discussion between the West Bengal
Government Ministers and the Minister of
Food and Agriculture in March, there
has been no fresh demand for allocation of
more foodgrains from the West Bengal
Government. The March position was fully
discussed in reply to Short Notice Question
No. 13 on 7.4.1969 in Lok Sabha.

Sugar : The monthly levy sugar quota of
West Bengal was increased from 11,133
tonnes to 13,167 tonnes from January, 1969.
In March, 1969, the State Government re-
quested for increase in its quota by another
3,000 tonnes, As available levy sugar is
distributed to State Governments according
to & uniform basis, it was not found possible
to accede to this request.

Jammu and Kashmir Community Listening
Organisation

8308. SHRI M. L. SONDHI : Will the
Minister of INFORMATION AND BROAD-
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CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that Jammu
and Kashmir Community Listening Organisa-
tion was brought under the control of All
India Radio in 1954 ;

(b) whether service benefits and other
advantages, available to all Central Govern-
ment employees, are denied to the employ
of the said organisation ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Yes, Sir. This was
done as a temporary measure. A final deci-
sion whether this organisation should be
under the State Government or under the
Central Government has not been taken as
yet.

(b) The employees are on State Go-
vernment’s scales of pay but they are given
dearness allowance at Central Government
rates. It is correct that they are not treated
as Central Government employees for all
purposes.

(c) A final decision about the future of
the organisation has not been taken,

Refugees From East Pakistan

B309. DR. RANEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that more mig-
rants are coming to West Bengal from East
Pakistan every month and that the West
Bengal Government have asked for funds for
their rehabilitation ;

(b) if so, the number of these refugees
and the class to which they belong ; and

() whether the Central Government
propose to help the State Government to
rehabilitate those persons 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
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AND REHABILITATION (SHRI BHAG- '
WAT JHA AZAD): (a)to (). A state-
ment indicating the trend of influx into West
Bengal from East Pakistan during 1964 and
month-wise influx from 1.1. 1965 upto the
end of February, 1969, is laid on the Table
of the House. [Placed in Libray. See No.
LT—988/69). The class-wise and profes-
sion-wise break-up of this influx is not
available. The figures do not show any
increasing trend of migration into West Ben-
gal.

As regards the rehabilitation of new
migrants coming to West Bengal, it may be
stated that, as the State of West Bengal
could not absorb more migrants into its
economy, it was decided in 1964 that the
new migrants entering West Bengal should
be resettled outside the State. Accordingly,
only those migrants, who agree to move out
of West Bengal and within two weeks of
their arrival in India enter a relief camp
opened by Government, are given relief and
rehabilitation  assistance. Migrants who
enter West Bengal and are in need of relief
and of assistance for their rehabilitation
should be sent by the Government of West
Bengal to the relief camp at Mana pear
Raipur in Madhya Pradesh where suitable
arrangements for their accommodation have
been made and from where they will be
shifted to the sites of their eventual rehabili-
tation. The West Bengal Government have
not asked for any specific provision of fund
for the rehabilitation of new migrants in that
State in their budget proposals for the
current year.

Pre-Investment Survey in Jammu for Forest-
Based Indastries

8310. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have conduct-
ed a pre-investment survey in Jammu to
assess the possibilities of development of
forest-based industries ;

(b) if so, the findings thereof ; and

(¢) if the survey isnot yet complete,
when it is likely to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
(SHRI ANNASAHIB
SHINDE) : (a) Pre-investment survey in
Jammu has started recently.

(b) Does not arise.

(c) The survey is likely to be completed
by 1970.

Broadcast of Pabari Programme from A.LR.

8312, SHRI R.K. SINHA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) the number of Radio Stations
broadcasting Programmes in the Pahari
language for the people of Kumaon, Garhwal
and Himachal Pradesh ; and

(b) whether Government have any
plans for setting up a Radio Station in this
region exclusively to cater to the needs of
the hill people 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Five.

(b) Yes, Sir.
U. S. Offer of Wheat to India

8313. SHRI CHENGALRAYA NAIDU :
SHRI R.BARUA :
SHRI N, R. LASKAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that U. S.
Government have offered India 130,000 tons
of wheat ; .
if so, on what conditions ; and

(b)
(c) when it is likely to arrive ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) No such offer has been
reccived from U. S. A. We are, however,
receiving purchase authorisations under the
existing PL 480 agreement for different
quantities.

(b) and (c). Do not arise.

Package Plan in Mandya District
of Mysore

8314. SHRI S. M. KRISHNA : Will the
Minister of FOOD & AGRICULTURE be
pleased to state:

(a) the amount spent on the package
plan in Mandya District of Mysore State;

(b) the details thereof since 1962, year-
wise;

(c) the results in terms of production;
and

(d) the expenditure on Jeeps, petrol and
other accessories during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Rs. 87.892 lakhs from
1962-63 to 1968-69.

(b) The details of year-wise expenditure
since 1962-63 are as follows:

Year Ras. in lakhs
1962-63 8.095
1963-64 8.713
1964-65 16.200
1965-66 13.465
1966-67 13.149
1967-68 14.164
1968-69 14,106 (Provisional)

(c) The production as well as yield per
hectare of rice and other important crops
grown in the district showed an upward
trend after the introduction of the programme
except in the years 1965-66 to 1967-68 when
the district faced wide-spread drought, caus-
ing a decline in yields. The total produ-
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ction of rice in the district rose from 87.600
tonnes in the pre-IADP period (1959-62) to
1,43,600 tonnes in 1964-65. This was followed
by a decline in the subsequent years
due to drought. The production during 1968-69
for which information is not yet available
is expected to be higher. So far as the
average yields are concerned,the average yield
of rice which was 14.9 quintals per hectare in
the pre-IADP period (1959-62) rose to 24.1
quintals in 1964-65. After a decline in
the subsequent years, the yield level is
again looking up and is reported as 239
quintals per hectare in 1968-69.

(d) The information is being collected
from the Government of Mysore and will
be made available as soon as it is received.
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Shortage of Cables in Telephone Exchange

8318, SHRI N. R.  DEOGHARE: Will
.the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that some percen-
tage of connectable capacity of the telephone
exchanges in the country is lying unutilised
mainly due to the shortage of cables;

(b) if so, the percentage not utilised; and

(c) the steps being taken to meet the
shortage of cables ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes, Sir.

(b) Percentage of unutilised connectable
capacity is 16.539),.

(c) Steps are being taken to raise the
indigenous production and also to import
cables to meet the shortage.

Number of Applications for OYT and Non-
OYT Scheme

8319. SHRI N.B. DEOGHARE: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATION be pleased to state:

(a) the number of applications for tele-
phone connections under *“Own Your Tele-

MAY 1, 1969

Written Answers 136

phone” and non-OYT categories lying
pending in Bombay, Delhi and Calcutta on
the 31st December, 1968 and the average
waiting period for both the categories in these
cities; and

(b) the steps being taken to cut short the
waiting list and the average waiting period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) (1) Waiting List.

0.Y.T. non-0.Y.T
Bombay 59,040 *1144
Dethi 4,763 51423
Calcultta 6,521 90878

*No waiting list under General Category
was being maintained at Bombay.

(ii) Average waiting period:

0.Y.T. Non-0.Y.T.
Bombas 4 years 1 year
Delhi B years 8 years
Calcutta 2} years 8 years
(b) With the available material and

financial resources during the period 1969-74
about 60,000 lines of exchange capacity will
be added in each of the towns and the average
waiting periods are likely to be about 5, 6
and 7 years respectively at Bombay, Delhi
and Calcutta.
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Production of Bal Ahar And Pea-Nut Butter

§321. SHRI V. NARASIMHA RAO:
‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) Whether it is a fact that the Food
Corporation of India has undertaken the

manufacture of *“Bal Abar” and “Pea-nut
Butter” which are said to be highly
putritious;

(b) If so, the contents of these foods
and whether their production has started
on a commercial basis; and

(c) Whether there is any proposal to
distribute them free to school children and
if not, the reasons therefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) : The Food Corporation of
India had undertaken manufacture of Bal-
Abar only, Pea-nut butter is being manu-
factured by the Department of Food.

(b) Bal-Ahar consists of wheat flour,
edible groundout flour and skimmed milk
powder fortified with essential vitamins,
minerals and flavouring agents. Bal-Ahar is
being produced at present only for child
feeding programmes and not on a commer-
cial basis,

Peanut butter is made from groundnut
kernels with the addition of certain vitamins.
Production of peanut butter has just started
on semi-commercial basis for the present to
ascertain consumer reaction,

(c) Bal-Ahar is being distributed free to
the school children under CARE feeding
programme. There is no proposal for free
distribution of peanut butter for school
children.
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Sugar Mills in U. P.
8323. SHRI R BARUA:
SHRI N. R. LASKAR :

SHRI YASHWANT SINGH
KUSHWAH:
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SHRI CHENGALRAYA NAIDU:
SHRI R. K. SINHA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(8) whether it is a fact that all the 71
sugar mills of U, P. have urged the Centre
to save the industry from losses owing to
consistent downward trend in sugar prices;

(b) if so, the reaction of Government
thereto ; and

(c) the kind of assistance which Govern-
ment propose to provide to the State sugar
mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMNT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c). Do not arise.
Vine Growing

8325. SHRI BRI RAJ SINGH
KOTAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government are aware that
vine growing vine yards have proved success-
full both in South India and in the North
also ; and :

(b) if so, what further plans Govern-
ment have in getting full benefit out of these
vine-yards apart from just making grapes
available in the market ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b).
formation is being collected from State
Governments and will be placed on the
Table of the Sabha when received.

Import of Harvesters and Agricultural
Machinery

8326. SHRI S. K. TAPURIAH :

SHRI CHENGALRAYA NAIDU:
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SHRI R, BARUA:
SHRI N. R. LASKAR :
SHRI HIMATSINGKA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have sanclioned
the import of harvestors, tractors and other
agricultural machinery for the year 1969-70;

(b) if so, the number of each type of
mechanised agricultural implements to be
imported and from which countries these
imlements would be imported and to what
extent in each case; and

(c) the extent of foreign exchange to be
spent for importing them and how much of
those imports would be done against rupee
payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (c). The programme
for import of harvestors, tractors and other
agricultural machinery for the vear 1969-70 is
under consideration of the Government.
However, the import of the following agri-
cultural machinery was sanctioned against
1968-69 programme. The majority of these
machines are likely to be received in 1969-70:

Name of Quantity to
country be imported

Foreign exchange
(Rs. in lakhs)

The required in-,

A. Tractors with spare parts & implements

USSR* 6500 426.93 (CIF)
Czechoslvakia®* 5000 461.85 (FOB)
Rumania* 500 8525 (C&F)
GDR* 3000 397.50 (C&F)

B. Power Tillers with spares

1000
212

38.50
2.58

Japan
USA

( Include to mini tractors )
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C. Combine Harvestors with spare parts

USSR* 12 10.00
GDR* 2@ 10.00
West Germany ~ 25(@ 18.56
Denmark 25 3.15&
Japan 1b —
Harvestors and Binders

Italy 10 0.48
Hay Rakes and Hay Balers

West Germany 3 1.44

& Yet to be sanctioned.

(@ These include 2 Combine Harvestors
to be received free for test and trial purposes.

b. To be received free for test and trial
purposes.

*Countries from which imports are being
arranged on rupee payment basis are marked®.

Import of Fertilisers

8327, SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(8) whether Government have sanctioned
any foreign exchange for the import of
fertilisers ;

(b) if so, how much and the extent of
fertilisers to be imported therewith and from
which countries this would be imported and
what would be the type of fertilisers to be
imported from each country ; and

() how much of fertiliser imports are
likely to be made under PL 480 or from rupee
payment countries indicating the type of
fertilisers to be imported ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI NANASAHIB
SHINDE): (a) Yes, Sir.
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{b) Government have allotted Rs. 197.85
crores for meeting the cost of import of the
following quantities of fertilisers during
1969-70 :—

Nitrogen 1.1 million tonnes.
P;0; 0.2 million tonnes.
K0 0.2 million tonnes.

The actual quantities to be imported how-
ever, depend upon the availablity of the
required types of fertilisers in the foreign
countries concerne and reasonability of
prices prevalent in those countries. In the
circumstances, it is not possible to state now
the precise quantities of particular kinds of
fertilisers to be imported. The imports of
fertilisers are likely to be made from Canada,

East European  countries, including
U.S.S. R, Japan, U.S.A., and West
Europe.

(c) Mo fertiliser is imported under PL
480 Agreements for the purchase of follow-
ing fertilisers have been concluded so far
with the East European countries under
Trade Plan provisions against payment of
of non-convertible rupees :—

U.S.S.R. 190,000 tonnes Sulphate of
Ammonia,
60,000 tonnes Urea,
Poland 90,000 tonnes TUrea with
option resting with
suppliers to supply
additional quantities
of 15000 tonnes of
Urea.
Rumania, 25,000 tonnes Urea,
Bulgaria, 117,000 tonnes Urea.
Hungary, 18,000/20000 tonnes Urea.

As regards procuremeot of potassic ferti-
lisers from U.S,S.R. and G.D.R. negotiations
are i|_1 progress,

Supply of Mini Kits to Small Farmers

8328, SHRI 5. K. TAPURIAH :
SHRI MUHAMMAD SHERIFF :
SHRI V. NARASIMHA RAO:
SHRI TULSIDAS DASAPPA :
SHRI D. C, SHARMA :

‘Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:
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(a) whether there is a scheme for
supplying small farmers in the country with
mini kits containing seeds, fertilisers, pesti-
cides and note on the method of using them ;
and

(b) is so, the broad details of the
scheme and the Central assistance to be given

for the purpose to each State and Union
Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) There is no such scheme
at present. However the Workshop on
National Demonstrations held at . A, R. L.
New Delhi from 8th to 10th April, 1969
discussed the philosophy of supplying mini
kits to small farmers, who participate in
training programmes. This year as an experi-
mental measure six mini kits which will be
supplied by the Ford Foundation will be tried
in rice growing areas in innovative districts
of Thanjavur, West Godawari, Raipur and
Sambalpur to test their usefulness.

(b) Does not arise.

State Farm Corporation

8329, SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) Whether there is a proposal to set up
a State Farm Corporation ;

(b) if so, the existing number of the
State farms to be brought under the Corpo-
ration and the number and location of new
farms to be set up thereunder ; and

(c) the broad outline of the working
programme of this Corporation and how it
would be financed by the Ceotre and the
State and other parties concerned 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (s) to (c). Yes, Sir. The
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Corporation is being set up to administer the
existing Central State Farms at Suratgarh
and Jetsar (Rajasthan), Jharsuguda (Orissa),
Hissar (Haryana), Jullunder (Punjab) and
Raichur (Mysore), as also the Farm to be set
up in Kerala. The main functions of the
Corporation will be to produce seeds of
foodgrains, fibre crops, plantation crops, oil
seeds, vegetables, etc. The Corporation will
also take up land development work on the
lands of private parties on payment by the
parties of the full cost of operations. The
Corporation will have an authorised capital
of Rs. 7 crores and a paid-up capital of Rs.
3 crores inclusive of the existing assets of the
Farms worth about Rs. 2 crores. The
Corporation will be financed entirely by the
Central Government.

Today in Parliament Programme

8330. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that in the ‘Today
in Parliament’ programme at 8.35 p.m. on
the 16th April, 1969, while broadcasting the
debate in Lok Sabha on Foreign Trade and
Supply only a few Members' names and
speeches were mentioned in a detailed form
while the Opposition parties members’ names
and speeches were completely left out ;

(b) if so, the reasons therefor, specially
when the entire 10-minute paogramme was to
broadcast only the Lok Sabha proceedings ;

(c) whether Government have any
uniform policy in this regard; if so, the
details thereof : and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUIRAL): (a) No, Sir. Outof 20
members, excluding the . Minister, who
participated in the debate, names of 9,
including 5 from opposition parties and
independents. were mentioned in the English
commentary, “Today in Parliament”. The
number of pames mentioned in the Hindi
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commentary *“Sansad Samiksha" was 14
which included 6 from opposition parties and
independents.

(b) Does not arise.

(¢) Yes, Sir. A copy of note containing
the general guidelines for script writers of
“Today in Parliament” and *Sansad
Samecksha' programmes is placed on the
Table of the House. (Placed in Library, See
No. LT—989/69).

(d) Does not arise.

Visit of Agricultoral Experts from
Switzerland to Santhal Parganas (Bihar)

8331. SHRI MARANDI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Agri-
cultural Experts from Switzerland are likely
to visit Bharijoa Block in the District of
Santhal Parganas, Bihar to instruct agri-
culturists of 50 villages for improving the
production ; and

(b) if so, the details of the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No such experts are going
under any foreign aid scheme at Government's
level. This Ministry has no information of
any non-governmental organization seeking
such assistance from any non-governmental
organization in Switzerland.

(b) Does not arise,
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Post Office in Ryam Factory,
Dharbhanga Distt. (Bibar)

8334, SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that the Ryam
Factory post office in Dharbhanga district
(Bihar) has no telephone arrangement while
it has been a sub-post office since a long
time ;

(b) if so, the reasons therefor :

(c) whether Government propose to
make telephone arrangement there ; and

(d) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (8) Yes.

(b) The case for opening a Public Call
Office at Ryam Factory has been initiated
only now.

(¢) and (d). Proposal for opening a
P.C.O. is now being examined. The
details have been called for from the
subordinate units.

Retrenchment of Workers in Public
and Private Sector Industries

8335, SHRI SHIY CHANDRA JHA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that there has
been more retrenchment in the private sector
industries than in the public sector industries
in 1968 vis-a-vis 1967 ;
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(b) if so, the reasons therefor ; and

(c) if not, the total retrenchment in the
private sector and public sector industries,
separately and industry-wise in 1968 vis-a-vis
19677

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD)

(a) to (c) : The information, so far as
the Central sphere is concerned, is being
collected and it will be placed on the Table
of the House on receipt,

Employees Provident Fund Benefits
to Cinema Employees

8336. SHRI K. RAMANI:
SHRI JYOTIRMOY BASU :
SHRIMATI SUSEELA
GOPALAN :
SHRI MOHAMMAD ISMAIL ;

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether is is a fact that the benefits
of Employees’ Provident Fund Act are not
granted to the Cinema workers ;

(b) if so, the reasons thereof ;

(c) whether Government consider to
grant benefits of Employees’ Provident Fund
Act to Cinema employees; and

(d) if so, the time by when ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD). (a) No. The Emp-
loyees' Provident Fund Act, 1952 has already
been extended to cinemas with effect from
the 31st July, 1961.

(b) to (d). Do not arise,
Legislation for Film Industry Employment
8337. SHRI A. K. GOPALAN :
SHRI JYOTIRMOY BASU :

SHRI UMANATH :
SHRI P. GOPALAN :
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Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that all formali-
ties for enactment of the Legislation for the
Film Industry employment, draft of which
was unanimously adopted more than a year
back by the tri-partite committee which was
appointed by Government for this purpose,
has since been completed ; and

(b) if not, the reasons for delay to
implement this ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) and (b). A draft
scheme to regulate employment in the firm
Industry was prepared and placed before the
Standing Labour Committee at its 24th
Session held in February 1966. The
Standing Labour Committee recommended
that a tripartite committee should be set up
to examine the draft scheme in detail and to
make  suitable recommendations, After
consultation with . the various interests
concerned, a Committee was set up which
submitted its Report in September 1968.
The Report is to be placed before the
Standing Labour Committee at its next
Session.

Sugar Factory in Goa

8338. SHRI SHINKRE : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether Government have received
any application from private parties and co-
operative societies from Goa for sanction to
start sugar factories there;

(b) whether Government are aware that
even during the Portuguese regime a sugar
factory was a started there;

(c) whether Government are aware that
agriculturists there have started to bring vast
areas of fertile land under cultivation of
sugarcane ; and

(d) whether Government propose to give
permission to start the sugar factory in Goa
in the near future ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Two applications
have been received—one from a joint stock
company and the other from a cooperative
society for the grant of licences to establish
new sugar factories in Goa.

(b) and (c). The required information has
been called for from the State Government,
At present no Sugar factory exists in
Goa,

(d) The applications received are under
consideration.

Broadcast of Marathi Programme from
Panaji (Goa)

8339. SHRI SHINKRE : Will the Minis-
ter of INFORMATION AND BROADCAS-
TING AND COMMUNICATIONS be
pleased to state :

(a) whether Government are aware of the
dissatisfaction amongst Goans for the failure
of the authorities of A. I. R. Station, Panaji
Goa to allot sufficient time for programmes
in Marathi;

(b) whether Government instructed the
authorities to allot more than 50 per cent of
the time to original programmes in marathi;
and

(c) whether Government propose to resh-
uffle the Advisor, Committee functioning at
A. L. R. Panaji ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a) Representations have
been received that time allotted to programmes
in Marathi should be increased. Similar
demands for increase in time for Konkani
programme have also been received.

(b) No, Sir.

{c) There is no Programme Advisory
Committee for Panaji Station at present. One
will be set up shortly.
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Strike by Bargemen in Goa

8340. SHRI SHINKRE : Will the Minis-
ter of LABOUR AND REHABILITATION
be pleased to state :

(a) whether Government aware that a
strike of Bargemen is going on in Goa from
the 16th February, 1969 and consequently the
ore-loading operations are hampered to a
great extent;

(b) whether due to this bargemen strike
Government have suffered losses to the tune
of Rs. five crores in foreign exchange during
the last three months;

(c) whether due to this slow pace of the
loading operation and non-availability of
sufficient ore many steamers bound for Mor-
mugao harbour have been diverted to other
ports;

(d) whether due to the paucity of funds
many a mine owners have stopped the extra-
ction of the ore from the mines, partly or
completely, resulting in large scale unemploy-
ment amongst the workers; and

(¢) if so, what action, Government pro-
pose to take to pacify the workers and to
minimise the difficulties of ore exporters 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) and (¢). The dispute
falls in the State Sphere.

®) to (d).
collected.

The information is being

High Yielding Varieties of Foodgrains for
Rainfed Cultivation

8341. SHRI NITIRAJ SINGH CHOU-
DHARY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the results so far achieved in develo-
ping highyielding varieties of foodgrains for
rainfed cultivation in the country; and

(b) the total rainfed cultivated area in the
country and its proportion to irrigated
area ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) About 80 per cent of the
acreage under cultivation in India is rainfed.
In order to improve crop yields under rainfed
conditions, researches are being undertaken
to (i) develop suitable cultural practices for
increasing crop yields per acre, and (ii) deve-
lop varieties suitable for growing under these
conditions. Some headway has already been
made in these directions, Thus, for instance,
the hybrid jowars and hybrid bajras have
been developed which are capable of giving
higher yields than local varieties even under
unirrigated conditions. Some of the dwarf
varieties of wheat, e, g.,, Kalyansona, have
been found to be doing well under rainfed
cultivation. In rice also, varicties are being
screened for their suitability for growing
under conditions of soil moisture stress.
In pulses, short duration varieties are being
evolved, in crops like arhar, which would
stand up to rainfed conditions very well.

(b) According to the agricultural statis-
tics, the total cultivated area in 1965-66 is
135.829 hactares out of which the total unirri-
gated cultivated area is 109,388 million hect-
ares which represents 80.53 per cent of the
total cultivated area. The irrigated area
constitutes 19.47 per cent of the total culti-
vated area.

Intensive Soil Sarvey and Hydrological
Survey

£342. SHRI NITIRAJ SINGH CHOW-
DHARY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government propose to draw
a National Programme for intensive soil
survey and hydrological survey;

(b) if so, the details thereof; and

(c) if not, how the development of agri-
culture is proposed to be achieved without
it?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, The Government has a
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programme for intensive soil survey and
hydrological surveys through out the
country,

(b) The soil surveys are being carried out
by the All-India Land Use Soil Survey Orga-
nisation at the central level and by the State
soil survey organisations in the respective
States, All-India Land Use Soil Survey
Organisation is coordinating, coorelating
and classifying the soils on national level.
The hydrological surveys of the ground waters
has been carried out mainly by the Geologi-
cal Survey of India and the Exploratory Tube
well Organisation. To augment their efforts,
the different States are also setting up their
own hydrological survey organisations for
conducting the survey of the ground
waters.

() It is because of the realisation of the
importance of soil survey and the hydrologi-
cal survey for agricultural production that
the Government of India has set up the requi-
red organisations,

Aerial Spraying of Fertilizers

8343, SHRI NITIRAJ SINGH CHOW-
DHARY : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that in order to
make use of fertilizers and pest control,
universal aerial spraying is necessary;
and

(b) if so, how this is proposed to be
achieved 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) (a) and (b). Aerial spraying of
crops for purposes of pest control and ferti-
lizer application is gaining in popularity.
However, all arcas and all crops are not
amenable to aerial application. Consistant
of resources, especially foreign exchange is
another limiting factor.

Agricultural aviation is being developed
is progressively and the aerial fleet in the
public and private sectors is being strengthe-
ned In keeping with the growing demand for
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aero-chemical operation and the availability
of foreign exchange.

Memorandum against Director of
Song and Drama Division

8344, SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether he has received a memoran-
dum containing some serious allegations
against the Director of the Song and Drama
Division;

(b) whether inquiries have been instituted
into these allegations;

(c) if so, at what level; and

(d) when the report of the inquiry is
expected ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPAR-
TMENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Yes, Sir.

(b) to (d). The matter is being looked
into,

Land for Quarters Allotted to Refagees in
West Patel Nagar, Delhi

8345. SHRI SITARAM KESRI: Wwill
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Unstarred Question No. 6689 on the
17th April, 1969 and state :

() the amount of compensation paid by
the Rehabilitation Department to the private
owners from whom land was acquired for the
construction of the double storey guarters in
Patel Nagar, Delhi and the extra amount
of compensation to be paid as a result of the
order of the Courts;

(b) whether an appeal had been fild
before a higher Court in this regard and
if so, the result thereof;

(c) whether the extra amount to be
realised from the allottees will be equally dis-
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tributed among the allottees including those

who have already been given the sale deed;
and

(d) the extra amount to be charged and
the basis on which it has been calculated ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) to (d). Information
is being collected and will be laid on the Table
of the Sabha as soon as possible.

Provision of Irrigation Facilities, Electricity,
Fertilisers and Seeds to Farmers

8346. SHRI BENI SHANKER
SHARMA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the steps taken to provide irrigation
facilities. electricity, fertilisers and seeds to
farmers at cheep rates; and

(b) the results achieved 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). A statement is
laid on the Table of the House, [Placed
in Library. See No. LT—990/69]

Price of Agriculture Produce

8347. SHRI BENI SHANKER
SHARMA: Will the Minister of FOOD
AND AGRICULTURE be pleased to state:

(a) the steps taken by Government to
ensure a reasonable price to farmers for agri-
cultural produce; and

(b) the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) and (b), It has been the
accepted policy of the Government to ensure
a reasonable price to farmers for agricultural
produce., The main measures adopted for
this purpose are fixation of minimum support
prices and procurement prices. Minimum
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support prices are in the nature of a long-
term guarantee to the producer that in the
event of a sharp fall in the prices consegnent
on  excessive increase in  production,
their income will mot be allowed to fall
unduly. Minimum support prices for paddy,
wheat, jowar, bajra, maize, gram, cotton and
jute and the statutory minimum prices for
sugarcane payable by factories have been
raised in recent years. In the case of impor-
tant foodgrains, besides minimum support
prices, pgpcurement prices at which purchases
are actually made by Government are also
fixed. The procurement prices are higher
than the minimum support prices and include
an element of incentive. Procurement prices
were raised during 1966-67 and 1967-68. For
1968-69 and the rabi marketing season of
1969-70, procurement prices have been gener-
ally maintained at the same level in spite of
substantial increase in production and the
increase in productivity as a result of adop-
tion of high yielding varieties programme.
Moreover, since 1968, Government have
undertaken to purchase all quantities of food-
grains offered for sale at procurement prices.
This policy has had a large measure of success
as it has helped to maintain the farmers’
enthusiasm in increasing the production of
foodgrains.

Parchase of Coal From Collieries

8348. SHRI P. M. SAYEED: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether all Government and quasi-
Government Coal Purchasing authorities are
abiding the Central Government's directive
to the effect that Coal purchases should be
made only from those collieries that produce
certificates from the Regional Labour
Commissioner concerned to the effect that
they had fully implemented the Coal Wage
Board Recommendations;

(b) whether it is a fact that the Delhi
Electricity Supply Undertaking after asking
collieries to produce such certificates has now
decided to ignore the directive issued by the
Central Government in September 1968 to this
effect;

(c) whether the State Electricity Board
have agreed to abide the Central Govern-
ment’s aforesaid directive; and
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Government's
directive has been brought to the notice of
major Governmental consumers of Coal
through the concerned Ministrics/Departments
and the State Governments. They are taking
steps to ensure compliance by the Under-
takings with which they are concerned.

(b) to (d). It is understood that the
Delhi Electricity Supply Undertaking has
placed orders on suppliers who have not
obtained certificates of having implemented
the recommendations of the Coal Wage
Board on the ground that the coal offered by
the suppliers in possession of such certi-
ficates was not of the required grade or the
prices quoted were high, The matter is
being looked into (urther.,

12.21 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED INVITATION BY INDONESIA
FOR COMMON POLICY RE NAVAL
DEFENCE OF SOUTH EAST
ASIAN COUNTRIES

=t g W (ETer) oS
grem, § afaardg OF A ¥
frafafes famr & ok Rfas =
#AY #1 sare fammar g @R wmdr S
ifFmgmat ¥ @& q9aew ¥ :-

vefeor qff ofemrf ¥ 1 AR
& gra-w § andl Aifa & e oERfa
T FigT ATHAT YT IHW 9T WA A
&1 wiafwar 1"

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
Government of India have not been appro-
ached by the Government of Indonesia with
any concrete proposal regarding joint naval
action in the Indian Ocean.
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The policy of the Government of India
favours the exclusion from the Indian Ocean
of any interference or domination by any
powers and would like it to become an
area of peace and co-operation in future.
We have to believe that the Ind i
Government holds similar views.

=t X0 W : FSE AERd, WRd
AT FT 3500 Ao qvar 7y wifew
¢ #% 3w arfge 9 BT 93 180 IR
& 1 7 T=ROmET & wfer W@ T 88 Wt
adr 3w s g &1 wWE e
T ¥ agg ¥ 300 ¥ awmwr O ad
TR § | A AT F @Y v Al
=Y B I¥ F=ImE AT S, Ak
I ¥ ot aga § N O E A @
A Y, w9 Ty E, frw F AR O
Fwar fag A svewm, faa 9x gad el
#t frmg &t g€ @, ST e & fgwew
FT HaTw gAR @A £ 1 & & v a
T A19 7 T g § 55w any
Farfar & faeed & aw @
frmg it g€ § | 9T ¥ g AwEER
B & e 7 ¥aw g § o onfegw
g1 anqarar Sifaw g 7 Afeedew
FT I AYAT SIgTArd T 99 o ¥ faar
21 & aaar S B A S AR
arey gl &t T 3 S S A
are 70 7399w § SR gk ae fad
UF WA § | g w907 w9
fadl & & arw | @ o AT H & qoAT
et g fF At 3 Y Aemm s F
AAET FT AT AT HATA Hifgewr FY
TN FA AT ALTAT A AT HA I
feame w37 7

ol T a7 fF oo wreEay w1 ag
gag HyaT e § s sfogaw svew @y
2 | sfieas s & & @7 & T1E T4
aeh feY It aeg Y wifawa &
T, BT AeER ¥ T, A9 gH-ewT
oI W F Tl A TmeR dk
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[t g a] -
war*TE fgwem R mrr #R sy
T T AR a1 #3 gfrar § s
#Y T FY G FT YT F0T ?

e Taw ag & 5 glenfs =g =1
gAfe § foe st 9y [ F faw gw a9
At & fr amod sy At ¥ wifg e
arfger # geform sx fam &, & < =«
A e ds Wi fe
T #Y fgwrore sy sy ofimm &
ot &Y fgwroa & @y araer § ? Og
Y gy ¥ g@ W fag s
Herfeat qwaw o o wWr i ?

Wty @aTe 7g ¢ fF ofemm & I
i 9 ¥ qa9 g A B e AT AR
AT AT g AE gy 7 g gfwaw
Fr 9 BT Agar § 7

qreaT ga 98 & fF swellk e ...

MR. SPEAKER: This is not proper.
In future 1 will have to say: “only one
question™. If you go on saying 1, 2,3,4, §
and so on, where will it end 7

st g WA anfad e ag g e
w1 A A ¥ Aot fEfae e #t
faffrcr Sraar frar g1 af & st &
w4 ag & g v faer ot 97 stvar
¢ ag IE%Y AT fFATT A% FT SEY
sy ¢fifa arex &Y fafwe § sgmr
T WA AW AW AT gEHE A
at feifme arr A fafae =i
agra ?

aferdY arq ag & fF s ey wgr
g ¥ fegear #Y el gamr T
g.armrmgfs o Foew s am
Y frdy 399 a9 IFFY qE A FY,
A T g 5 aoE 9 R w4
e ot arfge R AFF I q@e 2@ F
% drw ¥ A gfeeaw sgTamar ¢
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gER Wy wrae e arex
featare # o 3 arfeet garsi 9T A
3 § AR I qTET S A goF A
ST TS ATA A1 I GIFR TFIE A
F]?

SHRI SURENDRA PAL SINGH: Mr,
Speaker, Sir, as far as the Indian policy
about Indian Ocean is concerned, it has
been explained and expounded a number of
times in this House. It is India's policy
that we do not want any kind of tension to
be introduced in this area, we want this
area to remain free of nuclear armaments,
free of tension and we do not like any foreign
power from outside the area to come and
dominpate this area, especially with its naval
fleets, That policy has been made clear
any number of times. We are also informed
that, as far as Indonesia is concerned, it
has the same policy as ours and the latest
statement made by Mr. Adam Mallik,
Foreign Minister of Indonesia, was to the
effect that some countries of the region should
get together, not with the idea of evolving a
defence pact or defence arrangement, but
with the idea of working out some sort of
arrangement and ways and means to prevent
big powers to come into this area and esta-
blish their bases with a view to having their
areas of influence. There is mo proposal
for a pact as such.

SHRI BAL RAJ MADHOK ( South
Delhi ); What is your reaction to this
suggestion of Mr. Malik to which you have
just now referred 7

SHRI SURENDRA PAL SINGH: We
have not received any proposal from Mr.
Malik. He has also qualified that statement
later on, in the same interview, that his idea
is not to enter into a military pact. Sir,
with your permission, I would like to read
out the actual words used by Mr. Malik:

“The security and independence of
any nation is the responsibility of the
nation itself. T will say that co-opera-
tion in the form of military pacts is
unnecessary.”

From that it is quite clear that the
policy of Indonesia is more or less the same
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as ours. We do not want any foreign power
to come and dominate this area.

stgew ww Bl AR & R
farelt @ 7 wrET" AR faar ?

wome WEIRW ¢ SRR a9 gAY A
fasy #¢ 9" 2 faam

SHRI BAL RAJ MADHOK: If the hon.
Minister has not followed the questions,
he can ask the hon. Member to repeat them;

but he must give answers to the specific
questions which have been asked.

SHRI SURENDRA PAL SINGH: When
a number of questions are asked, it is very
difficult to give answer to each of them.
1 have explained the overall policy of the
Government of India in regard to the South
East Asian region and the Indian Ocean.

=it ey faendt  (s3=aTT) -
WA FgE F AT F FAT 9@ § gAN
g @ & T g O amw ¢ fF
Fefrn & femqr & W 9w F oz
ZATR FOF ¥ qXF T 1 @ww g !
T 7g og Fnwt ¢ 5 ara ®Y =\
g mant 7t OF a9 ¥ fao
T FIFR a8 Sfaa 78 e fx arag
& ufimn & faaw 3w §. s o8 @y
a AT F FE g A § A A
smatIM #1F s & fav fggena
awTe gfafaufes & ? spre ag wEw Sfwa
qWAGY § @ IEA ) FEAGCH WIS
fafrees srete g€ 9f 9od 37 fawg 9
T8 & g wfagi & €1 =a=i &, ar
for 797 Ie-yu WAV ¥ ¥ 9H W
T gray § $1§ 997 gf 4t 7 e w+i
A ar gl & i ow oTER
grwt ¢ fF 99 tax # maw aw
s ?

SHRI SURENDRA PAL SINGH : As
regards the British withdrawal from this

area, we do not believe in this theory of
vacuum or that if one power goes away
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another should automatically come in. As
regards the defence of our shores and streng-
thening the naval fleet, as the House already
knows, adequate steps have been taken by
the Defence Ministry to strengthen our navy.
We are fully vigilant and fully prepared and
I see no reason why we should not be able
to defend our shores in the event of any
attack. About the other question regarding
the withdrawal of British navy from this
area, | think I answered it earlier. Our policy

.with regard to the withdrawal of UK navy

from this area is well-known. We welcome
that move and we do not like any other
power to come in after the British go away.

SHRI RAM SWARUP VIDYARTHI :
Sir, he has not answered my question,

MR. SPEAKER : Will he kindly resume
his seat, After all, the question has to be
relevant, What is the use of asking the
Foreign Minister “*You have one submarine;
how many are you going to add 7 Can he
answer that question ? Is it relevant 7 He
has answered that part of the question which
is pertinent to the Calling Attention Notice,
If you ask **how you are going to strengthen
the pavy 7' can this Minister answer it?
If you ask a question “what is your policy

-towards Pakistan 7" can this Minister answer

it? By asking questions which cannot
possibly be answered you are only wasting
the time of the House. Even if you happen
to be the Minister there, you cannot also
answer an important question like that, You
ask such a question and if the Minister does
not answer it, yon get up and say *“Oh ! Mr.
Speaker, he has not answered my question.™
What is the poor Speaker to do in such
cases ?

ot b @ W ( wYaAY) : s
wgey, aria #1 ag a&rar § 5 afaw
94 vfimr & i & 5% frd S AR ek
HETENT §, I frmrd R geer ag
W FT ) |E AT 9T 1971 F v fadA
¥ geH & g uF 439 FRIT &1 wTom
9% gg foreierdy ot Y ag @it & Ak
v fggram 7t foardy o 2t &
faet off T W W AR ) Wl Ay
FwEe ¥y 2 A e Ndew
gfetfeart s Y aos afamg &)
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[+t v =77 )

srmaTl ¥ ag v v 1 & fs geSnfimn
T A A N e fear @ sk
gt W F i fewr & e A
fegena F frosmm =1 fgaR =T R
Yo T fF ag fogaie w2 ) a9 &=
oferar & 3R 4ot #) g9 AT fem
2o fET oy 7 A e 27

tfeam e & esmamie & a9+
oy 39 | fagaa & o q0e § s
Fr A ) mfem F o fw Y &)
wiw oft feur sww &1 9g o gaEds =t
feoma #tar &1 W@ AN g A A
ST FET & fF ¥ g g w4 w7
g ? fome gfeqw aiveer &1 s oy AT
frr g ? afi e g &Y s =i famr & 7

Ty o & oo 3w € 5RF A
I F& gF qWAT Wgd ¢ 1 afy
IRIN saTEE AE fear g @ o w®m Ay
sy sfafaufer o &7 g%l & a9 faw
3 T Y5 FTT FAEy arfe ey ¥
FrE Y g orgre faer oY s & A
Farar ? zawr feorfaa s fao
A FY A FIH FoEY 7

SHRI SURENDRA PAL SINGH : We
are aware that there are certain big powers
in the world who feel that they have some
global responsibility to perform and there is
an attempt on their part to establish either
naval bases or military bases, not only in the
Indian Ocean but all over the world. But,
as [ have already said, our policy is against
this and we do not approve of this kind of
thinking on their part, We have, on various
occasions, made it known to the powers
concerned and to the world at large that we
would not like any one of the powers to come
and introduce tension in the Indian Ocean
area, We have also approached other
littoral countries in our neighbourhood about
it. Many of them also think on the same
lines. Many of them are of the view that
some kind of joint front should be brought
forward against the particular move on the
part of big powers. It is in this context that
Mr, Adam Malik made a statement in Indo-
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nesia.  His idea is not to enter into a pact
but to get together and find out ways and
means of resisting the move on the part of
big powers,

SHRI J.B. KRIPALANI (Guna) : What is
the extent of the Indian Ocean shall we know ?

MR. SPEAKER : They will mention it
later on. Shri Hem Barua.

SHRI HEM BARUA (Mangaldai) : The
Security of India depends on the security
of the Indian Ocean and India, unfortunately .
is not in a position to defend the Indian
Ocean on her own. In view of that and
since the hon. Minister has said that no
proposal has come from Indonesia as such,
may I know whether our Government are
proposing to take the initiative to have a
sort of joint security for the Indian Ocean
with like-minded countries of South-East
Asia and, if so, what progress Government
has made in this regard and, if the proposal
has not come from Mr, Adam Malik straight
to the Government, would our Government
try to contact our Ambassador in Indonesia
and bave the details of the proposal so
that the Government may examine tihem,
before the proposal aclually reaches the
Government from the Indonesian Foreign
Minister ?

SHRI SURENDRA PAL SINGH : 1 do
not know what particular proposal the hon.
Member is referring to from Indonesia. I
I have already said that there is no such
proposal from there and no proposal is likely
to come.

SHRI HEM BARUA : My question was
different. I wanted to know whether you
are prepared to ask our Ambassador in
Indonesia to send a statement about the
proposal so that we might examine the
proposal, if the proposal at all exists;
if the proposal does not exist, the matter
ends there.

SHRI SURENDRA PAL SINGH : The
Ambassador has sent a report in which he
has clarified the position that Dr. Adam
Malik is mot making any proposal for a
defence pact. He merely wants to get in
touch with the countries of the region with
a view to finding out ways and means of
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SHRI HEM BARUA : Is it not a propo-
sal 7

SHRI SURENDRA PAL SINGH : No
proposal has come and no proposal is likely
to come from Indonesia.

SHRI HEM BARUA : What our
Ambassador has said is that Dr. Adam
Malik has made certain suggestoins. He

has got a statement from our Ambassador
in Indonesia. That suggestion might be
taken as a proposal or whatever that might
be. Whether it is a proposal or a suggestion,
let us not try to do hair-splitting between
these two words. How far has this Govern-
ment studied this suggestion and what is
the conclusion arrived at by the Government
after studynig that suggestion ?

SHRI SURENDRA PAL SINGH : This
Governmet’s policy regard to joint defence
pact is very well known to the House. We
are against such pacts” because we feel that
a military pact has a snow-balling effect,
i.e., one pact leads to anotber pact. We
are against it. The ultimate respomsibility of
defending our d d

h and our y dep
onusand itisupto us to strengthen our
navy and other armed forces.

DINKAR DESAI (Kanara) :
The reply given by the hon. Minister
is very unsatisfactory. It seems that they
have mot taken up this question very seriously,
Today the point is this. Next year, ie.,
in 1970, the British Government is going
to withdraw their forces from Singapore.
Then the vaccum will be complete. At the other
end, the great powers, the Soviet Union and
the U. S. A., are manoeuvring together to
fill the vacuum, This has come in so many
papers. India is the biggest country in
South-East Asia. But we are keeping quiet
and are following Indonesia to take the
initiative in the matter. He says that
Indonesia has written ; he also says that
there is no proposal, It is all confusing. As
“the biggest country in this area, India should
take the initiative in this matter, not for
a pact, but for a co-operative policy of
defending the Indian Ocean and controlling

SHRI
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the Indian Ocean. If this is not done,
India will incur a bad name in the world.
Then everybody will say that India is afraid
of incurring the displeasure of the great
powers because we have mortgaged our
couniry in a way with the great powers by
borrowing heavily from them for our Five-
Year Plans and that is why we have losta
lot of our independence. If we do not take
the initiative, this impression will be created
all over the world that India being the
biggest country in this area is not taking
the initiative because it is afraid of incurring
the displeasure of the great powers. Where
is our real independence ? That is why, my
question would be this. If Indonesia has not
taken any initiative, so much the better; let
India take the initiative in the matter and
do something. Itis no use the Minister
saying that it is our duty to defend the
Indian Ocean. There is also the Chinese
menace of sending submarines to the Indian
Ocean. This has come in so many papers.
My question is whether India will take an
active finitiative. The initiative must be taken
by India...... (Inverruptions) to defend the
Indian Ocean. 1 want as pecific answer to this.

SHRI SURENDRA PAL SINGH: 1
agree with the hon Member that after the
British withdrawal if some powers enter
this area to fill the so-called vaccum,
naturally some kind of a danger will come
on the scene. We do not want any other
power to come here. Itis for that wvery
purpose and in order to persuade these
power to leave this area alone as an area of
peace that we are making joint efforts. 1
do not know what more the hon. Member
wants. Does the hon Member want that
India should go and fill the vacuum ?

12,41 hrs.

PAPERS LAID ON THE TABLE

CERTIFIED ACCOUNTS OF THE INDIAN
INSTITUTE OF TECHNOLOGY, DELHI.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SMT. JAHANARA
JAIPAL SINGH): On behalf of Dr.
V. K. R. V. Rao, 1 beg to lay on the Table :

(1) A copy of the Certified Accounts
the Indian Institute of Technology,
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Delhi, for the year 1966-67 along
with the Audit Report thereon, under
sub-section (4) of section 23 of
the Institutes of technology Act, 1961.

(2) A statement showing reasons for
delay in laying the above document.
[Placed in Library. See No. LT-974/69]

DELHT MOTOR VEHICLES (FIRST
AMENDMENT) RULES

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
I beg to lay on the Table a copy of the
Delhi Motor Vehicles (First Amendment)
Rules, 1969 (Hindi and English versions)
published in Notification No. F. 3 (34)/68-69
in Delhi Gazette, dated the 3rd April, 1969,
under sub-section (3) of section 133 of the
Motor Vehicles Act, 1939. [Placed in Library.
See No, LT-975/69.]

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVLOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE): 1 beg to lay on the Table a copy
each of the following Notifications under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955:

() G.S. R. 917 (Hindi and English
versions) published in Gazette of
India, dated the 1st April, 1969
making certain amendment to
Motification MNo. G. S. R 914, dated
the 10th  June, 1966, [Placed in
Library. See No. L T-976]69] .

(2) The Delhi, Meerut and Bulandshahr
Milk and Milk Products Control
Order, 1969, published in Notification
No, S, O, 835 in Gazette of India,
dated the 1st March, 1969. [Placed
in Library. See No, LT-976/69].
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SHRI S, M. BANERIJEE (Kanpur) :
The Delhi, Meerut and Bulandshahr Milk
and Milk Produets Control Order, 1969,
published in Notification No. S. O. 835 in
Gazette of India dated the 1st March 1969
has been promulgated. My submission is
that when these orders were issued by the
Central Government prohibiting that po-
body should make ‘koa’ and milk products
with a view to save milk, there is neither
milk available nor 'koa.” 1am only saying
that they should have consulted the parlia-
ment, I consulted the Members of the
Metropolitan Council. Even the Jana Sangh
administration in Delhi is not consulted.

MR. SPEAKER : All right. Sweets must
be made available. You are showing the
way now. Now ‘Koa’ will be discussed on
the floor of she House, not the business of
the House.

ot waea g (falt qwT) oA
g e @ & T 3w g Al
T AET T AMET |

NOTIFICATIONS UNDER ALL INDIA
SERVICES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): On
behalf of Shri Vidya Charan Sukla I beg
to lay on the Table:

(1) A copy each of the following Noti-
fications wunder sub-section (2) of
section 3 of the All India Services
Act, 1951:

(i) The Indian Poiice Service (Pay)
First Amendment Rules, 1969,
published in Notification No,
G. S. R, 975 in Gazette of India,
dated the 19th April, 1969.

(ii) The Indian Police Service (Re-
cruitment) Amendment Rules,
1969 published in Notification
No. G. 5. R. 976 in Gazetie of
India, dated the 19th April, 1969,
[Placed in Library. See No. LT-
977/69].
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(Amdt.) Bill
(2) (i) A copy of the Delhi Panchayat
Raj (Amendment) Rules, 1968,
(Hindi and English versions)
published in Notification No, F.
26 (4)/Panch.| Elec, 68 in Delhi
Gazette, dated the 6th March,
1969, under sub-section (3) of
section 102 of the Delhi Panchayat
Raj Act, 1954,
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(ii) A statement (Hindi and English
versions) showing reasons for
delay in lying the above Noti-
fication. [Placed in Libray. See
LT-978/69.]

STATEMENT-INDICATING THE RESULT OF
MARKET LOAN FLOATED BY THE
GOVERNMENT OF INDIA IN APRIL, ‘69

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI): I beg to lay on the Table a statement
indicating the result of market loan floated
by the Government of India in April, 1969,
[Placed in Library. See No. LT-979/69]

INDIAN PENAL CODE (AMMEND-
MENT) BILL

REPORT CF SELECT COMMITTEE

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I bég to present the
Report of the Select Committee on the Bill
further to amend the Indian Penal Code
and to provide for matters incidental thereto
as passed by Rajya Sabha.

st fow awmwm (aw) s
TEIRY, ATET Y a1 W E A ]
fire <gr & 1 & A F=T F v mam
WA ¥ FT 9T @ g fec N @E
HATHTT FEATEAL T 29 a7 W & |

(ii) EVIDENCE MEMORANDA, ETC.
BeFoRE SELECT COMMITTEE

SHRI TENNETI VISWANATHAM : 1
beg to lay on the Table a copy of the evi-
dence given before the Select Committee on
the Bill further to amend the Indian Penal
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Code and to provide for matters incidental
thereto, as passed by Rajya Sabha,

(i) MEMORANDA

SHRI TENNETI VISWANATHAM : I
beg 1o lay on the Table copies of Memoranda |
Representations received by the Select Com-
mittee on the Bill further to amend the
Indian Penal Code and to provide for matters
incidental thereto, as passed by Rajya
Sabha.

PETITION RE: REPEAL OF ESSENTIAL
SERVICE MAINTENANCE

SHRI S. A. DANGE (Bombay Central
South) : On behalf of myself and the other
M. P.’S. named here, Shri S, M. Joshi, Shri
M. Sreekanian Nair, ghri S, M. Banerjee,
Shri Nath Pai, Shri M L Sondhi, Shri Deven
Sen, Shri George Fernandes, and Shri
Chitta Ranjan Ray, I beg to present a peti-
tion from Sarvashri Jagdish Oberia, A. S.
Chauhan, New Delhi and about 2 million
other signatories regarding the repeal of the
See Essential Services Maintenance Act,
1968, regarding the question of compulsory
recognition of unions, regarding the with-
drawal of cases against viclimised employces
regarding the grant of need-based minimum
wage and regarding the defence of funda-
mental rights, right to strike and the des-
truction of monopolies as envisaged under
Art, 39 (A) and (B) of the Constitution.

SHRI NAMBIAR (Tircherappalli) : The
Government must respond to the call,

12.44 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
With your pormission, Sir, I rise to announce
that Government Business in this House dur-
ing the week commencing from Monday, the
5th May, 1969, will consist of :—

(1) Further consideration and passing
of the Finance Bill, 1969.

(2) Consideration and passing of :

The Companies (Amendment) Bill,

1968.
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The Estate Duty (Distribution)
Amendment Bill, 1969.

(3) Further consideration and passing
of the Registration of Births and Deaths
Bill, 1968, as passed by Rajya Sabha,

(4) Consideration and passing of the
Union Torritories (Separation of Judicial and
Executive Functions) Bill, 1968, as reported
by the Joint Committee.

(5) Discussion on the Draft Fourth
Five Year Plan to be taken up on Wednes-
day, the 7th May, 1969, after disposal of
Questions. )

As the House is already. aware, further
consideration of the Constitution (Amend-
ment) Bill, 1967, by Shri Nath Paiis sche-
duled to come up at 4 P. M. on Tuesday,
the 6th May, 1969,

MR. SPEAKER: Will you kindly all
sit down 7

He was reading only what was decided
at the Business Advisory Committee yester-
day. (Imterruptions) What else can he do. All
of you were represented on the Committee.
He read out what was decided yesterday
by the Business Advisory Committee, It is
nothing new. If anything is to be changed
again, we can meet and decide. All parties
were represented there; it is not as though
Mr. Raghuramaiah read his own statement.
It is only the decision of the Business
Advisory Committee. If he has deviated
from any decision which the Committee
took, the House has every right to object.
Therefore, if you want to change something,
you can do it only in the Business Advisory
Committee meeting. (Imrerruption) 1 am
still on my legs.

SHRI NAMBIAR (Tiruchurappalli):
Qur objection was not to that, Sir.

MR. SPEAKER: My objection is to
your talking; I am still on my legs. It is
not Mr. Raghuramaiah’s decision; it is the
decision of the Business  Advisory
Committee. If you think it necessary, you
have a right to reconsider, and to change it,
again, in the B. A, C. meeting, It can be
decided there, If one Member wants one
thing and another Member wants another
thing, how the business is to be carried on ?
Mr, Ramamurthi wants one thing; Mr,
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Prakash Vir Shastri wants another thing.
Where will it lead us ?

SHRI P, RAMAMURTI (Madurai): Sir,
nobody has followed what he had read,
We heard only 67, 4 P, M., etc. but nothing
else,

MR, SPEAKER: What else could he do ?

SHRI HEM BARUA (Mangaldai): We
want him to repeat his statement, We
could not follow that,

MR. SPEAKER: What else could he
do? 1 dont mind requesting him to read
again provided you give him a patient
hearing. (Interruptiom) But, 1 think, it is
not necessary now.''The motion may be
made now.

ot gagTs wewst (srdeT) o oseR
TERT, T ¥ U qe agd oawdr g
0% @ A fFW w9 Fg Sw
SrE-ATAT cwT wmar g, AfEw ww &
fau fad qra e fer mr & 1 & s
g f& o0% 3 o frawam & foo &9
¥ 7 qzg w fa¥ I =nfgn, aifs sa
a7 qft a<g ¥ MR et @ A% )
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SHRI 5. M. BANERJEE (Kanpur): Sir,
I am pot raising any dispute. Item 13 is for
next week. Item 14 is Report of Business
Advisory Committee. I don’t object to
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that because I am a party to it. Today we
want to bring this thing to your notice. Sir,
many of us rose; that is why you got
upset...

MR. SPEAKER: Somehow you have
your say.

SHRI S. M. BANERJEE: Today is the
1st of May, 1969. 1 only request you, Sir,
about this. Lakhs and lakhs of people,
lakhs and lakhs of workers, are presenting a
petition to the Parliament and they want to
come near to Parliament and I request you
to ask this Government to lift Section 144
and allow them to come near Parliament
to present the petition.

MR. SPEAKER: Shri Raghu Ramaiah
to make the motion.

BUSINESS ADVISORY COMMITTEE
THIRTY-FIFTH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Sir I move:

“That this House do agree with the
Thirty-fifth Report of the Business
Advisory Committee presented to the
House on the 30th April, 1969.”

MR. SPEAKER: The guestion is:

“That this House do agres with the
Thirty-fifth Report of the Business
Advisory Committee presented to the
House on the 30th April, 1969."

The motion was adopted.

12.49 hrs.
FINANCE BILL 1969, Contd.

MR. SPEAKER: Yesterday I announced
that any clarification necessary from the
Attorney General may be given by 11 O°
clock. 1 understand these have been sent.

Therefore, we will now have the Attorney
General...

SHRI NAMBIAR (Tiruchirappalli: We
want to know the procedure,
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MR. SPEAKER: Yesterday I clearly
explained that at night his opinion would be
distributed to all the Members and then
I requested you: “By 11 o'clock, please
give your questions for clarification so that
Ican send them to the Attormey General
why will reply to those points,”

SHRI NAMBIAR: We have to question
him,

MR. SPEAKFR: We will
clause-by-clause consideration.

take up

SHRI NAMBIAR: Our questions have
been sent, but we want to question the Attor-
ney General here, What is the use of sending
our questions to him at his residence and
his giving answers 7 We want to question
him here for certain clarifications,

Clause 2—{Income-Tax)

MR. SPEAKER: We will begin Clause-
by-clause consideration, We will take up
Clause 2, Shri Masani,

SHRI M. R. MASANI (Rajkot): Mr,
Speaker, my amendments are MNos. 158 and
159 in regard to this clause...

&t frwr W (RgEAY) @ AU @R
CETET AT ATET § T ANTA ;TS Fr
feoraa & 39T | M mE # A ¥
F@ "ate AY § wEay faw 9T g
AR F wgae fEw e § ) ag S s
& ag &% gt InefieE g A fadas
i g e fear T § 99 oX s §
o ¥ ag AT TS 4Y, AT ¥ 9W I
T8t W, 39 O IR qE T g
oY wgaT a1 4 v faar | amq sefew
&, ven gt 5 du fadms @ @
S 28 At # A% Tw fearar ¥
iz 42 g W Srw g dwefie A
wF ¥ fer § 90 faw e s
g% gateT § g SAw aqy fadEE 9T
7 & ot svE 28 s # w few
ar, g W TN F yRECwE A A
wg ¥z fem & 9w X EEew Rooar &



175 Finance Bill, 1969

[+ farg =7z ]
g AT STEer g B qr o S o
¥ zfruz & oY fadas sp o fm &
39 9T q9eA & @t § 7y A =g
g f5 wr ag a1 o defme A A
fatas waiae faar § ag aowr g a1 A9
Ug FATOFT AR § A 9F oA faduw H
woee O w0l A9 fear, sER 4t 9
frar ?... ( wmmww )... oemd WERA,
AT AT qrE A R ) AF AT H
ot g fFar @ 9EEr A TvET 8 @
at 3% fadas ¥ 97 AR 10 B 1 S AF
Tar & falgs HIw AT 12X A8
F fadas § Yo awa 16 9 ) o
aTg W WF FAT ¥ 0 g 9y e
fey o fd9F # 49 13 9% § 98 %
fadas & q90 18 e g 1atewaE@ ¥
ARCH | 9 98 Fed & fF A SEr W
FOT § W1 28 @A Y & fear qr At
gqq fadgs ® @A s T8 9
faFar ?

*SHRI M, R, MASANI: 1 beg to move:

Page 1—

Omit lines 10 to 17.

Page 2,—

Omit lines 19 to 33, (159)

(158)

MR. SPEAKER: These two amendments
deal with the revised rates of income-tax on
individuals and firms which are sought to
be levied in this Finance Bill...(Interruptions).

= frawy WT : AEUE WEEd, T
T HR g ...

MR. SPEAKER: Will you kindly sit
down and hear the speech ?

SHRI M, R, MASANI:......at the rates
specified in the First Schedule to the Bill,
But since Clause 2 is the clause that enables
these additional taxes to be levied, I am
using the first poosible opportunity to protest
against two particular increases in the

MAY 1, 1969

Finance Bill, 1969 176

income-tax, The first is on members of the
lower middle-class whose incomes range
between Rs, 10,000 and Rs, 20,000/- a wvear,
'This group will include people who draw
about Rs, 800/- or Rs. 750(- a month,
These are the people who are sought to be
taxed higher by 2 per cent, This so far as
the lowest category in this income-group is
concerned, Their incidence of tax will rise
from 15 to 17 per cent, Those whose
incomes range between Rs. 15000 and
20,000/-, will have to pay 3 per cent more
as additional tax,

The House is aware that the lower middle
class people have fixed income and salaries,
They have been the biggest victims of the
bad economic policies and planning of this
Government which have been responsible
for rising prices and continuous inflation
during the last ten years. While costs have
gone up, they have to maintain'a certain
decent standard of life and for that they are
not able to get more income. And unfort-
nately the Finance Minister has picked on
this very vulnerable class of our society to
increase their burden and the excuse given
is that the line of progression will be
straightened out. The Hon'ble Minister
will forgive my saying that this is a very
fanciful argeement. The line of progression
is utterly arbitrary and in this country or
may other country how sharp the line of
progression is a matter of policy. There is no
geometry involved init. The convenience and
the happiness of the people have to decide
the curve and not any principles of geometry.
He makes this excuse that the line must
be straightened out. Therefore, they say that
those lakhs of small people should be pena-
lised for the purpose or raising amounts
which, to him, may be small but to the tax
payer it is big because when a man has to
pay three per cent more of his modest income
of a few hundreds of rupees, it is not a joke
for him any more. Therefore, there is no
reason for this particular increase in tax and
we shall vigorously oppose it.

The other increase in taxation is on
registered firms. Firms and partners have no
separate legal identity; there is unlimited

* Moved with the recommendation of the

liability. A firm and the pariners are the
same people. Already there was double
President,
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taxation. Amny firm making more than Rs.
25,000 a year had to pay tax as a firm and
then each partner had also to pay tax again.
That was bad enough and it had been conde-
mned by the Institute of Chartered Accoun-
tants, and other experts on income-tax law
had denounced it as unjust. The Finance
Minister now seeks to lower the floor from
Rs, 25,000 to Rs. 10,000, A little firm
making a profit of Rs. 8300 a month will now
become liable to double taxation. That is to
aggravate ap injustice that already exists. For
these reasons, 1 have drawn attention to these
matters at this stage.

Perhaps the more appropriate time for
voting on the levy of these two taxes would
be when the First Schedule is taken up where
the actual rates ars laid down. But since
clause 2 is the clause that enables these two
proposals to be made. I am opposing it at
this stage.

st wax am qm (et W) -
HEALT WERT, T Y 50 9 T AT
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FmEr § 99 % IO freer 20 @ #
14 sfiea &/ @@ § a1 15 g aw
forraft st @ 97 & F9e, ool AL qra
ag T g 8, WfEw 99 R aww iy
fasr woft 1 & o, SaF FrgETe, 34 9fa-
T AT 15 g A ATHRAT 9T | 7H-
fau & it wEew & wdAT FEW 3z
WEqH IT F A AW § IT A g WA
g #13fe ¥ Iy e fawm w5¢
R gmfa w1 f faer 72 @ § gfaw
FEAE GAT FA A ST T %
Teqfe #% gafay awm mar g 5 qwfa
# o faawar & 99 1 @ f&ar @imy |

SOME HON. MEMBERS rose.

MR. SPEAKER: I thought that on important
clauses amendments will be moved and the
movers will speak. Mr. Masani has moved
amendments; so also Mr, Beni Shanker
Sharma and others. I thought 1 should
normally call those persons who have moved
amendments and who codsidered the clause
as important. If everybody wants to speak,
even those who have not considered a parti-
cular clause important and have not moved
an amendment, then we shall not be able to
finish the second reading in four hours time
allotted yesterday. I should call at least those
who have moved amendments to explain their
point of view and then the Minister will
have to reply.

13 hrs.

For every clause, if every Member from
every party wishes to speak, then we will not
be able to finish this even in a week's time.
We have been following the procedure all
this while. Not that I object to anybody spea-
king, and I do not mind if it takes more than
four hours. But Iam saying this so that
there may not be trouble in the afternoon.
That is why I am explaining it now.

ot Jegw WA T (qEAiE) o
g™, FTC TF 0§ A1 I§ I g
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MR. SPEAKER : You are bringing things
which will make it impossible for this House
to proceed. If Tam to call everybody who
has not considered it important to move any
amendment, and then if I am to call every
group, what will happen ? Suppose your
party wants a few minutes for each amend-
ment, will it be possible 7

st ®UT AW YA FeUH HEEA,
qATHY ATg" #7 Arq & § o aww s @
grfimgarsn § fremfag o =i
smaeAt #1 @Y g fafew sna #1 uga
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : May I say that I can
appreciate and understand the opposition of
my friends to levying an extra tax on the
income-group between Rs. 10,000 and Rs.
25,000. But the amendments they have
proposed to this clause will have quite a
curious result.

SHRI M.R. MASANI : I am not pres-
sing them,

SHRI MORARII DESAI : If these
amendments are accepted, I will not to able
to collect any income-tax at all,

MR. SPEAKER :
the amendments.
SHRI S. KANDAPPAN (Mettur) : You
are accepting the principle.
SHRI MORARIJI DESAI
accept the principle.
MR. SPEAKER : So, the amendments
are not pressed.
The Amendments Nov. 158 and 159 were,
by leave, withdrawn,
MR. SPEAKER : I shall now put clause
2 to the vote of the House,
The question is :
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.

He is not pressing

: 1 do not

13.03 Hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled afier Lunch at
six minutes pust Fourteen of the clock.
[SHRI VASUDEVAN NAIR in the Chair.)
FINANCE BILL, 1969—Contd.
Clause 3.—(Amendment of section 2)

MR. CHAIRMAN : The House will now
take up Clause 3. '

SHRI S.5. KOTHARI (Mandsour) Sir, I
beg to move®* :

Page 4, line 3,—

‘—h.i_wed with the recommendation of the President.
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Jor “and" substitute. (1)
Page 4,—
omif lines 4 to 7 2)
Page 4,—

omit lines 8 to 16 3
Page 4,—

Sor lines 22 to 24, substitute—

*“than fifty per cent” the words
“‘not less than forty per cent.” had
been substituted;’ )

SHRI BENI SHANKER SHARMA
(Banka) : I beg to move :

Page 3, line 22—
Sfor “1970" substiture **1969™ (185)
Page 4, line 4 and 5,—

omit “*or the shares carrying more
than fifty per cent. of its total

voting power"' (186)
Page 4, lines 19,—

for “‘or processing™ substirure—

“‘processing or export” (187)

Page 4, lines 23 and 24,—

for “forty per cent.'” and “‘more
than sixty per cent” had, respecti-
vely®

substitnte —
“twenty-five per cent.”” had' (188)

SHRI S. S. KOTHARI : Sir, this clause
concerns Section 104 companies which are
treated as those in which the public are not
substantially interested. Admittedly, it is a
complicated definition and as in the Explana-
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tory Memorandum the Finance Minister
himself has stated, this involves an enquiry
into the control and disiribution of the
ownership in its equity shares throughout
the relevant accounting year which is time-
consuming and gives rise to uncertainty about
the company's tax liability besides leading to
litigation. The amendment that the Finance
Bill introduces is one good thing because by
that the companies which have share market
quotation with regard to their equity shares
are to be treated .as public. That is a good
amendment, but my basic point is, what
about the other companies. The complica-
ted definition which was there still remains.
That definition has two parts, One clearly
points out that a certain percentage of
shares, say, 50 per cent, shall be held by
outside people—by the public. That is very
good. The second part of the definifion
states that the affairs of the company or the
shares carrying more than 50 per cent of its
voting rights were at no time during the
relevant previous year controlled or held by
five or less persons. It is precisely this
clause which creates all the complications in
determining whether a company is public or
private. I would, therefore, suggest to the
Finance Minister, if he really wants to
simplify this particular section, the second
test may be climipated. It matters little
whether those shares which are in the cont-
rol of the directors are held by one, five or
more persons or their relatives. It matters
little so long as S0 per cent of the shares are
held by the outside public,

SHRI BENI SHANKER SHARMA :
Sir, in the beginning I had submitted that
my amendment No. 184 has been mis-printed,
It refers to clause No. 3, and the words 1
want to insert after *‘shall be” on page 3,
line 21 are “deemed to have been”.

Now I take up my amendments Nos.
184, 185, 186, 187 and 188 all together.
1 would like to thank the hon. Deputy
Prime Minister and Finance Minister for
this welcome change. Section 280 has always
béen a complicated section and a source of
litigation. The present definition is in con-
formity with the Government’s declared policy
of simplification and rationalisation. As 1
said, it isa good change and as such it
should be made applicable from the year
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[Shri Bzni Shanker Sharma]

1969-70 instead of 1970-71, I know that
there may be some technical objections, but
the same can be overcome by proper change
of words here and there.

By amendment No. 187, I want to add
the words “or export™. In his budget speech
the hon, Finance Minister had stated :

“‘Broadly speaking, my tax proposals are
intended :

(a) to provide a measure of relief where
necessary, particularly in the interest of
exports,........."

So, my d t is in cons with
this declared policy. With our slender foreign
exchange position it is very necessary that
those companies which are doing export
business should also have the benefit of this
clause, that is, Explanation 2 on page 4. 1
think the hon. Finance Minister will accept
this amendment, because it is in consonance
with his declared policy and it is also very
necessary in the interest of our export trade.

SHRI MORARIJI DESAI: We have
tried to liberalise this to a little extent and
not to as much an extent as the hon.
Members want it. This will make it possible
for some people to hold the company com-
pletely in their charge, five or less persons,
and it will have to be considered as a widely
held company. That is not possible. If
five or less persons hold more than 50 per
cent of the shares, then it belongs to them.
How can that be called a public company?
Therefore, I cannot accept that kind of a
lest,

The same applies to
moved by Shri Sharma, He wants to bring
in export companies. They also cannot be
brought in like that only because 25 per cent
of the shares are held by the government
and the rest are held by less than five
persons.

the amendment

SHRI BENI SHANKAR SHARMA : 1
am not speaking of that. With all thosf
companies which are carrying on business,
manufacture of electricity and so on, I want
to add the word “export™.
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SHRI MORARJI DESAI: [ do not
think that can be done. When it has deli-
berately not been added, how can 1 bring
itin ?

SHRI BENI SHANKAR SHARMA : 1|
do not think it has been done deliberately.
Your policy has been to boost exports.

SHRI MORARJI DESAI: It will
enable them ot only to boost exports but
to do something else also. So, I camnot
accept these amendments, I oppose all of
them,

MR. CHAIRMAN : 1 will now put all
the amendments to the vote of the House,

]
SHRI S. S, KOTHARI : Sir, 1 would
like to withdraw my amendments.

MR. CHAIRMAN : Has the hon.

Member the leave of the House to withdraw
his amendments ?

SOME HON. MEMBERS : Yes.

Amendments Nos. 1 1o 4 were, by leave,
withdrawn.

MR. CHAIRMAN : I will now put
amendments Nos. 185 to 188 to the vote of
the House.

Amendments Nos. 185 to 188 were put
and negatived.

MR. CHAIRMAN : I will now put the
clause to the vote of the House, The
question is :

“That clause 3 stand part of the Bill",

The motion was adopied.

Clause 3 was added to the Bill.

Clause 4,—(Amendment of section 16.)

SHRI S. S. KOTHARI: 1 beg to
move* :

Page 4,—

Jor lines 28 to 31, substitute—

*Moved with the recommendation of the President.
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“(l) where the conveyance is a motor
carand the amount of salary due to the
assessee in respect of the previous year—

(a) dose not exceed

Rs. 15,000 Rs. 250;
(b) exceeds Rs. 15,000

but does not ex-

ceed Rs. 25,000 Rs. 300;

(c) exceeds Rs. 25,000 ... Rs.350;". (48)

SHRI BENI SHANKAR SHARMA :
I beg to move :

page 4, line 28,—

after ““‘motor car’ insert *‘or

a scooter" (189)
Page 4, line 30,—
(i)  Jfor *“Rs. 25,000" substiture
“Rs. 15,000"
(ii) JSfor “*Rs. 200" substiture—
“Rs. 250; in case of a motor
car and Rs. 100; in case
of a scooter;" (190)
Page 4, line 31,—
(i) for “Rs. 25,000" substitute
“Rs. 15,000
(ii) JSor “Rs, 250" substitute
“Rs. 400;". (191)

SHRI S. S. KOTHARI : The conveyance
allowance which is given here is Rs. 200 if
the income is less than Rs. 25,000 and
Rs. 250 if the income exceeds Rs. 25,000.
We have been told that the increase in taxes
for the middle income group, that is,
Rs. 10,000 1o Rs. 20,000 is more or less
related to this item. Because some members
of the civil service have motor cars, they
would get some benefit. What they prob-
ably lose would be counter-balanced. But,
can you run a motor car for Rs. 2507 Then,
what about the non-salaried people? This
is a very important question.

SHRI S. KANDAPPAN : They can
keep it in the garrage.
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SHRI S. 5. KOTHARI : So, my sugges-
tion is that this conveyance allowance should
be raised from Rs. 250 to Rs. 350. Secondly,
the increased 1ax on the income group
Rs. 10,000 to Rs. 20,000 should be withdrawn,
because there is no justification for that,

SHRI BENI SHANKAR SHARMA :
By my amendment No. 189 I want to extend
benifit to of scooter-walas also. Many sala-
ried people in the income group Rs. 5,000 to
Rs. 15,000 cannot afford to keep a car. So,
they keep a scooter. Why should they not
be allowed to have the benifit of this clause?
By my subsequent amendment I have sug-
gested that at least Rs. 100 should be allow-
ed for a scooter. That will cover many
salaried people who have not the means to
maintain a car, When persons maintaining a
car would have this privilege of getting relief
to the extent of Rs. 250, which would be
increased to Rs. 350 if the amendment
of Shri Kothari is accepted, why should these
poor people who cannot afford a car but only
a scooter be deprived of this benefit ?

By another amendment I have tried to
bring down the limit to Rs. 15,000 from
Rs, 25,000 and raise the allowance to Rs. 400
from Rs. 250.

SHRI LOBO PRABHU (Udipi) : Would
the Finance Minister clarify whether the
Members of Parliament would be eligible

for this benefit, because they also draw
salaries?
SHRI MORARJI DESAI: Anybody

who is entitled and qualified to get that
allowance will get it.

SHRI LOBO PRABHU : Are we en-
titled to get it?
SHRI MORARIJI DESAlI: I would

not say that, because it is a matter of legal
opinion and I would not give a legal opinion.
The Board will assess it.

Coming to the amendments, the demand
is that I should increase the allowances.
But this allowance is not supposed to pro-
vide for all the expenses of a motor car. It
is only for business purposes such allowance
is to be given. When a car is kept bya
civil servant, or anybody for that mat'er, it
is used not only for office but more for pri-
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vate purposes. So, the allowance which is
given is very liberal; it is more than enough.
I cannot increase it further,

SHRI BENI SHANKAR SHARMA :
What about scooters?

SHRI MORARJI DESALl: Whatever
can be provided for has been provided.

SHRI 5. S, KOTHARI: I want to
withdraw my amendment,
MR. CHAIRMAN: Has the hon.

member the leave of House to withdraw his
ammendment ?

SOME HON. MEMBERS : yes.

Amendment No. 48 was by leave,
withdrawn,

MR. CHAIRMAN: I am putting the
other ammendments to the vote of the House.

Ammendments Nos. 189, 190 and 19] were
put and negatived.

MR. CHAIRMAN : The question is:
“That clanse 4 stand part of the Bill.”
The motion was adopted.

Clause 4 was added to the Bill.

Clause 5.—(Amendment of section 40A4)

SHRI S. 5. KOTHARI:
about Clause 4-A ?

MR. CHAIRMAN : 1t is out of order,
because it is beyond the scope of this Bill.
Since there are no amedenments to this clause,
1 will put it to the vote. The question is :

Sir, what

“That clause 5 stand part of the Bill”.
The motion was adopted.

Clause 5 was added to the Bill.
Clause 6.—( Amendment of Section 80C.)

SHRI BENI SHANKAR SHARMA :
1 beg to move :*
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PIIB 4,—
Jor line 49, substitute—

“be deemed to have been substituted
with effect from the 1st day of April, 1969"
(192)

Page 5, lines 3 and 4,—

Jor “'be substituted with effect from the
Ist day of April, 1970

substitute—

“‘be deemed to have been substituted with
effect from the 1st day of April, 1969°" (193)

Page 5, line 9,—

Jor 1970 substitute 1970, (194)
Again, this is a welcome change and
I would like to thank the Finance Minister
for that. By this amendment he is extendiog
the allowance of Life Insurance premium to
the children of the assessees as well and to
the members of the Hindu unidivided family.
But this amendment js given effect to only
from 1970-71. If you are doing a good thing
why do you not do it earlier and start it
from 1969-70 7

SHRI MORARJI DESAI: May [ say
I have been asked by the hon. Members to
give only prospective effect to all these taxes
and proposals. Now, when they want to
have an advantage, they want to have retros-
pective effect. I cannot agree to that.

SHRI BENI SHANKAR SHARMA :
We have made retrospective things which are
not in the interest of assessees.

MR. CHAIRMAN :
amendnents together to the vote of
House.

I will put all the
the

Amendments Nos. 192, 193 and 194 put and
negatived.

MR. CHAIRMAN : The question is :

“That clause 6 stand part of the Bill.”

The motion was adopied.

*Moved with the recommendation of the President.
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Clause 6 was added to the Bill,
Clause T—(Amendment of section 80 J)

SHRI SHIVA CHANDRA JHA

(Madhubani) : I beg to move :*

Page 5, line 17,—
for ““‘twenty-cight years.”
substitute—

“twenty-five years.” (165)

‘““Page 5, line 19,—
Jor “twenty-gight years™
substitute-—

“‘tewnty-five years" (166)

Taafa wgET, F9 T 7 9T At
3 wieliey § | qEmw T 7 aedeEE
(4) 3R swdww (v) &= 80 ¥
TEAGH U9 #1 HT #@r g1 WonE
wifziza #1 wmT a8 @ fr ag &
Afe? 7t famm N F A wifaes
¥ yarfas 37 gefegaw weefew =
gew § 9t f qgar sewe ar Sl
31-3-71 7% foft oww sy ST & &
39 faarg Y agre 31-3-1976 a% &3
femr srm Ao g @ R @ faaig
qiw @1 & fag G agre arht =rfge
IR A S aw & faw agr dramw
IHAT g isfegaw  wIwfew &
e far et @ AfFT 77 97 so
F1 AT F9T AEY awer & S FE
Fagatqaad & fag ge & fmm
wria @ e w aed AR
TEE T gATHTETd € F AT g
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MR. CHAIRMAN: 1 now put both

the amendments together 1o the vote of
the House.

Amendment Nos. to 165 and 166 were put
and negarived

MR. CHAIRMAN : The question is :

“That clause 7 stand part of the Bill.”

*Moved with the recommendation of the President.
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The motion was adopted.

Clause 7 was added to the Bill.

Clause 8—(Amendment of section 80 L)

MR. CHAIRMAN : There are some
amendments to be moved. About amend-
ment No. 90, 1 am afraid, it cannot be
moved because the President's sanction is
needed and we have not yet got that.

SHRI MORARIJI DESAI: It must be
delayed in the coming. 1 believe in getting
the President’s consent to every amendment,
I do not want to rule it out.

MR. CHAIRMAN : All right.

SHRI D. N. PATODIA (Jalore) : 1 beg
to move :*

Page 5, lipes 21 and 22,—
For “"one thousand rupees" substiture
“*Five thousand rupees™ (6)

SHRI N. K. SOMANI (Nagaur) : 1 beg
to move *:

Page 5, lines 21 and 22,—
For “‘one thousand rupees” substirure
“One thousand five hundred only™ (90)

SHRI ABDUL GHANI DAR (Gur-
gaon) : 1 beg to move *;—

Page 5, lines 21 and 22,—
for “one thousand rupees’™ substitute
“‘two thousand rupees” (136)

SHRI BENI SHANKAR SHARMA : I
beg to move®* :

Page 5, lines 21 ond 22—
Jfor “‘one thousand rupees'' subsritute

“two thousand five hundred rupees” (195)
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it fare &= Wy : F9TY B g TO it
UF G )

MR. CHAIRMAN : You have given an
amendment for omission of the whole clause.

st forr wx o § gw R AT W
feefle #07 & famfed § der andm

MR. CHAIRMAN : All right.

SHRI D. N. PATODIA : The Finance
Minister raised a limit of tax-free income
from dividend from Rs. 500 to Rs. 1000.
Obviously, this was done in recognition of
the fact that in view of the capital market
being very shy, the limit had 1o be increased
to stimulate capital market.

My amendment proposes 1o raise this
limit from Rs. 1000 to Rs. 5000. The
extended amount of Rs. 1000 will not be
adequate from any consideration. 1 wish
to submit that once the Finance Minister
has recognised the need for increasing the
limit, he should have been bold enough to
increase upto a point which would indeed
have stimulated investments and caused
conditions for better capital market in
the country.

In view of the high rate of interest and
in view of a better return on real state and
other investment, it is well known that
investment in capital market is becoming
more and more shy every year. Unless an
effective step is taken by which an investor
feels encouraged, feels stimulated, and is
assured of an adequate return on his invest-
ment, the capital market is not going to
revive. Therefore, 1 would urge upon the
Finance Minister to see that the limit of
Rs. 1,000 is increased to Rs. 5,000.

SHRI S. S. KOTHARI : 1 would submit
two important points about this matter.

It is my information that this is an
innovation which was introduced by the
Finance Minister himself, and 1 congratulate
him on increasing the tax free limit of
dividends from Rs. 500 to Rs. 1,000,--a
consiructive measure which brings it ona

*Moved with the recommendation of the President.
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par with the tax free return from Unit
Trust. My submission is : why not conso-
lidate these two limits and make it a com-
bined limit of Rs. 2,000 which would cover
dividends and the retura from Unit Trust
because, after all, what is going to Unit
Trust is going to the Government's hands.
Also the dividend is there. It would assist
increasing capital formation in this country
and stimulate it.

The second point that I would like to
make is this. In Pakistan, in their tax
structure, they have a tax-free limit of
Rs. 5,000. Therefore, he can consider this
and if be finds that the finances permit next
year or even later, he can increase this
limit to Rs. 2,500. That would be a
reasonable figure and it would assist in
stimulating capital formation further. The
capital market has, no doubt, improved a
little, but much more will have to be done
if you want to give a boost to the economy
and extricate it from the morass of recession.
We have turped the corner ; that is good.

This is a constructive clause and I
support it.

SHRI N. K. SOMANI : I have no fresh
arguments to advance. [ support this parti-
cular amendment of Mr. Patodia. If he
cannot agree to increase the limit to
Rs. 5,000, my proposal is for Rs. 1,500.

o o w1 § @ e AT
8 F1 grqer AT ax fadw wRar g oAk
FIH Id & |9 IT w1 faw Far
gz 3g &t zfemm e &
feEeq #t wrorymw fafuz 500 & aamg
100 #Y a1 @ & ag fedi€eall &
g R agm & faw @ et digEr
A # 50 T97 9 &9 Amar g famsn
fF ag 7qr $T 1000 =¥ FF o1 @
&1 oad af svafmt At goed afes @
e ot g Feafwr § IAH ag
AT | IAFT S wEEE ¢ fF AT A¥
efgaw d9d g ar ag ag & oam
Ty aatEr o g § S H A
SN | FEfAn Sy YAREI FT AEEE
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SHRI BENI SHANKER SHARMA : 1
find Mr. Patodia is very ambitious while the
Finance Minister is very miserly. 1 want
to strike a via media. Therefore, 1 wanted
that the exemption limit should be kept at
Rs. 2500,

SHRI MORARJI DESAI: My hon.
friends who are moving these amendments
will remember that not only this Rs. 1000 is
exempt, but even the income from the Unit
Trust is also exempt. Combined it comes to
Rs. 2000, Income from Postal Savings Bank
is also exempt from this tax. If these new
companies have tax holiday, the dividend
is also exempt. Last time when I put it at
Rs. 500, they wanted me to raise it
Rs, 1000, When I raise it to Rs. 1000,
they want it to be raised to Rs. 5000. There
will be no end to it,

MR. SPEAKER :
amendments to vote,

I will put all the
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Amendments No. 6,90,136 and 195 were put
and negatived.

MR. SPEAKER :The question is:
“That clause 8 stand part of the Bill,”
The motion was adopted.
Clause 8 was added 1o the Bill,
Clause 9-(Incertain of new section 80 MM)
SHRI M. R. MASANI : I beg to move :
Page 5, lines 26 and 27,—
Sfor “being an Indian company™ substitufe-
“being an individual, firm and association
of persons resident in India or an Indian
company.” (7)
Page 5,—
after line 41, insert—
“(iii) Providing management, economic
commercial and marketing intelli-
gence or other similar services,” (8)
Page 5, lines 43 and 44,—
Jor

‘approved by the Central Government in
this behalf before the Ist day of October”
substirure—-

“for which approval of the Central
Gavernment in this behalf is applied
for before the Ist day of October™ (9)

SHRI S. S. KOTHARI : I beg to move®:
Page 5,—
for lines, 42 to 47,—substitute

“under an agreement entered into by the
assessee with such person—

(a) before the first day of April, 1969
and approved by the Central
Government in this behalf before
the first day of April, 1970, or

(b) on or after the first day of April,
1969 and approved by the Central
Government in this behalf before
the first day of October of the rele-
vant assessment year,

there shall be allowed a deduction from
such income of an amount equal to
forty per cent thercof, in computing
the total income of the assessee.” (51)

*Moved with the recommendation of the President,
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SHRI SHIVA CHANDRA JHA : T beg
to move*:

Page 5, line 46,—
Jor *forty per cent’

substiture—

“twenty-five per cent’. (167)

SHRI BENI SHANKER SHARMA :1
beg to movc®:

Page 5, line 27,—
after *Indian company’ insert—

“individual, firm or an association of

persons resident and carrying on business
in India.” (196)

SHRI HIMATSINGKA (Godda) : T beg
to move® :

Page 5, lines 26 and 27,—
Jor *being an Indian company’
substitute

“being an individual, firm, society or
association of persons, residents of India
or an Indian company.” (266)

SHRI M. R. MASANI : 1 would request
the Finance minister to consider this matter
with an open mind because none of the
amendments I have moved or am suggesting
are of a revolutionary nature. Fach of them
is designed to help the Finance Minister to
carry out his own intention as embodied in
this clause. The purpose of this clause as
moved by the Finance Minister is to enable
companies in India which provide technical
know-how to make a deduction of 407, from
the fees or other remuneration they receive,
My first amendment, amendment No. 7, is
that there is no reason to restrict the benefit
of this to companies only. A firm or indivi-
dual or any organization that provides these
services is performing the same service for
the country’s economy as a company. I,
for the life of me, cannot see why the words
“‘a company™ cannot be replaced by indi-
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vidual, firm or an association resident in
India or an [ndian company as I have sugges-
ted in my amendment No. 7. 1 hope the
Finance Minister will agree to this amend-
ment which will enable all those performing
the kind of functions he has in mind to
benfit and be of service to the economy.

My second amendment, No, 8, is to
widen the scope of the services as at present
in the Bill which is Confoming to the provis-
ion of technical know-how and the rendering
of the services in connection with technical
knowhow, Managerial services, marketing
intelligence, commercial intelligence are also
nowadays as much of a science, as much of
an expertise, as technical know-how, I
remember 1 argued this with the hon. Finance
Minister—I do not know if he remembers it—
when the Income tax Bill was amended
many years ago, When we were dealing
with foreign technicians and giving them
certain facilities when they came to India,
at that time, after long discussion the present
Finance Minister was good enough to appre-
ciate that management is now a scince and
managerial services partake of the same merit
as the technical services.

The purpose of my amendment No, 8
is to see that this concession, which is in the
interest of the economy, is brought in line
with another provision already in our Income
tax Law which was accepted by the Select
Committee on the Income-tax (Amendment)
Bill some years back. This is the second
change; and I would be glad if the Finance
Minister finds it possible to accept it.

Then, Sir, the third change is in regard
to the timing, The clause provides that only
if Government gives approval to a particular
contract by the ist of October of that parti-
cular year, then alone this deduction can be
made. The hon, Minister knows very well
the kind of delays which place in his Ministry
and all the Departments of Government,
The country is now buzzing ~with discontent
about this particular aspect of Government,
both in big and small matters, Thousands
of applicants are being harassed every day
and there is a denial of justice through delay
in justice, Hence, Professor Parkinson was
provoked to make his latest Law which I
quoted during my Budget speech. Is there

:a

* Moved with the dation of
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any reason why, if an applicant makes an
application and Government permission is
not given in time, for no fault of his, despite
the merits of his application, this benefit
should lapse ? All the Ministry has to do
is to sit back on any application till Octob
Ist and automatically the application will
lapse. The Clause reads :

“Under an agreement entered into by
the assessee with such person on or after
the 1st day of April, 1969 and approved
by the Central Government in this behalf
before the Ist day of October of the
relevant assessment year, there shall be
allowed 2 deduction from such income
of an amount equal to...... " ete,

‘What I am suggesting here in my amend-
ment No, 9 isthis. My amendment No, 9
says :

Sfor

“approved by the Central Government
in this behalf before the 1st day of
October”

substitute

“and for which approval of the Central
Government in this behalf is applied for
before the 1st day of October.”

That would mean that where the assessee
does his job and applied for the concession,
delay on the part of Government does hot
deny him what is his due on merits, This
at Jeast is quite clear, 1 don’t think there
is any need for labouring this point. Quite
obviously, delay on the part authorities canoot
be a reason for denying justice or not giving
a concession,

Finally, aithough I have not moved any
myself, there are certain other amendments
which T support, to make certain modifica-
tions which are consistent with the objective
of the Finance Minister and these are, for
all practical purpose, to delete the words ‘on
or after the Ist day of April, 1969". 1
would appeal to the Finance Minister to
these amendments. A contract is entered
into on the 1st day of March or February of
1969 or may be earlier this year, or in the
first 3 months of this year. Tt is a good
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contract. The service rendered is meritorious.
Now, if the party makes an application for a
certain contract which was made, say, Ist
year or during the last 12 months, is there
any reason why this concession should be
denied 7 Ifit has been made in the last
financial year or income-tax year and the
application is approved on merits, why
should not this benefit also accrue ?

So, Sir if 1 may recapitulate, there are
four most modest, constructive suggestions
I make; and I hope the Finance Minister
will depart from his usual posture on this
occasion. They are the following :—

(1) To apply this concession to all
assessees, not only companies, but
firms and individuals and organisa-
tions also.

(2) To extend this concession to mana-
gerial know-how as defined already
in the Income-Tax Law for other
purposes.

(3) To remove the incentive to delay and
deny justice by making it enough for
an application to be made before 1st
October; and

(4) To extend it to ~greements made at
least during the past year, if not for
a longer period.

SHRI N, K, SOMANI : I would like to
reinforce Shri Masani's plea, As far as
managerial science is concerned, it is not
only a science, but it has become a techno-
logy. As Prof. Rao would readily agree
with me, managerial science is not only being
taught in MIT in U. 5. A, but it is fully
recognised here also, The Indian Institute
of Management are now treated on par with
Indian Institutes of Technology. From all
these points of view, there is no reason why
the knowhow in respect of management
development and know how and transfer of
this skill should not be made available for
the concessions that are just being made.

My second point is that it is not fair to
discriminate against such companies which
have already taken steps in this direction of
providing technical knowh and therefore
the limit of 1st April 1969 as the date of
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entitlement to this concession should be
withdrawn and with the permission or
approval of the Government of India all
such past contracts should also be acceptable
for this concession,

sifmerwm:EFTT A TS &
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SHRI HIMATSINGKA : I just want to
add that if this concession is allowed to other
persons also, there is no risk of any under-
hand means as the Finance Minister is appre-
hensive of because the agreement has to be
approved by the Government. If an indivi-
dual or an association of persons enter into
an agreement like this and gets some income
from the knowhow, he would not automati-
cally get this concession unless the agreement
is approved by the Government, Therefore
there is this check in the hands of the
Government.  Therefore this  extension
should be agreed to and I think the amend-
ments that have been moved should be
accepted,

SHRI D. N, PATODIA : While support-
ing the Points made by Shri Masani, I would
like to quote the Finance Minister himself,
When introducing the Finance Bill, he
said that the objective of this amendment
was to minimise the repetitive import of
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technical knowhow. If only the new agree-
ments are to be covered by this provision,
shall we be able to achieve this objective ?
Secondly, 1 would also quote Sec. 80 (10) of
the Finance Bill where mention has been
made with regard to giving relief on income
of royaity and commission received from
foreign companies. In respect of this clause,
there has been no discrimination made
between new agreements and old agreements,
cannot penalise people who by virtue of
their skill and enterprise entered into agree-
ments before 1st April 1969 and therefore it
would be only within the spirit of the obje-
ctive declared that we should make this
applicable to all agreements, whether new
or old.

SHRI MORARJI DESAI : Sir, I agree
that it should not be neccssary every year
to get it approved before 1st October. That
will cause hardships and there may be
delays, That 1 can certainly see and I
am prepared to consider that change,

Iam not prepared to consider other
changes because there was concessions given
for marketing services and we are giving
them allowances upto onme and half times
the expenditure made on them.

AN HON. MEMBER: When was

it?

SHRI MORARJI DESAI : Last year.

AN HON. MEMBER : What about
managerial services?
SHRI MORARJI DESAI: Managerial

and other services will open up scope for
getting all kinds of concessions. I do not
think I am required to do that. I am
required to do only for technical knowhow,
not for managerial service,

AN HON. MEMBER :
approve of that?

Will  you

SHRI MORARJI DESAI: We may
approve, but that does pot mean that they
must have concession for that.

About firms and individuals, I cannot
accept the amendment, because they are
not open to audit,
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SHRI M.R. MASANI :
to audit,

They are open

SHRI MORARJI DESAI :
are not obliged to.

But they

SHRI M.R. MASANI : They have to

have audit.

SHRI D.N. PATODIA : What about
the old agreements?

SHRI M.R. MASANI : They may be
asked to audit.

SHRI N K, SOMANI : He can make
it a condition.

SHRI MORARIJI DESAI : 1If they had

done it already before Ist April, 1969, and
they had never expected anything, why
should I give them a windfall?

SHRI D.N. PATODIA : Why should
they be deprived of it?

SHRI MORARJI DESAI: We have
always said that it is prospective and not
retrospective. I am only following the
hon, Member's example.

SHRI D.N. PATODIA: But he is
penalising.
SHRI MORARJI DESAI: 1 am told

that it is already covered by the proviso,
and that clause 9 does mnot require any
amendment.

SHRI M.R. MASANI : Certainly not.
I think his advice is not correct.

The clause reads at present like this:

« .and approved by the Central
Government before the first day of
October of the relevant assessment year.'”

The amendment says in very clear words
and for which approval of the Central
Government is applied for before the Ist
October of the relevant year. So, how
could this be objected to? I think somebody
in the Gallery has not understood it
altogether.
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SHRI MORARJI DESAI: I am
prepared to drop those words namely *and
approved by the Central Government in this
behalf before the first day of October of
the relevant assessment year.”

MR. CHAIRMAN : Is the hon.
Minister moving his amendment in that
behalf? Or, shall we keep this clause
pending? 1f we can keep this clause pend-
ing, we can pass on to the next clause,

SHRI MR, MASANI : My amendment
is very moderate, But il he wants to have
his own amendment, he can have it.

MR. CHAIRMAN : [ think that he
may formulate his amendment, In the
meanwhile, we may go on to the next
clause,

SHRI S.M, BANERIJEE (Kanpur): If
he accepts this particular amendment, then
the clause as amended can be passed. But
if he does not accept it and bhe wants to
redraft the whole thing and take all that
burden upon himself, that is a different
matter, Otherwise, let him accept this
amendment and go on to the next clause,

SHRI M R, MASANI : Will the hon,
Minister kindly see my amendment and then

look at the clause as it stands? My amend-
ment is quite simple.
SHRI MORARJI DESAI : I am

prepared to accept his amendment,
MR. CHAIRMAN :
Page 5, lines 43 and 44,-

The question is:

Jor “approved by the Central Government
in this behalf before the 1st day of October™

substitute *for which approval of the
Central Government in this behalf is applied
for before the 1st day of October”. (9)

The motion was adopted

MR. CHAIRMAN : [ may say that
technically amendments Nos, 91 and 115
will not be considered as moved because
they are the same as amendment No. 5I
and they are only a repetition,

I shall now put the other amendments to
this clause to vote,
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Amendments Nos. 7,8, 51, 167, 196, 266
were put and negatived.

MR. CHAIRMAN : The question is”

“That clause 9, as amended, stand part
of the Bill".

The motion was adopled,
Clause 9, as amended, was added to the Bill

Clause 10 was added 1o the Bill

Clause 11—(Inspection of new section 80RR)

SHRI D.N. PATODIA: I beg to

move:*

Page 6, line 31,—for ‘‘twenty-five per
cent’ substiture “forty per cent™. (10)

SHRI SS. KOTHARI: I beg to
move*:

Page 6, line 25,—omir being and author,
playwright, artist, musician or actor,”(52)

SHRI KANWAR LAL GUPTA: I

beg to move:*

Page 6, line 25, for “or actor™ subsritute
“‘actor, teacher or doctor™, (53)

*SHRI D.N. PATODIA : I beg to move :

Page 6, for lines 24 to 27, subsriture.

* “30RR, Where the gross total income of an
assessee resident in India, Includes any
income derived by him outside India™," (116)

Page 6, line 33, for ‘individual’ subsriture
‘assessee’, (117)

SHRI ABDUL GHANI DAR:
to move:*

I beg

Page 6, line 25, for “being an author,
playwright, artist, musician or actor,”
substirure—*'being a doctor, professor,
lecturer or teacher,”, (137)
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SHRI SHIVA CHANDRA JHA: I
beg to move:*

Page 6, line 31, for ‘*“twenty-five per
cent” substirute “thirty per cent”, (168)

SHRI SRINIBAS MISRA (Cuttack) :
I beg to move:*

Page 6, line 25, for ‘or actor’ substitute
“actor, doctor, lawyer or teacher’, (256)

SHRI S,M, BANERIJEE :
move,*

1 beg to

Page 6, line 25, omit “artist, musician
or actor,”,(280)

SHRI D.N. PATODIA : Relief has
been given by the Finance Minister by
permitting deductions by 25 per cent of the
foreign income to a class of professionals
like playwrights, artists, actors etc,

My amendments are in two parts. The
first part is this, This provision has been
restricted by the Finance Minister to a class
of professionals and not available to all,
The objective of providing this particular
relief is clear enough, namely to encourage
Indians seeking income abroad and secondly
to earn more foreign exchange. I do not
sec any particular justification why the
particular class of professionals should be
singled out for this concession. Therefore,
my amendment is that this particular
concession which has been given by the
Finance Minister should be applicable to
all assessees so long as they have any
earning of foreign exchange, irrespective of
their profession,

My second amendment relates to the
extent of the percentage of relief given,
At present it is 25 per cent in the Bill,
In India we have today a big problem of
foreign exchange, and we need a large

t of foreign aid, Therefore, we should
sec that we create conditions by which we
earn more and more foreign exchange, and
we should encourage Indians earning abroad.
One of the incentives that we can provide
is by way of these concessions,

*Moved with the recommendation of the President,
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My next amendment seeks to provide
that the concession should be increased from
25 to 40 per cent. I hope that looking
at the merits of the case, the Finance
Minister will be good enough to accept this
amendment,

SHRI S.S, KOTHARI: I am not in
favour of extending it to everybody because
this particular provision has been made
to encourage professional people like authors,
playwrights, musicians and actors. But I
would strongly submit that there is a class
of people like engineers and technical people
who may also render services abroad, parti-
cularly in the newly developing countries
in Africa or some other countries, There-
fore, they should be encouraged to do so
and earn foreign exchange through their
incomes abroad, and bring it into the
country. Therefore, I would submit that
besides playwrights, artists etc,, engineers
and technical people should also be included.

AN HON. MEMBER :
chartered accountants also ?

Why not

SHRI S. S. KOTHARI : If they are also
included, 1 shall be glad. I would, therefore
suggest that engineers, technical people,
chartered accountants and solicitors should
also be encourged to render services abroad
in the newly developing countries, and in
respect of whatever foreign exchange they
earn and bring in, they should be entitled
to or be eligible for this exemption. If the
hon. Minister is prepared to accept the other
three classes. ] am prepared to withdraw my
suggestion in regard to the class of chartered
accountants, let my tribe suffer.

SHRI N. K. SOMANI : The Purpose of
asking for the omission of these words like
authors, play wrights, musicians or actors
etc. has now been fully explained. We would
like to plead that people like architects
and town planners, engineers and scientists,
doctors and lawyers who have occasion to
go abroad and earn a part of their fees in
foreign exchange should also be given
these concessions, I would also like to
include auditors and chartered accoun-
tants and the like. The discrimination in
favour of fine arts only as against the other
professions is not understood.
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SHRI S. M. BANERJEE : Sir, the pur-
pose of my amendment No. 280 to clause
11 is that we wanted the artists and musicians

and actors to be exempted from all taxation
completely.

AN HON, MEMBER : No, no.

SHRI S. M. BANERJEE : He says no.
He is not an artists. I wanted that they
should be exempted because of their art,
because of their acting and so on. Naturally
therefore, we wanted them to be excluded,
But now after hearing some of the arguments
made by my hon. friends I have a fecling
that it should not be discriminatory. If they
raise it from 25 per cent to 40 per cent or so,
it will be good. If the hon. Finance Minister
has got some aesthetic sense, it is good, and
80 he has considered, I hope, the case of the
artists, musicians and actors, That gives us a
fecling that he has an aesthetic sense. As my
hon. friend Shri Kanwar Lal Gupta said,
qET Y gT T g, he might be having
the feeling of a coconut which is hard on
the surface, but very soft inside. (/nterruption)
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1 would only say that either should be exten-
ded or it should remain. The question thus
is, let us have and let us arrive at a Vig
Media so that all these persons can earn some
thing by the sweat of their labour, because
they have a technmical qualification, they
have ability and they possess an art,
and they should be given adequate
protection,

But there is onc danger. The danger is
that there are certain playwrights or certain
writers who write books and novels. But
they are also propagating in this country the
various CIA activities also. We are very
much afraid of the USA. They are flooding
our shops with such books. There should be
some check on this. [ do not know il the
Finance Minister will be able to do that;
that is for the Home Minister to do.

Therefore, my plea is that, without being
in favour of any amendments as such, either
this provision should remain as at present or
it should be extended. And therefore, I with-
draw my amendment.

SHRI SRINIBAS MISRA : In supporting
the amendment, 1 will only draw the atten-
tion of the House and of the hon. Finance
Minister to the purpose laid down in the
memorandum explaining the provisions of the
Finance Bill at page 23.

It says :

“This relief will be granted by allowing
a deduction of 25 per cent of such
income in the computation of taxable
income of the authors, play wrights,
etc.”

This “etc.” includes the others also which
are mentioned in the Bill,

“This provision is designed to encour-
age successful authors, play wrights,
artists, musicians, and actors in our
country to project their activities outside
India with a view to contributing to
greater understanding of our country
and its culture abroad and olso augmen-
ting our foreign exchange resources.”

If these are the reasons, it should be
extend to all suach profeisiors or pzrsyis
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who can project the image of this country
outside and who will bring foreign exchange.
So, this amendment suggests that engineers,
lawyers....

AN HON. MEMBER : Politicians.

SHRI SRINIBAS MISRA : Not politi-
cians; they do not bring in any income. They
spend our money and if they bring in any
thing they bring for their own pockets.

There are two criteria mentioned: one is
projecting the image of the country and the
other is earning foreign exchange. All these
persons who earn foreign exchange and pro-
ject the image of the country abroad must be
included in this provision. That is only
logical.

SHRI MORARIJI DESAI : The object
of this provision is, as was just now pointed
out, to encourage successful authors, artists,
musicians, playwrights, actors, to project
their activities abroad with a view to promo-
ting greater understanding in foreign coun-
tries of our culture and our way of life and
incidentally to augment our foreign exchange.
That is not the main motive. How do eagi-
neers do that, I do not know. So far as
teachers are concerned, they do not earn any
foreign exchange, What are they bringing
to be taxed ? So far as doctors are concerned
they charge fat fees and they need not be
given anything. The doctor is not going to
project any way of life,

SHRI KANWAR LAL GUPTA : Dr.
Radha Krishnan used to go to foreign
countries.

SHRI MORARJI DESAI ;: As an author
Dr. Radha Krishnan will get this. All
professors will get this as authors. Professors
of music will get it, because they are musi-

cians. I do not think it should be extended
to others. And, I think 25 percent is quite
enough,

1 was surprised that my hon. friend, Mr.
Banerjee, wanted musicians, artistes and
actors to be excluded. [ thought he was
more interested in music,. But it seems his
interest is not as deep as I thought it would
be. After all, I think Indian music is superior
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to other music and it is better we project it
everywhere. That it why musicians have 10

be given this concession. So also artists.
Indian art has been a noble art for
centuries.

AN HON. MEMBER : What about voga
and transcendental meditation ?

SHRI MORARIJI DESAI : I am only
dealing with mundane things, not spiritual
in this legislation. Therefore, I cannot accept
any amendment.

MR. CHAIRMAN: 1 will
the amendments to the House.

now put all

Amendments Nos, 10, 52,53, 116, 117,
137, 168, 256, and 280 were put and negatived.

MR. CHAIRMAN: The guestion is:
“That clause 11 stand part of the Bill.”
The motion was adopted.

Clause 11 was added to the Bill,

CLAUSE 12—(Substitution of new section
for section 208.)

MR. CHAIRMAN: There are no amend-
ments,

SHRI M. R. MASANI: Sir, I would like
to oppose clause 12 and all the other clauses
which form part of the scheme to amend the
conditions under which advance tax is colle-
cted. Clauses 12 to 22 hang together and
whatever I have to say on clause 12 applies
to the other clauses also.

All these years, income-tax payers have
been made to pay their tax which was going
to become due next year one year in advance,
That has been the current scheme for several
years now. If you think about it, it is
harsh enough to ask a man to pay tax on
income he is yet to earn which is not a
very easy thing to do. It leads quite often,
as I can vouchsafe, to hardship; because you
may not have the money—you are going to
earn it in the next 12 months—and yet you
have to pay the bulk of it—one-third at a
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time which comes to a substantial amount.
But we have got used to the present proce-
dure, as we get used to so many bad things in
life.

The Finance Minister does not think this
is bad enough. So far, the assessee was not
only an assessee but he was also the collector
of the tax from himsell on behalf of the
Government. Now, the Finance Minister
says: “You must mot only collect the tax.
But you must calculate it on my behalf and,
if you make a mistake, I shall punish you,”

This is what the new scheme comes to. 1
should say it is absolutely outrageous. It is
outrageous that not only should a man be
asked to pay tax in advance but the onus of
koowing in advance how much he is going to
earn should be laid on him. Up to now it
was optional, If you did not want to make
an estimate, the Incomx-tax Officer would
make an estimate on your last year’s income
and you paid the tax in advance or if for
some reason you thought your income might
be less or more modest in the coming year
you ventured a guess and they either accepted
it or did not acceptit. Nowit is made
compulsory for everyone to become a fortune
teller and to hazard a guess as to what kind
of income he is going to make in the next
twelve months. It is all right for a man to
become a fortune teller. But then you punish
him if he is proved wrong ! He cannot say:
“] do not know, excuse me,” because then
too he becoms liable to punishment. So he
is forced to forecast his income for twelve
months in advance and if at the end of twelve
months he turns out to be fortunate than he
thought he would be and earns something
more, then it is made a crime. He pays
penal interest and a penalty for not having
known what he was going to earn. It was
unrealistic and ridiculous.

1t is simply not possible for many people
to forecast their income in advance. [ will
give my own example. I am a Management
Consultant. Clients hire me through the
year to give them advice and they pay my
fee. My income fluctuates quite consider-
ably from year to year, not because of the
quality of the advice wvaries but because in
some years more people turn up with their
problems and in another year less turn up.
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How am I to know one year in advance how
many people are going to ask me to select
executives for them, how many people are
going toask me to guide them on labour
policy, and so on? It is impossible, I
know that the fluctuations are quite large.
If T were to be asked to estimate it, I really
would not know. If I over-estimate it I pay
money which I do not have even if I have to
borrow it. If I under-estimate it I am told;
“You are an evader and you are liable to a
penalty™,

1can give one or two specific reasons
why this is particularly difficult, There is a
system called system of keeping accounts on a
cash basis. In that case, your income is not
what you earn during the year, but what is
received in cash, In other words, according
as a client does or does not pay you, your
balance fluctuates. How do I know not only
how many people will give me business but
how many will pay me in time before 3lst
December or 31st March ? At the end of
every financial year, everyone knows there
are several outstandings., You remind people
on the telephone, you send them reminders
but they go on putting you off and in the
end it goes into the next year, How
do 1 know how much of it will come in and
how much will not ?

These are not, I can assure the Finance
Minister, fanciful difficulties, These are
real difficulties which many thausands of
people experience in their own lines.

If you compare this with the performance
of the income-tax authorities themselves, the
way in which they keep you dangling for
years for refunds, the way in which they
keep you dangling for every action on their
part—even to get your assessment you have
to ask for a favour because they are too busy
to look to your case—when you look at their
behaviour and the impunity with which they
can keep citizens waiting without any tax or
any penalty on themselves here not only must
you pay before you earn but you must
calculate it accurately or otherwise you suffer,

Sir, their is an expert body called the
Institute of Chartered Accountants, 1 would
like 1o reada few sentences from a note
which they have prepared on the subject, It
is a very long note, but I have tried to give
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the essence of what they say. I would like to
read one paragraph:

“The new provisions are particularly
unfair to those assessees who close their
accounts on December 31 or March
k)

That means most of the assessees because
most people close their accounts in December
or March,

The paragraph goes on to read like this.
“In the former case, the final estimate
of income is required to be submitted
by December 15, and in the latter case
by March 15,—that is approximately
two weeks before the end of the
accounting year in both cases. It is
difficult to comprehend why an assessee
should be penalised for failure to
estimate his income accurately two
weeks before the end of the accounting
vear and the fact that a margin of
33.1/3 per cent is allowed is no answer
to the fundamental difficulty which is
involved, .

In many cases the determination of
profits is dependent on several factors.
It is the normal experience of account-
ing that major adjustments are usually
made in the last two weeks of the
accounting periods, It is precisely these
adjustments which would materially
affect the quantum of profits, It is
also extremely difficult to estimate the
profits before the closing inventory has
been taken., Again, in the case of
assessees who maintain the accounts on
cash basis, (it is the common practice
for those who earn income from their
profession to maintain their accounts
on a cash basis) accurate forecasting
of profits is a difficult task, because the
profits are dependents upon actual cash
collection and it is mot possible to know
by March 15 or December 15 how
much cash collections would be received
before the next two weeks when the
accounts are closed.”

For these and many other reasons, what
is sought to be done is iniquitious and
oppressive. [ am amazed that a person with
the temperament of the Finance Minister has
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allowed his-advisers, who are sheer bureau-
crats lacking in sensitivity and understanding
of the other party's point of view, to push
him into this position. We at least on these
benches are opposed to all the clauses from
12 to 22, MNow, various hon. Members are
trying, through their amendments, to mitigate
the enormity of this vicious, vindictive attitude.
They are welcome to try, But, so far as ] am
concerned, all these clauses, 12 to 22, are
unnecessary and mischievous and should
form no part of this Bill,

SHRI S. 8. KOTHARL I would draw
the attention of the Finance Minister to the
amendment he has himself moved, whereby
it has been said that the Central Board of
Direct Taxes may issue the notification with
regard to any industry where they feel in
their wisdom that this provision with regard
to advancing the last date of payment would
lead to hardship. But why give this discre-
tion where it is not necessary ? 1do not
understand the logic of this. Even to pay the
last instalment on the 15th March, we have
at times to borrow money. If it is the 15th
December, I do not know where the money
would come from., Asit is, it is difficult
even for industrialists and professsional people
to pay it by 16th March. If you advance
the date, it will make it very difficult for
them.

I know that neither the Central Govern-
ment, nor the Central Board of Direct Taxes
want this particular clause now, But they are
standing on false prestige. Having brought a
measure, even though they realise it is not
correct, they would not like to withdraw it.
They say that they will issue a notification,
We have to go to the Board, request, beg,
cajole them “kindly issue a notification,”
and they will issue a notification in one or
two cases. I have nothing against the Board.
it consist of very good people, reasonable peo-
ple, who are doing a good job. But since
they are reasonable people, when they feel a
particular provision is not correct, let them
accept the amendment and withdraw the
provision, particularly with regard to reducing
the instalments from four to three and doing
away with the 15th March instalment.

Secondly, with regard to 33-1/3 per cent
increase, if the ITO has served a notice on
an assessee that he must pay a certain amount
of tax and then he finds that his income is a



219 Finance Bill, 1969

[Shri 8. §. Kothari]

little more, how is he to estimate it by 15th
December, I do not know. If the income
exceeds 33-1/3 per cent of the demand, he
must file voluntarily a revised estimate and
pay more advance tax.  But what about the
assessment ? Once government  collect all
the tax, as a result of advance payment, and
provisional assessment, they are not bothered
about making the asssessment. You may
send your representative to the ITO three
times, four times, but he will not take of
your case. Even the Commissioner does not
look into the matter. From my personal
experience, I can say that it does not take
more than 15 to 30 minutes to complete the
assessment once it is taken up. Anyway, 1
will not go into those details. Let the
Finance Minister give attention to this
matter of advance payment of tax. He can
decide on it later on, after a frank discussion;
let the sratus quo continue with regard to
instalments. I will particularly emphasize the
point that do not unnecessarily provide for
issuance of notifications create complications
which are not necessary.

ot wuY ™ g ;o awmfa o, o
NaMrASTgs FEr e, § Saer qu
e ®war g | § og awwar g R @
e o wPew wE e R E
qE TATRT FEAAIIA G FOT A W
¥ WHIT F1 FIH THATD WY A T
fad gafead frar o @ § & vl weee
ag wed & fr weatw &5 & dw AT @
SATET WXFT & IT9 AT 919 | HI Ig I
A @ &Y, awrfa wga, smawr wgw
&1 e geaiE dW w1 ot W
dam anfrme 3T @, @ w1 & AT
2 Afer 39% T e W fW fed
W AT § W% SEH AT W § A
qgaT aifaew ag & 5 faam o w7 @
ag 39 awa 9mr 4 faur W, 99w
FATAT §AHH £ ATFEAT FY 77 AT
% f wifaorer aR@ive o HT aFaT § |
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15.25 hrs.
(MR. SPEAKER in the Chair)

SHRI M. R. MASANI : Before he
replies, may | make a suggestion to him for
consideration ? He is going to bring before
the House, before long, an Income-Tax
Amendment Bill to which clauses 12 to 22
exacty belong. They are not part of the
taxation measures this year. Would he not
consider holding over these 11 clauses and
bringing them in a modified form. afier
proper consideration, as part of the Income-
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Tax Amendment Bill which is & fundametal
law and which we may consider on merits 7

SHRI MORARIJI DESAI : The suggestion
that 1 should hold up these clauses for the
Income-Tax Amendment Bill wil not be
very feasible because that will mean I Thave
to drop from this and afterwards do it again.
I do not think it is pecessary. [ can amend
them if there is any difficulty afterwards.
That can be done. 1 can also consider in
the Income-Tax Amendment Bill if it becomes
necessary. We can certainly change it if it
becomes necessary.

The advanced tax scheme is there already.
It is not that it is not there. My hon.
friend is reconciled to it, as he said...
(Interruption) This advanced tax is necessary
for having proper collections. We have
already said that as long as the difference is
upto one-third, nobody is going to be penali-
sed. That is not a small margin. My hon.
friend, Mr. Masani, said that Government
expects the assessee to make an estimate of
his income. Who else can estimate his
income ?

SHRI M. R, MASANI : You,

SHRI MORARJI DESAI : Government
cannot estimate, You havegot to give an
estimate, what income you get, You have
got to give that, Then, we find out if you
have not done it correctly. I cannot esti-
mate your income all myself without getting
any information, This is something which
I have pot understood at all, It is oot that
it is quite a new provision, It does exist in
some other countries also.

We find it is better to have this kind of
advanced tax so that we are able to cope up
with other things. It is not right to say that
people are not able to have their estimates,
their incomes estimated, Even the companies
are able to estimate their profits except when
there are some extraordinary circumstances
coming in the way, Of course, if they come
we are not going to take action against them,
Nobody will take action. 1If therc are cases
like that which do cause hardship, 1 shall,
certainly, consider changing the law. But
I think this is a very healthy provision and
it is necessary, I cannot accept opposition
1o it,
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MR, SPEAKER : The question is ;
“That clause 12 stand part of the Bill"*
The miotion was adopted.

Clause 12 was added to the Bill.

MR. SPEAKER : Now, the Attorney-
General is here, We would like to hear
him on the points raised by the hon, Mem-
bers and the note circulated by him,

THE ATTORNEY-GENERAL : Mr.
Speaker, Sir, 1 am very grateful to the
Members of this House for fore-warning me
with some questions, That makes my task
much ecasier,

So far as these questions are concerned,
the main question that really emerges from
them is : Does Parliament have the power to
make a law with regard to agricultural wealth
tax ? Now, you all know, so far as Entry 86
of the Union List is concerned, List 1, there
is only one item there, Entry 86, which
deals with wealth tax, The expression
“wealth tax™ is not there, But the expres-
sion “taxes on the capital value of the assets"
is there which is the same as wealth tax.
So far as this Entry is concermed, it speci-
fically excludes agricultural land. Prima
facie, therefore, if you read that Entry along
with article 246, clause (1), Parliament
obviously would have no power to legislate
on agricultural wealth tax,

Now, the question is, so far as agri-
cultural wealth tax is concerned, is it included
in any Entry under List Il or List II1 7 We
all know it is not included in List JII ?
Concurrent List. The only Entry which has
any relation or bears any relation to land is
Entry 49 of List 1I, Therefore, the whole
question is whether this entry which reads
‘taxation on lands and buildings’ includes tax
on the capital value of lands and buildings.
Now it is obvious that “tax on land’ must
include agricultural land and non-agricultural
land. Again the question “is : does tax on
agricultural land in entry 49 of List II
include tax on the capital value of agri-
cultural land ? That is the question before
this House and we have to find an answer,
You all know by now that 1 have come to
the view that the entry does not include tax



225 Finance Bill, 1969
on the capital value of agricultural land. I
have come to this view after much considera-
tionand I find no answer so far as my
view is concerned, although, I must admit,
in a court of law the contrary view is always

arguable.

In order to find out as to whether tax
on capital value of agricultural land is inclu-
ded in entry 49 of List II, one has to see,
first of all, when you are considering any
tax, the nature of the tax. For instance,
you all know that tax on sale of goods is a
very different kind of tax from the tax on
goods, In the State List, List II, you
have a specific entry, entry 54, about tax om
sale of goods; and in the same list, you have
also another specific entry, tax on goods.
Similarly, you have in the State List ‘taxes
on professions, trades callings and
employments’, and we all know that that
does not mean the same thing as tax on in-
come from professions, trades, calling and
employments. They are two distinct con-
cepts.

Now it has been held, fortunately before
I came to my view, by several High Courts
as well as the Supreme Court that there is
a distinction between tax on land and tax,
on capital value of land. In order to appre-
ciate this distinction, one has to bear certain
points in mind. First of all, when you are
taxing on land, you tax on land; you
do not tax on the walue of the land,
For instance, if you are taxing on the wvalue
of the land, that is wealth tax; you take into
account all the debts of the person who is
taxed, As a matter of fact, in the Wealth
Tax Act, it is specifically laid down that, so
far as the definition of ‘net wealth® is concer-
ned, which is going to be taxed under the
Wealth Tax Act, the net wealth’ specifically
excludes the debts of the person who is going
to pay the tax.

MNow let us take another instance, land
which is mortgaged. Suppose the total
value of the mortgage exceeds the walue of
the land; in such an event, so far as wealth
tax is concerned, it will be ‘nil'. But so far
as tax on land is concerned, the morigage
will not be taken into account,

I am making these points for the purpose
of submitting to you that, when I came to
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this view, I had these points in mind and I
said to myself that this distinction is a vital
one, because, so far as the taxing power is
concerned, as is well known, the object of
the tax or the subject of the tax are very
important things, are the most vital things,
Therefore, you must distinguish between one
tax and another, although it may sound
similar or seem similar at first sight,

In a privy Council case, which one of
the hon, members has cited in one of bis
questions, the question was as to whether a
particular tax was a tax on sale of goods
or an excise duty. Well, prima facie, the
tax was levied on the first sale of the goods,
and we all know that, so far as excise duty
is concerned, it is levied on the first sale of
first manufacture, to be quite accurate, The
Privy Council said, and it asserted its
decision later again, that we must distin-
guish between one kind of tax and another
king of tax. Bearing this distinction in
mind, I have no doubt that, so far as wealth
tax or tax on capital value of land is concer-
ned, it is a very different concept from tax
on land,

Now, if we have come to that conclusion
or if I have come to that conclusion, the
next thing is that we come to this conclusion
that it cannot be included in entry 49 of List
I

There is, however, a very possible argu-
ment that it does. It will only be fair on
my part to put forward that possible argument
against my view which is this,. Why cannot
you have a tax on land by measuring the
amount of money which will have to be paid
by way of tax on the basis of capital value
of the land 7 As a matter of fact we know
in various municipal assessments so far as
tax on land is ned, it is d by
means of computation on the annual value
and letting value, What is wrong then if
you could adopt this measure of taxation ?
‘Why cannot it be included in the land tax ?
‘There again is a large distinction between
what you are taxing and the measure of
taxation, Measure of taxation may be
similar in two different kinds of taxes, Asa
matter of fact that is exactly what has been
pointed out by the Supreme Court in its
recent decision,

That does not solve the problem, Entry



227 Finance Bill, 1969

[The Attorney General]

49 can include the tax on land in the sense
you measure the tax with reference to the
capital value of the land, That argument
is the only possible argument which you
can bring so far as wealth tax on agricultural
tax is concerned if it is to be within the
ambit of entry 49, list 2, Otherwise there is
no escape from the conclusion, According
to my view a tax on capital value of agricul-
tural land would not come under the entry
49 of list 1I. At this stage 1 may refer to
suggesting that tax on capital value of land
does come under entry 49 of List, II. I am
referring to the questions of Shri Lobo
Prabhu, Shri Beni Shanker Sharma and Shri
Hiren Mukerjee,

So far as Shri Lobo Prabhu is concerned,
he pr ds on the ption that entry 49
includes this kind of tax. As I have already
said, I have a contrary view, That answers
that question.

So far as Shri Beni  Shanker
Sharma's question is concerned, he also in
his question proceeds on the basis that entry
49 includes this tax: That also 1 have an-
swered.

Shri Hiren Mukerjee looks at it from a
slighly different angle. He asks this question
‘Look at the pith and substance’. I am
very grateful to him because we, lawyers, all
know the expression ‘pith and substance’.
Before I came here, I forgot that expression
and Shri Hiren Mukerjee reminds me of that.
That is exactly the difference the pith and
substance on tax on capital value is very
different from pith and substance on tax on
land. That is the difference I want to

make.

Therefore, in my view entry 49 would
not include this short of tax. If that is the
position and if this tax is specifically excluded
from the Union List under Entry 86, if this
tax is not included according to my view in
Entry 49 of the State List, is it going to
hang in the air 7 I will remind this House
that we have a federal Constitution and as
far as I know, unless in this Federal Consti-
tution, which is always a written Constitution,
the body of the Constitution specifically
excludes the power of legislation, the power
must be found somewhere. Usually, the
device which is employed is to have a resi-
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duary entry, In some countries the residuary
entry gives the power to the Centre. In
some other - countries the residuary power is
given to the States. In our country it is
given to the Centre. The next stage is to
consider if such a nature of tax has been
excluded from the Constitution. Well, I do
not know any provision in the Constitution
which excludes tax on the capital value of
the land. An argument has been made in
some questions that it is excluded from the
entry and therefore it is excluded from the
Constitution.

With great respect, I think, there isa
fallacy in that. The Entry does not give
the power to legislate. The power to legis-
late is to be found in the body of the Cons-
titution. The Entry merely is a subject-
matter on which you can legislate. There-
fore, in order to find the total exclusion of
power you have got to find it from the Cons-
titution itself, and by constitution,
I mean constitution without the Entry.
As far as I know, there is no such
provision excluding the power either of
the Centre or of the States to legislate on
the capital value of land, MNow, if that is
the position, what follows then? Here
comes the difficulty, This is a very odd
situation, My predecessor in office Mr.
Daphtary, said that in his opinion it was
rather odd that the Constitution-makers
should specifically exclude this item from
Entry 86 of the Union List but at the same
time did not include this item in List IT or
List IIl.  The situation is rather odd, Well,
I have thought about the matter, It did
sound odd to me too. Even today it sounds
odd. I think there is some explanation.
The explanation is this.

You probably remember that in the
Government of India Act of 1935 there was a
a section, namely, section 104, Now, in the
Government of India Act of 1935 there was
provision like Entry 49 of List II and also a
provision like Entry 86 of List 1. So far
as Entry 86 is concerned the language there
was like this. I have noted it down. That
was really Entry 55 in List I of the 1935 Act
which read thus :

*“Taxes on the capital value of the assels,
exclusive of agricultural land, of indivi-
duals and companies...”
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In our List I, Entry B6, we have just
added to that :

“taxes on the capital of companies.”

Otherwise it was the same. So far as
List IT is concerned of the 1935 Act the
Entry was Entry 42 which read :

“Taxes on land and buildings, hearths
and windows."”

I have tried to understand why they had
to include hearths and windows but I have
not found an answer, yet. The Constitution-
makers left out those two words. They
were possibly in the same state of mind as
Iwas when I read it. They just had in
Eatry 49, taxes on lands and buildings.

Now, Section 104 gave the power to the
Governor-General, a residuary power in
respect of legistation. And if we assume
this proposition that the tax on capital value
of land was excluded from the old Entry 55
of List I,—specifically excluded as a matter
of fact, and also excluded from the ambit of
Entry 42—then, in those days before our
Constitution came into the picture, the
Governor General had the power to allocate
the power of legislation either to the Federal
Government or to the Provincial Government.
Well, forgetting the Constitution for the
moment, I think, much of the controversy
over this particular measure would have
probably died down if we just looked at the
1935 Act and then we would have found,
well, there was a neutral person there ; it
was not a question of taking it from the
Centre and giving back to the Centre, Hence,
it would not look so odd. But what has
just happened is, this Section 104 has gone.
The power might have been given to the
President by the Constitution. It might not
then have looked so odd as it looks now.
The Constitution has proceeded on the foot-
ing that so far as matters pertaining to
legislative power is concerned, Parliament
should be the sovercign body.

Well, I think, that is the only explana-
tion as to why you have this situation that
it is specifically excluded from Entry 86 and
at the same time, If I am right, it is not
included within the ambit of Entry 49 of
List II. Then, if that is the situation, as I
said, it cannot hang in the air and as far as
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our Constitution is concerned, like many
other Constitutions, we have specifically

provided, not in one place but in two places,
that the residuary power is with Parliament.

I am referring to Entry 97 of the Union
List, and I am also referring to article 248 of
the Constitution itself,

Now, an argument has been made, or,
rather, an assumption has been made in
some of the questions to this effect that
Entry 97 in any case would not include this.
Even ing for a it does not
come under Entry 49 of List II the language
of Entry 97 would exclude this item because
what is excluded under Entry 86 can not be
included under Entry 97.

I should read this eatry out to you.
You have read it many times, but just to
remind you of the language here, I am read-
ing it. This is how Entry 97 in List I
reads :

“Any other matter not enumerated in
List I or List III including any tax oot
mentioned in either of those Lists.

If I were 2 lawyer on the other side, 1
would have argued quite vehemently that the
expression “other’” has some meaning. That
is to say, when itis *“‘any other matter”, it
means any matter other than those mentioned
in List I, So far as the exclusion of agricul-
tural tax or wealth tax on land is concerned,
although it is excluded, it is mentioned.
Therefore, Entry 97 cannot apply.

This is a point of view which can cer-
tainly be urged, I was told in one of the
questions : “You do not seem to have made
up your mind”. I haven't, I haven't for
this reason that the Constitution has fortuna-
tely given us an extra handic and that is
Article 248, That is why I said in my
opinion—you must have read it—that it
comes under Entry 97 or under Article 248,
1 said that because I am a lawyer, and that
was my fault, Otherwise, I would have
been more blunt and I would have said that
it does not come under Entry 97, but it
comes under Article 248, T am quite confi-
dent that it comes under Article 248, for the
simple reason that the language of
Article 248 is very clear. The language of
Article 248 is this : Clause (1) reads thus :
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“Parliament has exclusive power to
make any law with respect to any
matter not enumerated in the Con-
current List or State List."”

Let us stop here for one second. If 1
am right in saying that it does not come
under Entry 49 in State List, then Article 248
(1) would directly apply.

So far as clause (2) of this Article is
concerned, it is mere enumeration of clause
(1). That is why Clause (1) stands by
itself, Clause (2) reads thus:

“Such power shall include the power
of making any law imposing a tax not
mentioned in either of those Lists.

If T am right in saying that it does mnot
come under Entry 49 of List II and that it
does not come under List III, then Clause (1)
of Article 248 will apply.

Questions have been asked by Hon.
Members, Forgive me if I do not give the
names of the questiomers. 1 will just
mention the points. It is said: Here is an
exclusion specified in Entry 86; how do you
bring it again so far as Parliament is
concerned 7 The main question is: Who
has the power 7 If you do not accept and
if the courts do not accept eventually that
Entry 49 does mnot include this taxation
or that it comes under Article 248, then of
course such a question will be valied, But
if we assume that the power is not there
under Entry 49, then the matter is very,
very simple, that is to say, immediately
Article 248 in any event will apply. As a
matter of fact, in this conmection, you will
forgive me if I read just five lines, which
envisage such a situation, from a decision of
the Supreme Court which is reported in AIR
66 Supreme Court, at page 416, That was
a case regarding levy of sugarcane-sugarcane
cess to be accurate,

What happened was that a particular
State passed a law on sugarcanc cess, and
that was struck down by the Supreme
Court, and eventually Parliament passed
a law on sugarcanc cess, It was argued
that there was no such power of Parliament
and it was notin any of the lists, And
this was what was said by the Supreme
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Court, You will bear with me if I just read
five lines from this decision, This is at
page 419. This is how it reads:

“The constitutional position with
regard to the legislative competence of
the State Legislatures on the one hand
and the Central legislature on the
. other in respect of the cess in question
is not in doubt. we have already
referred to the decision of this court in
Diamond Sugar Mills case that in view
of the sald decision, it is obvious that
the cess in question was outside the
legislative competence of the States.”

Then comes the sentence on which Iam
trying to emphasise for my purpose here at
this stage,

“This very conclusion...”
That is to say, the State has no power:

“This very conclusion leads to the
irresistible inference that FParliament
would have legislative competence to
deal with the subject-matter in question
having regard to article 248 read with
entry 97 in List I of the Seventh
Schedule of the Constitution™,

So, I am not the only person relying on
Article 248 as well as Entry 97, As a
matter of fact, the Supreme Court in another
decision also preferred to read article 248
along with entry 97 for the sake of safety,

I am trying to say this that as soon as
you came to the situation where the tax on
capital value is not included in entry 49, we
have then a situation where the subject-
matter of that tax must be legislated upon
by somebody, and the omly authority then
which can legislate under article 248, is
Parliament.

Some other questions have been asked,
and I shall answer them briefly now. Apart
from the main question om which I have
made my submissions arid my views quite,
clear, I have nothing further to add to what
I have said already, I have been asked some
other questions,

I have been asked a question by, I think,
Shri V. Krishnamoorthi, The question is
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this. Is there any other decision of the
Supreme Court where the residuary power
of Parliament under article 248 has been
examined and upheld 7 Yes, there are at
least two that Ican think of, and I shall
give you the references straightway. One is
what I have already given you, that is to
say, AIR 66, Supreme Court, page 416
and the other is AIR 60, Supreme Court,
page 1008,

Another question is this. I do not
think that it is quite a question. But still
a statement has been made in one of these
questions, and it is this, that there is a
pending matter before the Supreme Court
and therefore it has been asked whether it
is not advisable to wait. Well, I do not
know of any pending matter,

Regarding the second part of question,
if it is a question, it is not for me to
answer.

Then, in another question, a suggestion
has been made that a reference should be
made to the Supreme Court, There again
it is not really a question but it is a sugges-
tion which you can accept or reject.

Lastly, a quastion has been asked-again,
I do mot think that it is in the nature of a
question—by Shri H. N, Mukerjee to this
effect. According to him, the doctrine of
progressive interpretation requires that a
controversial expansion of federal powers
of taxation should not be permitted to
impinge on States’ rights in that regard,
‘Well, this is a rather difficult matter. I do
not think that it is quite a question really.
But assuming that it is a question, itis
rather difficult to answer. First of all, it
assumes it is controversial. I have no doubt
that it is, I can seec quite clearly it is.
But whether it is controversial or not, I as
Attorney-General have to try my level best
to give you my views as I see it honestly
about the interpretation of the Constitution.
Itis a written Constitution, and if under
the written Constitution, either the Centre
or the State has the power to tax, in that
case, whether the expansion of the federal
power should make ao inoroad into the
States” power really is something that does
not arise. As a matter of fact, the
position there is not even political, for
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this simple reason, if I may say so with
respect to Shri H. N. Mukerjee that if I
have come to the conclusion that it is
included in entry 49—it is not included,—
and if I am also right in saying that it is
included in article 248, in that case, there
can be no question of controversy and there
can be no question of an inroad of the
federal power into the power of the States.

The last point, I think, in connection
with the questions asked of me was : when
was my opinion given 7 Well you have got
the date now, I believe; copies have been
given to you.

st 7y fomd : orerw wEEw, AW
ST FT A | WG I qF % 4
HATH IIT 9T 7 =t G0 Hro TS T ATT
fear marar) w7 faw R A w7
f6 Tl aa &t o it 7€ § Y 7o
AW 7 A e o Tl  ara #F o |
M T A aeel Adgr e AT TR
T a gR g, A SR wg fF o aw
% § AL 72T AT § | AT ardm v T
& 1| I oY AfT TTT FET SHY WTE
g fr fom fom ooz dw fear man
Ig% 3o feT I ot v o § v 12
AT FY | AT A II-XET HAT BT A TG
ot f5 78 #g 5 &% ot amad A T} ?
T S T qE AY 38 = Had ¥ qwa
T of, Y aFAT FTAY A § IAN
& Bt T 911 faT gEwl 7 9g A
Forar IaT faw g+t & 9 sarw fagr Igw
T IF THAREHT g9 ¥w ¥ &Y 7 ag
mm@g.'ﬁmﬁ%ﬂ@'ﬂo
sefi e ar @& w@T oW aRA
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Fo T IR

MR. SPEAKER : That is a different
question, Whether it is given on a particular
day, whether there was a different set up,
whether it was in the knowledge of Mr.
Morasji Desai all those are different question.

We have asked the Attorney General to give
his opinion on the Bill. Thatis a different
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[Mr. Speaker]
question where we do not need the presence
of the Attorney General,

ot 7y foed : T S5 w1 afe-
TR

MR. SPEAKER : I am on my legs; you
must sit down; he has given the date clearly
Further discussions can be had later on, I
think he has covered all the points given by
the hon. Members,

SHRI P. K. DEO (Kalahandi) : We want
to ask a clarification. Some of the points
had not been oovered. That was the past
practice also.

MR. SPEAKER : 1do not know what
was done last time, I gave a chance this time
so0 that Members may think about it and
consider the matter well and than put
questions.

SHRI P, RAMAMURTI (Madurai) :
arising out of the statement...

MR. SPEAKER : Supplementaries ari-
sing out of the answer ? If they want to take
ten more minutes, they may do so, If the
answer is not clear, they may put
questions,

=t we fowd - e W@, & smd
werr f gar w@fawm #§ foen § s de
¥ rar % g3 Afg g afaFrd
S f g ag wgt f WX e WY
g1

SHRI P, K, DEO : In view of the latest
decision of the Supreme Court in Striking
down some of the offending provisions of the
Gold Control Act we should be very careful
in legislating on any of these matters where
there is a constitutional controversy,

With due respect to the Attorney
General, in spite of the interpretation of the
Supreme Court and the various High Courts
distinguishing the tax on land and tax on
the capital value of land, so long as Entry 86
in List T stands—it says : tax on capital value
of the assets, exclusive of agricultural land-
it definitely debars this House from making
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any legislation on taxation on agricultural
land. So long as it remains part of the
Constitutlon, we can not levy any tax on
agricultural land. To take recourse to the
residuary power of Parliament and argue that
it is done all those things which have been
excluded from the list No. I have not been
included in the State List in specific terms
is not a convincing argument,

16 hrs.

MR, SPEAKER : You are beginning to
argue, He has made his point, It may not
be convincing to you,

SHRIP. K, DEO: I seek the advice
of the Attorney General and his clarification
on this point : can we proceed without amen-
ding the Constitution or without deleting this
provision from entry 86 ?

SHRI S, S, KOTHARI : 1 had asked a
specific question about a particular case low.
How does the Attorney General regard the
Supreme Court’s decision in the Banarsidas
Vs. Wealth-tax Officer ? I had given a specific
pointed question, and I think the Attorney-
General either conveniently or perhaps other-
wise has just skipped that point. It was a
specific, one line question.

SHRI H, N, MUKERIEE : Sir, do we
take it from the Attorney General's exposi-
tion that entry 49 in the State list endows
the State Governments with the powers only
of getting income from land in the manner
of the municipalities and no more than that ?
Do we take it that the Canstitution-makers,
according to his interpretation, wanted under
that entry that the State Governments should
have no access to a kind of taxation which
is proposed in the present Finance Bill 7
That is the clarification which I would seck
the Attorney-General, ’

SHRI LOBO PRABHU : There are two
basic points involved here, One is the
intrusion of the Centre on the powers of the
States ; in respect of entry 49, the Attorney-
General has more or less left the question
open. He has said that entry 49 may in-
clude also the right to tax on the value of
the assets in land.
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The second basic point is about the
power of Parliament, even the competence of
the Constitution—the contradictions. We
have had very clearly in entry 86 that land
is excluded ; that is agricultural land is
excluded. Now the question which I ask
very specifically from thn Attorney-General
is, what is the purpose of limiting the power
if it could be overcome by article 248 and entry
97 of the Union list 7 We cannot credit our
Constitution, on the one hand, to say that no
tax will be placed on land and, on the other
hand, to say that under article 248 and entry
97 of the Union list you can overcome the
absolute prohibition in this respect.

SEVERAL HON. MEMBERS: rose—

MR. SPEAKER : All those who bhave
given questions will be called if they want,
one by one. It makes no difference, this
side or that side.

SHRI TENETI VISHWANATHAM
(Viskhapatnom) ; The question is very simple
on which we require some enlightenment. It
has been pointed out that entry 86 specifi-
cally excludes agriculture land. Now, the
Attorney General says we can invoke article
248 to bring it back. What is specifically
exeluded, how can it be brought back by
invoking article 248 7 It is an enabling pro-
vision to impose taxes on things which have
not at all been mentioned in the list. When
a thing has been mentioned in the list and
excluded, how can article 248 bring it
back ?

SHRI S. KUNDU (Balasore) : 1
would ask two or three clarifications from
the Attorney-General, Firstly-this is a
point which perhaps I have not been able
to catch—is it not the spirit of the Consti-
tution that the taxes on agricultural land
should be left to the State Sector? After
listening to the Attorney-General, I have a
feeling that he had said that it can be
argued, that this tax could be in the State
list, So, in view of this, whether it is
infringing the spirit of the Constitution by
legislating on the capital assets of the value
agricultural land by the Central Government,
‘This is No, 1.

Secondly, it has been said in the note
that since tax on capital value of agricultural
land has been excluded in eotry 86, it can be
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taxed under the residuary power, In 1945,
the Privy Council have said in a judgement
that unless all the forms are exhausted, the
residuary power cannot be invoked, The lists
which are contained in the Schudule are
part of the Constitution and when a
specific position there, the residuary power
cannot be invoked. Since this matter has been
specifically excluded, I want to know how
this residuary power can be invoked,

Thirdly he said, some members have
asked about the latest decision. I was the
member who put that question, I had
referred to this note which says,

“This question has again been argued
within the last few days in the Supreme
Court and the judgement is expected
shortly,

If the judgement is expected shortly and
if it does not mean the latest judgement, may
I know whether he would advise the Govern-
ment not to rush with enactment ?

SHRI N. SREEKANTAN NAIR
(Quilon) : There are two aspects, In section
104 of the Government India Act, 1935, the
the Governor-General is specifically empo-
wered to assign power to the State-Legisla-
tures and Central Legislature. The Consti-
tution makers where fully alive to this, but
they did not incorporate it in any article,
including 248. The deliberately excluded in
entry 86 legislation by the Centre on agricul-
tural land. In view of this deliberate exclu-
sion, in view of entries 46, 47, 48 and 49
which empower the State Legislatures to
legislate on this subject, in view of the fact
that entries 86, 97 and 95 are supplementary
in view of the fact that entry 97 can mot
supersede or go against the specific provisions
laid down by 36, in view of the Supreme
Court ruling which has been cited here coup-
ling entry 95 along with article 248 to strike
down the cess on sugar, in view of the fact
that in this case it is not possible to couple
these two according to the opinion of the
Attorney General himself, may I know
whether the power which he attributes to the
Centre will be valid ?

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): In my question, I had drawn the
Attorney General’s attention to the principle
of inter-pretation of the Constitution,
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namely, wherever a written Constitution
confers rights either on citizens or on States
or on legislatures or even on the judiciary,
they have to be liberally construed, but when-
ever such rights are prescribed with excep-
tions, such exceptions have to be strictly
construed. I do not know whether this isa
progressive or reactionary interpretation, but
this is the interpretation which usually law-
yers apply in interpreting the provisions of
the Constitution. In this light, I wanted to
know, since entry 86 specifically excludes tax
on the capital value of agricultural land, even
if it is granted for argument’s sake that
entry 49 does not include that authority to
legislate, if it is further conceded that the
right of this Parliament to legislate emanates
from the Constiution, the Schedules being
part of the Constitution, even if article 248 is
separately read or read along with entry 97,
the language of entry 97 being similar to
article 248, If the authority to legislate did
emanate from List 97 it cannot be deemed to
emanate from article 284 (1) or 248 (2)
because it says —Item No, 97;

“Any other matter not enumerated in
List IT or List III including any tax not
mentioned in either of those Lists.”

and article 248 has already been read by the
learned Attorney-General. I beg of the
Attorney-General to consider whether under
the scheme of the Constitution where even
the enabling articles like Bills have been
specified as Money Bills and General Bills and
no specific legislative power has been conferred,
legislative competence derives from the list of
subjects on which the concerned legislatures
are competent to legislate, On that itself, if
a particular item is excluded from List I and
under article 248 or Item 97 residuary powers
have been given in respect of items not men-
tioned in List IT and List III, thereby the
Constitution-makers have made it clear that as
regards items mentioned in List I, which is
the Union List, the only guiding factor is
List I alone and no recourse can be had to
residuary powers, Therefore, I wish to have
the Attorney-General’s opinion specifically
on this as to what is the authority and
competence of legislative powers.

MR. SPEAKER: I have got a list of 20
names with me here, Those who do not
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agree with the views expressed by the
Attorney-General need not repeat their ques-
tions. He has cleary made his point of view.
Please do not begin arguing. If you do not
agree with his views you have a right to have
your own view and he has an equal right to
express his own view. Ultimately what the
Supreme Court will decide, even the
Attorney-General does not know. At 4.30
we bave to take up the Non-official Business
and wé must give about ten minutes for the
Attorney-General to reply. I will call one or
two more hon. Members and then ask
Attorney-General to reply.

st fw awmw (a=it) o as
wgred, # o waw far ar, & 9@ @y
AT AT §

“The entry 97 or Article 248 which are
invoked to justify this tax only give
power to Parliament in respect of any
tax not mentioned in the Concurrent
or State list. The taxon the Capital
value of Agricultural land is not one
of those, It is not only mentioned in
B6 of List I but specifically excluded
from the power of Parliament by that
very entry. How can a tax so specifi-
cally excluded be brought within the
ambit of Parliamentary power by am
indirect process of implied reasoning.

The Attorney-General was not good
enough to read 86. I hope, Sir, you will
read 86 also here and explain.

SHRI R. D. REDDY (Kavali): Sir, it is
now clear that as far as entry 49 in the State
List is concerned it does not include Wealth
Tax in view of the decision of the Supreme
Court. It is also clear from the decisions
that have been cited in AIR 1966—416
Supreme Court that the decision so far made
is that if a matter is not in the Concurreat
List naturally it should be in the Parlia«
mentary List or List I. The point for consi-
deration is, if it has been excluded from
consideration under Item 86 whether it is
possible for us again to include it under the
residuary entry or Article 248. So far as the
explanation given by the learned Attorney-
General is concerned, this aspect of the
matter has not been considered by the
Supreme Court in any of its decisions,
Therefore, it is a matter for consideration
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whether after the exclusion in Entry No. 86
it is still open to us to rely on article 248 or
residuary entry under Item 97 and say that
we have still the power. This is the matter
which still requires explanation,

st fora w6t : asUE AEET, T
A ¥ vt gewfy &t ¢ 5 aiferanie
&1 THHeaCe #€ I 499 S &7 qra<
&1 IR A ififae g e &Y af g,
IH qg FET & (6 99 N F wErl
S, ot qwrdy, B avdifrae ¥ ag @e
TWEIH N &y affma Fa Y
e qFFT FATAT ATGAT §

“Article 248 speaks of any matter
not enumerated. The only condition for
the exercise of this power is that the
matter should not be in List II or List
L.

The word *matter’ in the article signi-
fies a heading or entry in the Union
List™.

99 aF T 86 ¥ wEww ag feur
AT 8, AT qF qriAATHE FT HEEEIT-
Tt AT wist Oy dEw AT #Y qrEY
TS & 1 & ag o AT § fe s ag
arfesfy 7Y & fF wgd & e 86
qaew 9 R fex al #1E waw
IS |

SHRI NAMBIAR (Tiruchirappalli): The
Attorney-General has said that there cannot
be any bar on the State to impose tax on
land, including the wvalue, if they so desire.
If s0, will not the levy proposed under article
248 limit the ambit of taxation that the State
can legitimately impose whenever necessary and
thereby encroach upon the legitimate scope
and powers of the State ?

SHRI V. KRISHNAMOORTHI
(Cuddalore): 1 agree with the view...

MR. SPEAKER: If he agrees, then why
take the time of the House ?

SHR1 V. KRISHNAMOORTHI: But
there is also a section of opinon which
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believes that it does not come under
article 248 (2) and Parliament has no power.
Since this measure is a very important one,
dealing as it does with the finances of the
country, may I know from the Attorney-
General whether it will be advisable to refer
this whole issue through the President to the
Supreme Court and obtain the advisory
opinion of the Supreme Court and then enact
the Bill ?

SHRI KANWAR LAL GUPTA: My
question is a short and simple one what is
the interpretation of entry 86 under which
taxes on the capital value of agricultural land
is excluded ? If we accept the argument
given by the Attorney-General before the
House, the exclusion of taxes on the capital
value of agricultural land in entry 86 of the
Union List becomes meaningless.

SHRI BENI SHANKER SHARMA: In
my letter to the Attorney-General I have
posed a very specific question. I bave said
that the Income-tax, Wealth Tax and Estate
Duty Acts are allied enactments in the sense
that the provisions of these enactments are
supplementary to and not exclusive of each
other. According to entries 82 and 87 of
the Union List, taxes on agricultural income
and estate duty on agricultural land are
excluded from the purview of Central
legislation. So far as the States are concer-
ned, we have got the agricultural income-tax
Act. In West Bengal they levy agricultural
income-tax. Suppose tomorrow the West
Bengal Government makes an enactment,
imposing tax on agricultural wealth, I think
they will be perfectly within their rights. In
that context, 1 want to know whether this
measure will not amount to usurping the
powers of the State to levy taxes on agricul-
tural wealth and, if so, will it not lead
to clashes between the Union and the States.

SHRI RANDHIR SINGH (Rohtak): The
hon. Attorney-General may kindly refer
to Union List, Entry Nos. 82, 87 and 88.
In Entry 82, the expression *other than
agricultural income™ is used; in Entry 87,
the expression “other than agricultural land”
is used and in Entry 88 also, the expression
“property other than agricultural land™ is
used. If you compare these with Entry 86,
the expression used in Entry 86 is *‘exclusive
of agricultural land,” What is the diffe-
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[Shri Randhir Singh]
rence between the word “‘exclusive™ as is
given in Entry 86 and the word “‘other than™
occurring in  other Entries. I would like to
have this clarification from him.

Secondly, why should the Attorney-
General read the entire article 246 along with
the Seventh Schedule with the Entries there-
under ? If it is taken as a whole with the
Schedule and the Entries thereunder, is it
competent for this House to take up this
legislation ? In that case, would article 246
be a bar against the enactment passed by this
House 7

MR. SPEAKER: Shri Mohan Swarup.

=t Wge wmer  (Fenfia) ¢ & A
At ¥ FErg § s 5 g
A g fruwy 86% fammm g 5
T FeaTd 92 9T 35 AT AT FEHaT AL
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|/IT FT 57 foig o e §, o 9 w1
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THE ATTORNEY-GENERAL: I think,
many of the questions that have been asked
bave really been covered by what I said, But

I will try to repeat and try to group them
together so as to save time of the House.
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Many hon. Members here have asked me
the question, after I sat down, to the effect
that so far at the tax on capital value of land
is concerned, it is excluded from Entry 86,
how can then Parliament legislate on it ? I
think, I took half an hour to explain it. I
do not think I have anything further to add
to that.

The hon. Member, Shri Hiren Mukerjee,
asked me that if my interpretation is correct,
is it to be assumed that so far as Entry 49
of List II is concerned, it only gives power
to the municipality to tax on lands and
buildings ? 1do not think the Entry reads
like that. It is an Entry which comes under
the heading of powers of the State Legis-
lature. If the State Legislature in any
particular State chooses to hand over the
power to the municipality, that has nothing
to do with the Entry. The State has a power
to legislate on lands and building and for
that matter, on agricultural land. Nobody
stops the States from doing it.

SHRI H. N. MUKERJEE: If the Centre
takes it away, what remains with the States ?

THE ATTORNEY-GENERAL: I am
afraid, I am here just to answer the questions
of the constitutionality of this measure.
Regarding the question, what remains with
the States, I am afraid, this House will have
to answer that probably. I will try to make
it clear so far as Entry 49 is concerned, it
does give power to the States. Therefore, it
is not necessary to read it as giving power to
the municipality only.

I have been asked by Mr. Lobo Prabhu
this question. He may correct me if I am
wrong. His question is, if this measure of
taxation, is excluded from entry 86, what
is the purpose of limiting this power in
entry 86 and then giving it, with a left
hand, under article 248. 1 have tried to
explain as to how it came about. That is to
say, the old section 108 was there, and the
Constitution-makers definitely must have felt
that this power must go to the Parliament
and not to the President, for instance, or to
a neutral person. That is how it stood. So
far as article 248 is concerned, it is as wide
as thesky. That power has been given asa
residuary power to Parliament.
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Shri Tenneti Viswanatham again asked
me the same question: if it is excluded, how
can it be brought back ? I have made
frantic attempts for the last 45 minutes during
my visit to this august House to tell you that
my view is that it is brought back under arti-
cle 248.

Shri Kundu has asked me to look to the
spirit of the Constitution. Undoubtedly one
does look to the spirit of the Constitution,
but when the wording of the Constitution
ultimately resolves the controversy, the spirit
need not be looked into. The spirit of the
Constitution, as I understand as a lawyer, is
invoked for the purpose of finding out what
is the true interpretation of the clauses of
the Constitution, if there be any doubt.
From that point of view again it is repetition
of the same thing. .

He has referred to a Privy Council
decision, Iam sorry, I did not refer to
this in my first statement. I think, the
decision referred to is 1945, Privy Council,
at page 98, 1 was rather frantic about it
before I came to this because I had not
seen this before and looking at the question
I thought I was in for trouble. This question
presupposes that the Privy Council has said
that once 2 power is excluded from either
the Centre or the States, it can never be
brought back; you cannot have it under the
residvary clause, As Iread it, with great
respect I would say that the Privy Council
says nothing of the kind, That was a case
whether the question was—he may correct
me, if I am wrong—whether the Centre had
the power to tax or the States had the power
totax, The thing which was being taxed
was sale of goods, The stage at which it
was being taxed was the first stage of sale
of goods. The Central Government conten-
ded that so far as this tax was concerned, it
came under the Ceatre's entry of excise
duty because it was from the first sale,
The State contended that that was not so
that was on sale of goods. It was in that
connection that the Privy Council made a
statement. I shall read out the statement
from the authority itself. 1 have got that
report with me. I think, this is the passage
which the hon. Member is thinkng of:

“The Lordships would first observe
(concurring herein in the cogent reason-
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ing of the Federal court in the Booda
Paidamuna case) that little assistance
is to be derived from the consideration
of other federal constitutions and of
their judicial  interpretation. Here
there is no question of direct and
indirect taxation nor of the definition
of specific and residuary powers”,

Here, the controversy was not about
residuary power at all. It was a clear fight
between the Centre claiming that it was
under their list and the State claiming that it
was under their List. There was no argument
about residuary power at all. It was in
that connection that this observation was
being made.

“The Indian Constitution is unlike any
that has been called to the Lordship’s notice
in that it contains what purports to be an
exhaustive enumeration and division of
legislative powers b etween the federal
and provincial legislatures”. Where there
is such an enumeration, the language
of the onme list may be coloured or
qualifield by that of the other. That is to
say this colouring was going on between the
parties all the time. “The problem is
different when on the one hand there are
specific, and on the other residuary powers.”
The Privy Council did not say, as I read it
that so far as the State and the Centre are
concerned, if the power is not enumerated
there, you cannot go beyond that or that if
it is taken away, you cannot have it under
248. The whole purpose of 248, if I may
say so with respect to the makers of the
federal Constitution, is to provide a. safety
valve for the purpose of meeting a situation
when you find rather unfortunately or sudden-
ly that it is not in any of the lists. That is
the sole reason for having the residual clause
in a federal Constitution,

The next Question which I was asked is
this. Here again the Question of Shri
Sreekantan Nair is this. *108 went away
from the Government of India Act. There
was nothing left on the scene. We are more
or less motherless so far that section is
concerned. Therefore, if that is gone, you
cannot go to 248.” So far as 248 is conce-
rned, it did not proceed on the basis that
we are motherless. On the other hand it
gave whole powers to the Parliament instead
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of the Governor-General. Shri Deshmukh

asked that the rights should be liberally
construed. I have no doubt about that.
He also says that as a corollary the exceptions
also should be strictly construed. 1 have no
doubt about the correctness of the proposi-
tion. So far as the exception are concerned
we do not have to consider them strictly.
It stares as in the face. This principle of
interpretation only applies when we are
considering particular section. It is not at
all relevant to find out for the purpose of
finding out whether or not what is left out
in one entry is to be found under another
entry. This interpretation is not relevant
for our purpose. Shri Sheo Narain said
that we should re-read it again. I can
assure him that I have read it many times
and reading it again would neither help me
nor help him.

So far as Shri Jha is concermed, Shri
Jha has raised a question that Shri Daphtary
my predecessor in-office gave the opinion
that *“the matter” came within the power of
Parliament. Of course he did it for this
reason. He was trying to find out the
meaning of the expression ‘matter’ in Art,
248. What is the meaning of the word
‘matter’ ? Well he said that the expression
‘matter’ is not the matter of the
capital value but the matter of capital
value of certain specific assets. He
said that the matter of capital value of agri-
culture land was excluded and that
matter was brought back in Art. 248. As
far as I remember, this was the argument
and I agres.

Shri Nambiar asked me if it comes in
49. I have already answered that. I do
not want to waste your time. My time does
not matter.

There has been 2 suggestion by certain
hon. members here that we should have an
amendment. It is for you to persuade the
Government. I have nothing to add here.

So far as Shri Patil is concerned, he
asked a question whether there is a distinc-
tion between agricultural land and cultivable
land. Personally I do not find any distinc-
tion myself. Agricultural land is land when
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you cultivate it, Shri Ranjit Singh asked
me what is the meaning of the expression
‘exclusive’. This is a matter of dmafting
really, So far as the expression ‘exclusive’
is concerned, it definitely means ‘exclusive’ of
agricultural land, That is to say land which
does not come within the ambit of agricul-
tural land.

I now come to the last question. The
question was this. I request you to remind
me if T have not answered any question. I
am rather nervous, this being the first time
and I may be missing certain points. It
has been suggested that the matter should be
referred to the President for being referred
to the Supreme Court for opinion. I may
say, that is not a question, that is a sugges-
tion.

AN HON. MEMBER : What is your
opinion ? =

THE ATTORNEY GENERAL :
give my opinion outside this House,

I will

16.36 hours

TRADE UNIONS (AMENDMENT)
BILL*

(Amendment of section 2 and substitution
of section 4, 5 etc.)

SHR1I TENNETI VISWANATHAM
(Visakhapatnam) : Sir, I beg to move for
leave to introduce a Bill further to amend
the Trade Unions Act, 1926.

MR SPEAKER : The question is :

“That leave be granted to introduce a
Bill further to amend the Trade Unions
Act, 1926."

The Motion was adopted,

SHRI TENNETI VISWANATHAM :
Sir, I introdice the Bill.

* Published in Gazette of India, Extraordinary.

. Part 11, section 2, Dated 1, 5. 69.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Articles 86 and 175 and
omission of articles 87 and 176)

SHRI TENNETI VISWANATHAM :
(Visakhapatnam) : Sir, I beg to move for
leave to introduce a Bill further to amend
the Constitution of India.

MR.. SPEAKER : The question is :
“That leave be granted to introduce a
Bill further to amend the Constitution
of India.””

The motion was adopted.

SHRI TENNETI VISWANATHAM :
Sir, 1 introduce the Bill,

CONFERMENT OF DECORATIONS ON
PERSONS (ABOLITION) BILL*

SHRI J. B. KRIPALANI (Guna) Sir, I
beg to move for leave to introduce a Bill
to provide for the abolition of the
practice of conferring by the State
Decorations, such as Bharat Ratna, Padma
Vibhushan, Padma Bhushan and Padma Shri,
and for matters connected therewith.

MR. SPEAKER : The question is :

““That leave be granted to introduce a
Bill to provide for the abolition of the
practice of conferring by the State
decorations, such as Bharat Ratna,
Padma Vibhushan, Padma Bhushan
and Padma Shri, and for matters
connected therewith.”

The motion was adopted.

SHRI J. B, KRIPALANI : Sir, I intro-
duce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 217 and 224)

ot W wew @ (gIRETE)
Feae wgrea, ¥ wre ¥ w@fawmr & amdy
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#9HA F I fadgE 1 i w9 S
I STEaT § |
MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

ot #tw worw et - § fadas &)
T T g1

16.38 hours

CONSTITUTION (AMENDMENT) BILL—
contd,

(Amendment of articls 75, 164. etc.)
by Shri Kameshwar Singh

MR. SPEAKER : The House will now
take up further consideration of the following
motion moved by Shri Kameshwar Singh on
the 18th April, 1969 :—

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri Kameshwar Singh may continue his
speech, He has already taken 24 minutes.
He must give time for others also.

=it wimae fag  (=ifar) : o
ey, fresl a 9= & = 91, a9
Yy o fawr & weanfaa s 75
164 & gaaat *t frarar s &
g7 fasr & g@e AT AEr AT 326 &
HEYET FY AT WA § AR qg wEEA
T AT —

“Amendment of Article 326 : In Article

326 of the Constitution, for the word

“twenty-one’ the word “eighteen’ shall be
substituted.™

* Published in Gazette of India, Extraordinary, Part II, section 2, dated 1, 5. 69.
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[t wrive firg ]
%W §Wg, a9y Wged, g R gt
Tgeh | I FT Afgwr 21 a9 qer H
frar §, =g W a0 F gfas
7T W F IH 18 a9 g1 Anfgd 1 @
ar & A Y g 8, S¥ aed |
T #0190 3B N A ¥ N
T4 a7 ¥ gu ¥ dav & e 16 g,
1968 #1 =ft ¥aw, Y oY A% T
s §, F A & v Iw 18 A 21
ay @i wifgy, W A ¥ s 7w
%z far o1 1 I2i wgr ot fF 18 aw
FT TTHT AT ATH AGAT HA JEEET
THITHTE ALY FX WHAT—AG AT § I
¥ wedl ¥ ¥ @ g | A IR FA—
“I have some doubts about it. Mr.
Verma further said : By getting the
right of voting the adolescents would be
very much involved in politics and they

would even demand a say in even fixing
the examination dates,

16,39 hours
[SHRI R. D. BHANDARE in the Chair]

Tk AFEE & a9 Fg 9gar g v
=t It #Y A% FRA wfaE
gU T AgF Fg gy av fF 18 af
FT AL AT AEIT AT HA  FETEA
THFHETIS AEN F GHAT | IR HY
arg 1 aw3g g faar f& 18 aq @
FEHT AT TEH! AT IGF! AT 2 FT -
s faw sam @ a® shimge & &
F Wt geRw sun—ag fege e
[T ¢ AR & IO wE AEOE AR
¥} FHE FWIE| Th 9% ¥ TG
srar g fF I=EiA Qe &% wg famm)
TR el g g R AR @
HYET AT AT ¥ g e ¥ fF fea g §
®® AW F mfaw g # ek
TATFe O § I agg SRl 8
T & (wqwem) - wwfa oY, TEF W
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#1§ fafaeex 7t & (swwwm)-- &
fafrex %1 g5t W g =fge - (=m-
')z ¥ fag fafawr ofogew &
fafreex & ot Faft g faedt ol &
fafreex §—agi = @ wfafrex #1
E};ﬁwf‘aql,"( )

st e wedt (g7rgE)
AT FT WA Fo™T |rgar g1 9
frelt fadas o< fase == @r g ar
FaoF W OE A o Wy 5w
ot & grafa vt o ™ o €
Foife i Ao T 1 Afw F gal
T g % /e fafreg or
fedt fafreex &1 1| F1% & @ & sifgm
T T AT wgey faeus ww w@r R
afg geafraa w4t & 4% gfoe & @ =
A ¥ FraEmEr qoEy ?

MR. CHAIRMAN :1Iagree with you

that the concerned Minister must be here.
He should be informed,

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : The Finance Minister is here
and several other Minister are also here.

SHRI S. KANDAPPAN (Mettur) : The
Minister concerned is not here.

=t 7y ferd () : oy gEw A
e #if | Fvifag ST A SE< A
T g

MR. CHAIRMAN : That is not neces-

sary, You are not called upon to speak.
Please take your seat,

st 7y foed : g9 0% & fad #0-
arg) vafig #< afag | - (sagww) -

it s fog : 3 o T &7
# 7€ < aFar g

=t e et & ag
a7 5 TqFT JaTa a7 I Y

=g @
T & o
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saq® F 7@ § ar 99 fawmr § grafag
AT FE WEAH G R A9 a% F9
fadas weqa fear a1 &@war &7 S
Tgd T wWfgd—ad % & fa¥r g
T oafig T ffaw |

wwrafa AgRa : ATedte, dToEr o
Fgm g ag T A faar g 5 fufaex
S &1 dgl @AT W1ET | I &a‘r
T g o (wrEeE)

=t e oy o arge, # g
@ ar 5 &7t amga & et gord
# o9 orqaT A9 ywe foar 1 ¥ A 4w
e qn fafe g qae d
ag ot = 1 f5 e g emorfas g §,
W m i g @ E w25
AT g Srafe gaT ol #7118 arer A
IH 4t g ¥ AR qgT W qAS A &
FfeT aror & g F 18 AT ¥ wgd wTH
ofcrsr & oy &1 adt e @ fF A
Tt 21 g § wer w18 W1 FF IW
TR Ao ol A R R A
=g AT g1 &Y IWH WA A= ;g o
& 7 §9 36 § € w2rwL 18 g A IW
FT & ot | gaveETaaT 9 ady e
wiE # ot 7@t Frwr § 1 awF Afw gAr
o T , qgt W A FEET g A
GAF AT JITFAAT FT T §, THH
FE QT AG ¢ FIE arr ¥ 25 @
T8 ST T BT ¥ A AT FT S
§ 187 67 ¥ qTa F < gu WAt
T WY A & 1 67 F an wiferw fafaedts
it &t § | gR e & fafred # vy I
& At @, ag o |vn ¥ dav 1 & an-
AT § W W 4 N & § v 18 A
FT wEET Ol & ard ¥ v R,
IR TEAFEHY § | IR qg AFAHRAT
T W g AL @ wHAr g1 IEE! qg
TEAFEHT TEX T oY A 1 o § 1 7
9% e A ¥ 0F a5 A

mEr A fE A ¥ g wafawrc
T @ ifgw 1 afx @ 49 ¥ g AW
FEA AW A A A ofr FEA FfE 7O
i #Y = AT 2 % aerT aOeF waIfy-
FC AT IH T 21 & 18 F & argy
A AT 91T gEd aTE T AHnr | i
¥ gt g 5 oo & 5w Tefe
O A T 18 |qer g Wi |

A AW H I8 A &1 T AGH 2
ag & 9% g @A AR E | g
ugh 18 a9 F FE W gEe Ay T F
aTfas ardt T awdt § 1 FE i FEw
a1 AEH! ATEAT § AW G AT § | gfemw
wfes b & gofes 3 st gl
F wrfes & o § o &Y 91 ¢ Ty
& 1 Y T ¥ iz [ #r 3w 21 A T4
@ oy ? qEes wafae #roarg W
18 @7t t T wIfgy | I AT FAAT
¥ 18 are ﬁwnm%eﬁﬁﬁt*
AT § I9F AT & ey F ot
AT WY EANET § ag TEA GG & A JA@H,
Tt fear srar arfgw

oq 57 qg 95471 § 6 TaAt aog
Far gify grir 1| gawi +Y ag AfeF AR
arer gt faar ST @ A & s
Saradt 3T =g g fF A 72 F o
H 5 50¢ gasi #1 w7 2} 77 afawre
gt frerm 3 7 e @R § I
grm 1 dT ' 77 § e A afes w0
9-10 FTg FTWT AYAT AT I ¥ afEw
T AT | THIAC g TF & AgeAq ww
2 oI T 9T W AW F qgd TRIET-
q&F & TR |

UF T 4g & W & S fe @
aaf agE A 63 waEw § mwad
FW—a ¥ ggE ¥ 1 TeE 53 7
THH TEAE T T E ) AT A9 TG
FEHT 18 A1 A I T w7 WwE fF A
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[ 1 feg)
TR ¥ RS F6 a1 ¥ Sgfae T
q & T g F ST A 0F g
I dieT ¢ | & =g f ard aren dgr
# faq 7g &7 Y I 18 a1 & F oy

'SEIaw AT IE F gAW E IEay
TE{ ot - Fer omar & w18
| Y IH TEN gt AITEY afew 21 "
&t <l wifge 1 aoy ¥ qee e ¢ e
wHiw ot ¥ srewd Fvww w1 ot v
FrarIw &7 Suw o oY emed 18
me T IH {7 @ Y | 3fg A A -
e a7 ¥ 18 a1 ¥ gawt #Y d=r w=h-
F Y § o fox & 7 awwar wré o
TaT F1A g arfen fomst qog & A%
whe &t armar g & 9w
Fegfaee qrl & ot 18 are ¥ gaw A §
ARFATH F N EH—ga Tt T
ggEar AT R fada ¥ foedr amer
AT F A0 ¥ 7g feur mav | awdEr ¥
A ET R E ) FuT e Haga ¥
oy & § SifF ww F 9 e AR
IEd yTfad @Y & A W w36 A &Y
ag < fear mar ar—arer IEE) ag9 |9
AT THT & | AT X HTH A IH e
T AT F T F ST q9T AT G |
w@asis g YA s W oA
FICU AE @ A0 | TgAF &G W
FAT —e0 ¥ I & Aew IO
Gz w1 ¢ 1 o forety gl & o
Yt § gt A, Fraet gfafedia gt §
S ¥ H A 18 A A IWA Y v aw
FHY § 1| FOF FOT AHEL T F T
AT AT Fg F9q & 5 Y 18 a9 F &%
¥ Y § A H=Y gwwe #Y uie
TN afz A I F AW
T 9awe ¢ fF A7 gawi #1 anl a%
|qE TE a0 § | wafad 99 gaw §
ot gFa § AR 18 T FT IW F anfrEe
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T awd §, ffer ket & -

. faw sl wvefa qx afas faemr &,

ATEAR ¥ AT U T @, @A wTA
Negr e g s & 2w & §, fe
T4t 7 T qEET Y AET Ay gwled
# fx sgm s o= waT #Y maen afy
FrEenE g1 A @ A A g R
1972 % qi= FIT TI&1 FT A9 AATTHL
F g% ¥ dfgg @ @R ag 9% 9"
M AR T gEw 99 21 A F @ G
Y 1977 & qa § i o 5 oy Ay
AT AE FQT |

sit T Ty ( Qgaw ) . JwEA
g1y, A Fra feg & oW faw
ey & ame T frar 8. ..

MR. CHAIRMAN: Before 1 call upon
Mr. Randhir Singh to speak, I want the hon.
Members who are present to move their
The majority of them are
absent. Anybody wants to move his amend-
ment ?

SHRI MADHU LIMAYE: I beg to
move:

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 25th November, 1969.”

ot woreix o ;&% oot forr wt
o fadt grew & amww @ Ty fafe #
# aras fd @iz a8 | awar | segfe-
T #7 S & FIHY A 77T F Frafea
TT TAER § A THo TWHo Toro §F a1
aqo figoe gf ag faws e a7 @
o wfed, A A g N @Al g
AR & avgan § @i sHw F}1 0f aw
FE AT AR §, TH AN FE w@gH &
syerdz fedr o7 g% § agt fewde R
¥ o geafas gL AT S a
ag WY T 0T § AgeA A § AR awa
wam T g frs ava ar T @ W AW
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¥ fay fF g AT & oY o F TR
&, o T AT &, o 9 AT §
ard, S vl & gra ¥ forerrd g
aifgd, g wrew fafree &, gev R
#h

gara B 7 fad ofiar & fadr afer
gfmar & fo...

MR. CHAIRMAN: That is a constitu-
tional provision.

=it Torfix fag ;SR z@E ¥ AoEw
ag ¢ fF & AT o 1 T F@rT 4y
& § fis fedie oo two 3o, THo
To Ao I FT AT I | KT § AT
TR

oY dfF gamr A g ¥ fa¥ oW
dadft &1 A g whhr @ oo
T AW FH T AR I gl
#Y ¢ awT givar ¥ wwqa & a8 v
T

gady atq ot faw #§ wrft § ag 9w
F 3w 18 ael ¥ el #Y, T @
o1 wefFai, } & o 999z, Ia T
& FT gF T A G| A QAT qrfe-
T SHE A1 ¢ o I9% d%8 qw W
T & foy =@ fF uw 3 & 3w faaen
gt =ifgd | sk Fes §, swdwT §
fflaw ag 2 fe 18 o &1 A g ar
MA R WWIAFEF A AT
Y oIgr g FART FIOY T E o1 4T I9g
tfegn mistager 73 o 3
¥ 18 grer Y IW A FT UT X T
7% gt & ek o et wr gt
TWF IE IWF ATHT IR WA Y
R FTfae §, TART A% @A g !
et AT A U A A IWE 17 ¥
27 g & i ¥ T & SR i WA

g7 S Y area forw ¥ £ 2 e
18 & 21 o1 ¥ IH WfAw < =Y 97
at & ag wgga s g f5 g S dw
aasT ¢ 18 X 21 g & gfgm &
g AWSAT AT § TATL T &Y qrFa S 0
R aF Y ot AR TmAfaew FY A
TARIARTF @ & gufes 78 §
f e g IH F 0T A A A FgEE
qifafese & oz s & gw oA &
Faw g f5 g2 afaw v 5@ g G
¥ fo8, wagd & fad d3wiz ¥ Yweariy
¥ fad g% wivy § A o gy faamdt §
HX HqW qaFT  ag i qoEfa T OF
9T FT § T AW AqTAT | S &G
o & T AFT I

TE |rgw A Fgr 5 a7 18 |ve At
IJH aTEl B T W FT AT AE faaw
AT Y 99 FOF @ 9 2 F WWEAE
ST | W A R T W W EF
far mar @t ewe & oA, gar Ad
frastag dlz &, qar i Fei & @ o
qF | T T F g A q F AR A
¥ famara & & | 7T ¥ FAw @ E
A AT a7 T FOOG qg qE I
F@T AN AT AT g § OF w_
¢ o q3-fo® T ey W A EEF F
far e €1 dR 3T TR IR
T 999 ¥ TW 409 F AG FOT A WY
AT FT BN | ot & wgw 5 7 faw
ITHY e 71 g% fear o, § o wmgan §
fis g8 fariardl & ama @@ fawr § et
Fmrag A St & Fgrar i aw & @
T w1 #1799 g 5 ag o Sgedw femmr
& R FT FATT AT TAHT T AT FAGT,
et g oY famht ¥, s asefa @,
arfas &y @Y, SEwudE T 8, TH
qfefads & T[T gTd AET ) @
T q¥t ¥, U AT ALY A qFAT AT Aw
T " 7 fear @i
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[t Torifag ]

I W fF o F e R g
W ! T WA qAHT A qg THAHAT
gfrgraay e & sz adi g o
50, 60 @Ter F1 & 9g ToaT & v qwW I
SR drag swaarg g A
fog oz g =1, gfafedt o= 1 avew
gifes &< oY, d9ue §, fne ot gy T
B FT & T & | S WF T@r &, a4
AT § 21 §T &7, IFHT 41T & A A
17, 18 &= Y 3% § dque § o 7w
o Y e AT & IEET A & w0 a
¥ swam &1 W T8 g & S garw
T fom g 2w s SEH W oEE ¥ 9w
& A 9T wEgEw fer s s ogw
IR T § AR A A @O
TREM iR Wi I A Fgwam
FwAEfF g o gew ammm
ot st fora it S==T a=mT )

17, hrs.

ot feteqee Wl weew @ §
¥ g g grew gt gwe
i 2 R fafre< aga W e
TFR FT | TR R AT J9FE FAT
¥ A W gk A oA Y
T AT A4 & fod @ A9
s & g& ¥ agf § wifs Iqu qre o
awr | & age s ag AW www § e
T AT § gH A e A s
=ifgd f5 ag st s ¥ aos ¥
FrdY § | g o gt e § 1 ¥ & i
wré 1 gH A A AE & | TN Ay
Y 57 T T SR ST AT A0 | IR
AEE A8 | DWW F AeEEl ¥
e § | gif I g fr oy S ea= g g
M FT A I A F fAq ag
qoAT HuT TW N wEAr | WA wgRd
@ A F AT § AR AR W A
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¥ I8 "W 9 @ 47 1@ feer &
1€ FAIY AT FT Ieg § Teg A ATRAT
A F T oW faw £ A WS H AW
& | SUTaT § SUTET TEAY Weg W @ a0
g% ag I A | Ug UF AGAOA qAET
2, 25 91§ gFT wOTeT A€, al W ¥
a0 qas 1 fegret R 9T AT g
qawd § ag ¥l 9% gAMea g 7 qgOF
tar qawT & W fF wfee dwr aw
FHAT 2 | L Ty S fgemr & T A
¥ faat SAA &, 90 WEEl IR
G TR £ | AT WG AF WA
A Al 1 g, g w g, W)
%1 g1, TATS FT gl a7 AEL 7 | qg A
qawT Fa &7 Jam I 1 e
F fam=rdr | A F9 T@ FAA T A0
AT B AT Ay arw afww & oS @
R qra @ A feErd W% 9 I
IR faam @ g fFag =
T T %

# oF frama I AW FWE N
ffaTT Y §7 ¥ W AW AT @rav
IRFY OF yTeHT 7 Uy ¥ aqen faar fw
W€ a8 40 ST A 18 g & SEW
TeaT & AT § A IEA A W T AqA
fear sitx wga @ v 8t & @ AU
AT §) AT T8 WX TEH! FoT F AA H
¥ W AT IEY 99 w19 F fawdard
AYX G TAM WEF X TMA | Tg
gfaa & & e o= w=F1 SAE & 9T ar
g 1 IuF ¢ federd d@ie +H
aifge 1| & sg 5 v e (i)
faias %t X grew A fogrmw afes
AR wetas Ao Taw § F @R -
S fgrraa F@T )

ot xeew wew  (2Paor faedl) o
gy AT, AT g S SR
fog ara oY dfew (wwew) fadas
seqa feat man @ @@ o T qEAE
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fat § A @ @ 1 I/ HE ]
a1 =fEw

Ta ® geq w7 # &Y 419 @ wy §)
u# ag fF ot s W av g W
T g agr @vr g1 on R fam awr &
ar AFEAT F I §U AT B AW
g d@faaw & garfas 91§ T afe
A FEEAT T g AE g W7 faem
AT FT AGE TEY & A Y AT grE
&7 7%ed TEf § a8 Y gew W a7 gwar
& ar s oot 7 wwar § 1 g g W
ff a1 gwar & s qum wAT R aw
qRATE |

gl OF I€T WAT qTAY FT W@
¥ Y WA A AT FTE fF oagl 9X
faona afee® s <& 91d, qm ¥ a8
T #T E, IO T g AT AT G I
FmaaF AT 1 o faae afi-
g% i & g At Iud avg fawrr afe
g2 ¥ ATt B gEr At a1 srfew
fear w17, g T T § AR T -
FR FEH A oFE FfemE A @
sfET |

g 9% gAW AT FT awegs g
TS FAT § 9GF T TA1 FT Y I
a1 qg & F se fadge A
a7 | TS FA1 F A Fvad G § ag WAt
1 sfafafacs $3q § ag w9 3 A Fwar
w1 &t sfafafaca adf 7@ § iy o7
ez gY T & R s A o adt
st s § o9 a7 € @@ A
¥ ot uF A ot off e F At H
Iq FA T ot faa frar ok gEer
Wt giime aw Al ar e wfar w
HEe #% 7g a7 %< fgav amr fE
AR AT GTT A g AT & geq FAY
a1t 3 oF AR K g g e
T AR ¥ #rE & ww A Ay wifgw A
ag g wre ferar st =fga

g a@ e @ w oA R
f 7o & wwn Ay e & g
25 g1 A F7 F& 18 g FT & 90|
17 0F o gt wEw ) g W
AW F A=Y 76T AWIHEP R
fFar So owg g7y o 9% far @ fs
g §hr quaT &1 ofesw TAE &
y=T T, 3w, @ faw alt s
#E AT AL frar o aFaT § dREE
g% #Y 1 2] &7 Ffuwrc W F
3@ 9AT FE @vil &1 QT A 9r fF
I & 91 # FT A FaFR
AT amag AF T g1 gw ofeared
S ¥ Sfeear #1 TH9 9 aga ara S
Y § 9 T T AT ATEF AQHIFIL
FY ¥ 100 @i w3 § | agh o< fafar-
T warey ar | fwvx 1832 F1 fownt o
qre g, 1868 #1 feent ¥ arw gem,
1911 F1 foerd e o gom SR 1928
w1 fepry e e gam | & foend ¥
& yaifa® g I AAHEH qOrEq §
AT

forw @ agt w FT d AT
feowr fear mar, S v 1868 ¥ faw &
arz 1870 ¥ o qifedriiz 331 a0 wged
Tur HAY & | I AW TGAT FI9 4
fem fr ofafied qgdww fasr oo
¥ ¥, dR 99 ) 9 gu war e
gaw | w1 Hartaee e &, Afie e
W ST #Y g AG 7, I fafea
TG FAT A A U TEE F oqOT
afvy @ S | gefae IR i
W & oF AT faar, & g A ar:
TghT WY WEH | Tg AaRET geare
aifes § s fafaa &0, cgae #:0
aife ag &% avg ¥ 9 ¥ aF | anfgear
anfgear sawt Zfam fr g &t ey
AT qQT OF A% A@aT & |
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[#t 7= e )

T FTE T TR &1 *F g o,
9%y warfaw ¥ faar | oo vas Ak #
QAT T Y T TN T T A
A ER T dF P I W= g
warfaee & faar aw saw o safaer
fear forlt ag 21 @ oY @ Sfe S
F7qg &, Foas s 4 & fs Siwae
Y| TS gEES F W 18 w1 wv
AYorar &, foew grac §3=d amw fear
¢t FT ¥ ag @ g, e ferRdrar
qar 8, Teefa w1 war g, dfew 9fw
IEFT ATY FH AT IEFT AAAER
& faar | & gwwan § R ag oF fae-
AT § | 9 AIYA UF  FAqE HTIHT F,
St 21 A &1 & warfasi< faam, & 18
T & FIIHT 1 qY ATY qfes W oqW
&, et feafa 3 ag smawms & wan @
for g9 a9 #T ¥ of@dT 71 w9y
w9 18 o & 9 fa¥ Ao w5y 21
| & FAYG AN ¥ SUTET A
arit #YT SHr qerfas e § Wit
9 %7 sfgw AT Sfae o drm

g T e § W amaws g fs aw
sA H oF swrc s wiaar @ e
A oF SFC H ofcagT amEy §
TV S FAET § TEN qG HGIE & A
¥ A 3 F qeEifas SaT § wfawr-
for 7t A @ E 1T e foed
o Al A fean & gl Y ey
# foemdf Ter yAwofGEdT TA§ 1w
fo¥r faenfadi ® 39 ¥ worifas e
F o= Afgs g A &7 Ayer fqan
Ty, ag gfmar 9T F Torlifaw dar A
T € 1 =it sfmwa & s g fa=mar-
7 § 5 gt 9 woEw w7 ay 21 A
¥ W FTH 18 FTA EE AH N L. . T
¥ aga & ey # qrw o 18 aF A Ay
w5 A Hoft 5w Wi
w A @R
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T g Ayt ghrafady AR wre
# gafefafcas &1 9t 7&q s § ag a8
g o faenfadi = fadm s
Sy g afaferm g0 R Ef
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SHRI S. M. KRISHNA (Mandya) : Mr.
Chairman, Sir, the Bill that has been placed
for consideration before the House by my hon.
friend, Shri Kameshwar Singh, incorporates
certain generally accepted propositions of
democracy.

Sometime ago, on a Resolution moved
by Shri P. Venkatasubbaiah, a Committee
of this House was appointed to go under the
question of defections and incidentally the
C ittee, was rep d by leaders of all
political groups and also certain eminent per-
sons like Shri Jaya Prakash Narain & certain
constitutional authorities like Shri Setalvad
and Shri Daphtary were associated with the
deliberations of the Committee. That Commi-
ttee did also apply its mind to this particular
question which has been posed by my hon.

' friend Shri Kameshwar Singh.

Sir, permit me to guote oné or two rele-
vant sentences from the Report which the
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Committee has submitted to Parliament. On
this particular question, whether the Prime
Minister at the federal level and the Chief
Minister at the state level should they be
directly elected by the people or, in other
words, should they be Members of the lower
House, has been touched upon by the
Committee. It says :

“There was a strong current of opinion
at all stages of the discussion in the
Committee that no one who was not
initially a Member of the Lower House
should be appointed as Prime Minister
or Chief Minister. After close and
careful consideration of all aspects of
the matter, the Committee recommends
that no person who is not a Member of
the Lower House should be appointed
Prime Minister or Chief Minister. It
is “advisable to make the constitutional
amendment giving effect to this
recommendation prospective so that it
does not affect the existing incumbents
in office.”

So, in principle, in the Committee where
the Government also was adequately represen-
ted—actually, the Home Minister was the
Chairman of the Committee and he is also a
signatory to the report of the Committee—
the Government have accepted the proposi-
tion that at some time in the future an
amendment to the Constitution would be
piloted by the Government and it will have
the unflinching support of all the Opposition
groups that are represented here.

It reminds of one exception to this rule.
For example, our revered friend Shri Anna-
durai was not elected to the Lower House of
the Legislature, But men like Shri Anna-
durai come once at a time and they would,
certainly, be exceptions to this.

17.20 hrs,

[SHRI VASUDEVAN NAIR : In the
Chair.]

But, by and large, it has to be conceded
that the Leader or the Prime Minister or the
Chief Ministers will have to be directly
elected by the people, so that they should be
answzrable to whatever they do.

The second part of the proposition that
Mr. Kameshwar Singh makes is about the
lowering of the age of voting. There is a
great national dialogue that is going on about
the unrest amongst the youth, the unrest
amongst the students. This is not an isolated
phenomenon that could be detected only in
India. It is worldwide phenomenon. You
can find this everywhere, in Europe, in the
U.S.A. and in many parts of Latin America
also. Mow the time has come when there is
a great yearning on behalf of the students,
on behalf of the younger generation; they
would like to have more powers; they would
like to have more responsibilities and they
would like to exercise those responsibilities.
One of the most certain ways of disciplining
these youngsters is, in my humble opinion
that they should be saddled with greater
responsibilities so that they could have the
feeling that they are equally responsible for
what is happening in this country or else-
where, Once they are imbibed with that
feeling, naturally they would be more respon-
sive to the aspirations of the country asa
whole and they would be more responsive
for the ultimate objective that we have evol-
ved for ourselves,

As pointed out by Mr. Kameshwar Singh
about four to five crores of new voters would
be coming on to the electoral rolls of our
country if this Bill were to be approved by
this House and as a result of that the Cons-
titution were amended. I agree with Prof.
Madhok when he made & mention about this
particular unrest in universities, the unrest
amongst the younger generation. That is
solely because they feel that they are left out
of the mainstream of this country. They feel
that they have pot been taken seriously into
consideration. Once they get the right to
vote, naturally they will feel that they are a
part of the Government—any Government
that is created in this country—, that they
were responsible for the creation of that
Government.

I am sure that Law Minister would give
a serious consideration to this Bill and once
he accepts the Bill, I am sure that this Bill
would muster a wide range of support not
only within this House but also outside.

st sfqew  (eTonE) ;o e
wErT, & A vt A gaArEArR @ g
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SHRI R. D, BHANDARE (Bombay
Central) : Mr. Chairman, Sir, I have no
mind to take part in the debate, but after
hearing the debate, I thought I must speak in
the debate.

, There are two points, The first point
deals with the appointment of the Prime
Minister and the Chief Minister at the State
level. So far as the principle underlying
the Bill is concerned that the Chief Minister
or the Prime Minister must belong to the
lower House, there can be no dispute. But
my suggestion is that this matter should be
governed by convention because at times
necessity may arise or occasions may arise
when it may not be advisable looking at the
political health of the country to confine
ourselves, Under the Constitution the pro-
visions are to be accepted that the Chief
Minister or the Prime Minister must belong
to the lower House. Of course the Committee
has made a wvery good suggestion. That
suggestion has a prospective value. In future
it should be. But then...

SHRI S. M. KRISHNA : They have
suggested amendment of the Constitution.

SHRI R. D. BHANDARE : I know. 1
am just quoting you that they have suggested
an amendment of the Constitution. But if we
are to study the constitutions of all countries
of the world, I think it is not done under the
Constitution at all, This has been regulated
and governed under conventions.

SHRI BAL RAJ MADHOK : That is
in Britain where there is no constitution at
all.

SHRI R. D. BHANDARE : But in
other countries also. As we develop
political maturity and political stability, 1
think it will be governed by convention alone.
So far as the principle is concerned, I have
no quarrel. If we accept the principle, I
think he will then withdraw and not insist

upon the Government to bring such a
measure.

But thesc matters should be governed by
the convention.

Then, as far as widening of the franchise
is concerned, giving the right of vote to the
persons who have attained the age of eighteen,
I think, it is premature now, because of the
political climate, to accept the proposition,
because the education has not spread to that
extent, as to give the right to a youngster to
vote and to deal with the destiny of the
nation, and the destiny of the people,

ot wifir quw : S 70 FIT FT G
a1 ATIHT A 2 gEAT ¢ A e 18 |
1 vot foer Ao 6 T & gwar
27

SHRI R. D. BHANDARE : What is the
percentage of the education ? That is the
whole trouble.

stk fag : 18 &9 W1 s
0 a9 F §7@ § ST AFAHT g
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SHRI R. D. BHANDARE : Mr, Chair-
man, Sir, the whole trouble is this. Education
is at a low ebb. The percentage has not
increased and unless we amend Article 14
there can be no discrimipation made in bet-
ween educated and uneducated. Can we
amend Article 14 7 We cannot amend
Article 14 because we have accepted certain
basic principles as the basis of Indian life.
Those principles are enshrined and adum-
brated in the Preamble of our Constitution.
Democracy, according to the Preamble of
the Constitution, is not only a form
of Government, which we have accep-
ted; but it is a way of life. And, therefore,
Mr, Chairman, we cannot at all amend
Article 14 so that those who are uneducated
and have attained the age of 18 alone should be
given the right to vote and those who are not
educated, who are not graduates etc., should
not be allowed the right of franchise, after
attaining the age of 18 years, This cannot
bappen. It cannot be accepted. That
position is untenable. It militates against
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valve, they have been associated with the
A

rationality. (Interruption) Unpless educational
percentage increases, what is the use of
quoting the illustrations of other countries
like America ?

AN HON. MEMBER : Hippies are given
power in other countries.

SHRI R, D. BHANDARE: What—Hippies
are to be made Prime Minister and Chief
Minister of States and heads of the States
like President, etc. 7—We do not want that,

ot fm waw : faedtw ot T w®
g

SHRIR. D. BHANDARE: To translate
the American life and American Political
situation in our country is not what we want.
The hon. Member may go to the extent of
saying that all educated youngsters should
become hippies and all hippies should be
given the right to vote. You may go to any
extent, But I would not accept that.

Therefore, Sir, I am really sorry that I
am unable to agree with what my learned
friend has said, while moving the Bill.

SHRI K. NARAYANA RAO (Bobbili) :
My hon. friend has introduced this Bill with
a two-fold objective, One objective was,
the appointment to the office of the Chiefl
Minister and Prime Minister from the House
which is popularly elected. The second one
is the desirability of extending franchise to
persons attaining the age of eighteen.

1 am prepared to accept the first proposi-
tion laid down by my hon, friend but about
the second one, I have reservations in sup-
porting that. In Parliamentary democracy
we have this concept of democratically repre-
sentative mechanism. we have,of course,
due to historical accidents and also due to
certain other reasons, in this country,—it is
not only in this country, but various other
countries as well—second chambers. They
are supposed to be our elders and are sup-
posed to correct us, the youngsters, to correct
the hasty actions of the representatives of
the people. In that way, only as a safety

tic mechanism. If you go to the
crux of the problem, popularly elected repre-
senlatives in the lower House are the real
representatives of the people’s will. On that,
I am sure there will be a broad measure of
agreement.

Once that has been accepted, we now
come to the question of accountability of the
Government. Our Constitution has very
clearly provided that the Council of Minis-
ters shall be accountable and responsible to
the Lok Sabha or the State Assembly, as the
case may be. Though Parliament includes
Rajya Sabha also, when it comes to the
question of accountability, it has not been
extended to the Rajya Sabha, or for that
matter to the Council. That being the
position, I personally feel that the Prime
Minister or the Chief Minister must be from
the popularly elected House. While saying
s0, I must also concede that we cannot per-
haps follow this in all cases. A situation
may arise where a person belonging to the
other House may have to be appointed as
the Leader of this House or as the Prime
Minister, In such an eventuality, I submit
that the person concerned should go to the
people and get a popular mandate and get
clected to the lower House—whether Lok
Sabha or the Assembly, as the case may
be—and then resign the other seat. So far
as other Ministers are concerned—I may
appear to be advancing self-interest, yet I
have to put forward my idea—I would say
that to a large extent all the members of the
Council of Ministers should be drawvn from
the popularly elected legislature. The reason
is that we cannot extend all the facilities and
privileges and status which the lower House
enjoys to the other House. Somewhere, we
must draw a line. This much so far as the
first part is concerned,

Coming to the franchise, I must say that
there is a bit of confusion in the sense that
in order to achieve a limited objective, we
are trying to approach the problem in a
wider way. ‘The idea is to extend the fran-
chise right to the educated youth of 18 years.
What is the percentage etc. we have to
discuss. So far as student communities are
concerned I would rather suggest that we
have first to tackle their urges and aspira-
tions. This right of franchise can be exer-
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cised only once in five years and what is the
use of telling people : *We have done this
and therefore please do not create troubles.”
This is only for the purposes of telling
people.
The real problems relate to their housing
condition and other conditions and amenities.
For franchise, they can wait for a little
more time,

1 want to raise another important point
in this connection. In this country, indivi-
dual preferences are very much neglected.
This is so in all activities. Take the case of
voting. People vote in a group—whether
it is on the basis of caste or political party.
In that process, the decision-making pro-
cess of the individual suffers. Such being
the case, I do not think that extension of
this particular right to the educated people
of only 1B years will be quite proper ; it
will be out of context.

SHRI HUMAYUN KABIR (Basirhat) :
1 would like to make only two observations
on the two points made by my hon. friend
Shri Kameshwar Singh.

Regarding legislation to prohibit any-
body except a sitting Member of the Lower
House from being the Prime Minister or the
Chief Minister, I would say that this should
not be a legislative prohibition. I agree
with the spirit of his move and I also agree
very largely with what my hon. friend to my
left just now said. There may be a situation
when a person who is not a Member of any
House at all may be called upon to accept
the leadership, but there should be a proviso
that nobody should be the head of the
Government, whether as Prime Minister or
as Chiel Minister, unless he is elected to the
Lok Sabha or the Assembly as the case may
be, within a period of six months of holding
such office. We have already a principle,
and that is that a Minister has to bea
member of the ligislature, and, therefore,
somebody may be brought by the back-door
and brought into the Rajya Sabha and made
the Prime Minister. If this amendment
is accepted that the person who is going to
be the head of the Government must within
a specified period become a Member of the
lower House, that would serve the needs of
the case, and that would also avoid a situa-
tion where at moments of crisis we may

But that does not solve the problem.

sometimes be required to go to somebody
who has not stood for election at all,

Regarding the second point about exten-
sion of franchise, 1 see the force behind
what he says, because there isa general
desire for younger people to participate in
the functioning of government. This is in
a way a world-wide problem, and the youth
unrest which we find throughout the world
today is a completely new phenomenon. Many
attempts have been made to analyse the
cause of this, but one factor has not often
been appreciated. Till about thirty or forty
years ago, adolescence as such was not a
recognised stage in the growth of human
beings ; for a very large number of people at
the age of 13 or 14 started working. If it
was an agricultural family, the boy started
work in his farm, and if it was an indus-
trial family, the boy started work as an
apprentice or a worker at the age of 13 or 14
and, therefore, there were adults and there
were minors, but few adolescents.

The present phenomenon of adolescence
is a direct result of the extension of educa-
tion. Today, an increasingly large number
of people all over the world stay in a state
of tutelage for a longer period, they are
pupils. A very interesting evidence of this
is found in the way primary education has
been extended throughout the West. When
it was first introduced in 1792, primary
education was compulsory only from the age
of six to eleven. After about 30 years, it
was extended to 12. In England it was
made compulsory up to the age of 14 round
about 1870, Today, they have increased it
to 15, and there is a demand that it should
be increased to 16. In America, it is already
16 and there is provision for education up to
18 almost on a wuniversal scale, In the
Soviet Union, there is compulsion up to the
age of 14, but they are trying to push it up
to the age of 16.

In our country, though the Constitution
provides that there shall be compulsory
education up to the age of 14, in fact, we
have not gone beyond the age of 11, and
even up to the age of 11, we have not been
able to make it universal and compulsory.

So, the problem of adolescence, youth
unrest and the desire of younger people to
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participate has arisen as a result of the
extension of the period of tutelage.

In this context, we have to recognise
that young people have enthusiasm, idealism
and a great deal of energy but they lack
experience. In the increasingly complicated
world of today where results of decision
are not confined to any one country
but any decision taken in one
country can have very far-reaching effects
throughout the world, the process of
law-making and the process of parliamentary
work has become far more arduous and far
more difficult than at any time in the past.
I remember a very interesting conversation
which 1 had with President Sukarno in the
days when he was still in the height of his
power, In 1958 he told me that he had
introduced a very interesting system of fran-
chise in Indonesia. For those who had
finished college education, the vote was at
the age of 21. For those who had finished
secondary education, the vote was at the age
of 25 ; for those who had finished elementary
education, the vote was at the age of 30,
and at 35, regardless of education, or pro-
perty or any other qualification, every single
individual had the right to vote, President
Sukarno defended it by saying that by the
time a man is 30 or 35, experience has
taught him a great deal and, therefore, in
the school of life he has learnt what he has
not learnt in school. But, for a college
graduate at the age of 21, even though he
lacks experience, he has acquired a great
deal of knowledge, and, therefore, that
knowledge to a certain extent compensates
for the lack of experience, and similarly with
regard to secondary and elementary educa-
tion.

However, this Bill is a very interesting
Bill, and I would, therefore, support Shri
Madhu Limaye's amendment that the Bill be
circulated for eliciting opinion thereon,
because the process of eliciting of opinion
will itself be an educative process.

Two very important measures are being
suggested here which will have very far-
reaching consequences. We should not,
therefore, rush the measures, and I hope my
young friend, the Mover of the Resolution
will accept this idea of circulation. It means
that his Bill remains alive. If there is wide
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support throughout the country for this Bill--

there will be—probably with some modifica-

tions the Bill may be accepted. It may be

18 or 19 or 20 ; these limits are all arbitrary.

On his 20th year, 364th day a person remains

minor ; the next day how does he become

an adult, a major and wise ? Some arbi-

trary limit has to be there. I hope, there-

fore, that my hon, friend will accept the

motion for circulation because this is an

interesting Bill and raises very important

issues. With these words I give my qualified
support.

SOME HON. MEMBERS rose—

MR. CHAIRMAN : I am sorry it is not
possible to accommodate more Members
because we have to finish consideration of
this Bill at 6 O’clock. Some Members have
woken up to the importance of the Bill very
late.

SHRI NAMBIAR (Tiruchirappalli) :
You have a right to extend the time by half
an hour.

MR. CHAIRMAN : I shall call one
or two Members; they may conclude their
remarks in 3 or 4 minutes—maximum five
minutes.

SHRI NAMBIAR :1am very much in
agreement with the Mover of the Bill and 1
congratulate Kameshwar Singhji, young
and  energetic Member, for bringing
this Bill. I request him to accept the motion
for circulation as suggested by my learned
friend on this side. We like to strengthen
democracy in such a way that mnobody is
powerful to topple it. That is the purpose
for which we must strengthen it. Take the
question of the Prime Minister., It does not
require much of an argument; the Prime
Minister must be a person directly elected by
the people. Indirect election or coming
through the backdoor of the upper House is
not proper. My party wants to abolish the
upper House as a whole. Therefore the Prime
Minister being brought in by the backdoor
is not acceptable to my party. That
disposes of the first part of the question.

About the second part, we also do mnot
want the Chief Minister through the back
door. As suggested by Shri Kabir, if there
is need to bring in some body from the open
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streets to the legislature, we can allow it to
be done and within six months he can get
zizcted by askipg 8 member of his party to
resign his seat.

We may appreciate it. But the Minister
of Law and the Government of India must
accept it. Otherwise, what is the use of
exercising our lungs ? The Law Minister has
already decided what reply he should give.
‘We should consider that we have succeeded
if they agree for circulation.

Coming to the last point of franchise, it
has to be broadened by including the boys
and girls who belong to those three years.
One can argue both ways; one can say that
at the age of eighteen one may not be mature
enough to take a political decision as to
which Government should be there. There
is another argument; when once you give
property rights, and employment rights why
not this right ? He becomes an adult at 18;
he has a right to buy and sell property; he
can appear in a court and join the army and
defend the country or work in an industrial
factory. When all these rights are given, why
should they be cut out from the political
field ? Therefore, franchise must be given
to them.

But our elders have got a fear : I am
also in that, with grey hairs. The fear is,
if youngsters come in, they may do some-
thing awful, and the whole country may blow
up. People have that fear. But nothing is
to be feared. The sky is not going to fall
and if youngsters are also to co-operate and
brought into the limelight and made to
shoulder the responsibility of the Government,
it will solve many problems. They can be
told that many of the economic evils are due
to so many reasons, and the boys can under-
stand it. Let us do it, and let us not live
in an orbit of fear plex always d
by the feeling that there will be a danger
whenever a new thing is brought in.

I think that this Bill is a very laudable
one, and our young Member must be
appreciated and congratulated for taking
this opportunity and in brioging this point
to the limelight. I request the hon, Law
Minister : my request to him may not have

much weight, but still, I am in duty bound to
request him and say that at least he must
allow it to go for circulation.

it fore e (awdt): faeelt &% 57
FTaw § A qifeiiEd g § 1 9T @
THARE W F A & § yamk
fafrel & o o wft & aga sor
qIE ATT FX § | IAHT aqga & afen
R @ g i1gr ads ¥ 7
T WTE qifearied #1 99 § 1 gan gt
F FEAA & | 9 Fer A1av ¢ 5 S
HAegFT g IY FT @ AT Y A9 F
TUET IHFT T AT | T SHY TATE
AT & | T AT AW H AT IR §
A IR AT FAT B TAIA FT S T
3 it 1 Y § fmr g e iferniiew &
FRT & AT F Y IR FIEAA FEGEIT
1112 w§ =+ feest & g

I request the Law Minister to be there and
see to this.

They will try their level best to become
great.

ggafar st Famr @Y &1 gwEY
A T FERT FET 8 | AT ®
arg 3 FY 91 AT A @ 0 K g @
fe == #1 A% [oEwT #®1 ™ aus
AT e fF ¥ W § ) g dEET A
ATYH! TG TG q9E TR @ AR
g7 T FCEHA £ | g7 A S A9 &
& TUE T HERE W FW TG T RS
&1 ¥ g 9 W gAY E, gW G o
a5 1w gfr v W R fernt
g it & wiEE osw @ g
aiq #r wifgr & aw ey av
;N IH FT & 1 AEmTl w®OFE
Be prepared to shoulder the responsibility of

the State Government; be prepared to become
the Prime Minister or the Finance Minister.

¥ gmET 0 @I F9 ®) TEHC ST
2\ g1 Foamifafafedt siesT st 31
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[ = far ArvAwr)
arg ¥ f5 9w wEegr ¥ oS ¥
FTATHTEIAT &RH & STwT | ¥ JEAFY
Foad, e #1 T WX S e
frate <7 & wifasr s Jawr T,
IFFY JATd F4@A |

I went to a college, I saw young boy
who can totally replace Morarjibhai.

THT wET @9 fw femn, maw &
I o i afama g € af 1 g R
T wmm g fed & @Y Y
s ag e g § Wert 9w F
a1 THY TE LT E |

ogl a% W% fafaet &t smEw
fafree 1 e & 9997 T gefEw
¥ ¥, RS ¥ W ogmfed A #)
T AR Y F qars FJar g SER
L g9E F1 A qraFre fFar @, 79g aga
=t fear & 1| & ST ar® F@T § |
oz g amaan g f5 a1k A
grefag 1, U7 FAT T TUT Fifaew
oo W W FT 3 Avlgh ) ag dEe
IARY T & AT | A FIA T AAF
X o @15 UL A <Yy g &, SAN
FTH FIA FTAFT T | T TOATTT GHH |
Tg AT FE G & | Tg I AT
& T FT FFAT g, FWA OUT FT FZAT
iR gefmamRI ®E 1T &
FEAE, A g 1T ag ot 2@ fF 55
9 F 1% g9 X AT H1 fEmmr w1
WEIGTAMI AN OF q T AF g1 T
gt & 5 gucad &1 safE swmRA
AT @ FF &, fafawy v ® wwar
2 A gy feme &3 e smn g
9 FBTE AY arat 51 9tq & |

Have a young Government here. We
will have a young Government now,

7 aga afen @ g 1wy
T FT F AT AR FW Fr T FEN)
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HEWOT & FT & ATAN 3 dw Arfeew
& ¥ g S al fiw A A guw
s r w3 o owIr FA X e
FTHY, TT AT |

ST SEATT A AC E, W@ oAGT GRS
g o fafret ot & ady Y aw
THF I GH A AT AE T AH |
TR WA A fers ag T w1
Aterarat #1 9191 3 ¥ fau I @ AR
¢ 1 & mfeariiz & T wY wfades
T g fr o qwew &), wYE A e 5w
Froet § T o W fF o g
Frerart 1 &< fmmer a1 ¢ 1 arfeE-
¥ e & Ffreet Al 999 A% 2-
foz g gR a@i Fe & ¥ s § )
dqAT F9HE X ¥ @ § IF AW

T FEATAT § fF What is the duty of the

opposition and what is the duty of the
Government ? It is the duty of the opposition
to oppose the Government and it is the
duty of the Government to protect the
country,

Y 7y famy ¥ ag weama @ ¢
@ fadas w1 sg e & fod ¥ fear
str | & gae faty s g, wifs 9w
¥ 9ga §WA W FAAT | SART F AT
T fadae S99 A faar oo

g ggEEE AW AN ¥ g H wfe-
fefert aew g T g wed g
FCH AT |

# 7@ g &1 3 awea w3 g e
sgw fafreet s s fafae ofiee
e g g |

SHRI PRAKASH VIR SHASTRI : What
about other ministers ? They must also be
elected.
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SHRI SHEO NARAIN : We are having
a Government of the people, by the people
and for the people.

sre < fafree o wrew fafex
g faes Fvast g1, a1 qfed #7997 9
wqraT FriFmEE g

o AR T (TEAT) '
ofg #geg, g IS g &1 I@ g F
AT gge, St weEax fag, & faaer
& Haraw wyaedl og faw @ g1 wew
g1, T fae @ frar o wrd

it frr wrow - s fA Qe @ @
3?

s THEAR TRt i T
fade &4 ?

9 ATIEY FY WS AW G A1, ar
gart ag) A, fama fog gw =i &1
T} § 5 7oEm F FTIW W AW
¥ ® FE FBTE A F A A, T
Tt ofr # ¥ 1942 FT St @
ar o U TRE JTREA, AT
FATHT FT AFT T TS F AT AT TAA-
fos g & fa=fes # oy sm=wm gu
IAH T Ao qAY AT dgw] fger
¥ A § TR FAifaar 3/ A

o9 gw e arfEdl F Shr gEew
ALY &, TF G IAH! A1 HARA FT g &
T, wfe gTeR swy EfF 3 g
fag A #id | su¥ fag & dvg §, afew
AW F A A A o
IR TS A g FE F §, Afe
o I A 3| w1 wfew W[ A
fT 8, Y TgT ¥ &, AR W@ AR Y
wfar g, araATeR T & AT IEwr
fade w2 €1

18 hrs.

% AT FeEl A 3 & TET 8,
B FT gL &g @Y, TR GeF K

S T qUFFEaTT FT §HET &Y, S-S
daT FTTE AT SAT A AYA W AT
AT F graeg § AT FLAT g, 99 99
% afrafadre s epataEet & a@
AT Faw A W T A gay
AT TF FT W FT W AR W F A9-
frafor & fao o Fx& § &Y 7Y T
7l @ fr 9 gw dr ¥ afasr & wwew
W | FER ¥ garfes, e H Ao
ITH! AEER W@ § AfFA o ST A
aWg HIET § dY g9 W29 a9 & o)
W e fewEd § W) g ¥ saar
dnt & gw Ak fewem #r fifiw w@
1@ g W aad TR X TR gE A
ST 9IRS § AR wa & sfefaftes
&, TTHT AT TEAT AT & | T IAY
B9 AT F) AT F § Av st afa-
FTT at AT | Faw sAF FGeT &
ara & arafase S @ ? G F
arg-are  AfgwT ot 3T =rfegn arfy
s fe arew swaear § 9e feewm AT
2 3 ¥ 9o aefirl ®Y I F Adv=Ey
YT o # A 1 ot o 25 AT &
W IW AT 1 @ A g 2 | AT
uw &1 fafae it & Fifag, 21 a4 fifag
1 9 aE ¥ T9EE ATen J9 g
qrat sTATaT fag o § 1 59 aXg & S
1 &1 arfge 1 gafaw & s faw v
HIYT F@TE |

ot g g9 et v fF agh o
I et # o wOT greW A OgEr &+
arfgn, SEFT 9 & Twda F@r § | A
#YE yEmFar A | 9 FAA " HT
FEYUNT § A TB W FY T A T
ag T4 § 1 @Y T A ger A gy
#oaw fau g wWg) A9 AW 94,
gae a1 A fomm far | e ® gy
& fear faar f5 gw gaer o= s 0
qMET & )1 T@T AT T Wfew | SEw
A awa g AR fex s A
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farmm g & fF oF aX o & g A
feragt o @), =g faw= st s &Y
ST | A FT F A FATET EA | AR
&F S wuT WA ar gk A o w9y
AT &, ITF AN FT FHSIT FT  TEAT Y
TR amr | e & zw faw
WrAATS w1 WG FIX g Y 7y fewd
ot & Y 5% wfca +@ *1 g faar
&, SuE g FYar § o i e @
fiF @ o Zoay EFR A )

it wy foerd () : Foaw R
Wt a% 18 &« & Ay s gafaai #1
N | T qaOTA § THEG AL H WG AW
T gt fe | T T g
wiaw & wfqur § w@r e g 1 wfEw o=
Fag At & faw oz W o @= 18
e #t 5 9% Y, 0 ww Tagas
T FHH T GG a0 T AGFIL 4T |
afer ¥ ¥ st Y AT @ ¥
FHE F TET a7 & w@ifs ¥ IH 18
o Y AE dr L () L

To WEAA T (FETCWIN) : AT
3 18 @ 2

it Ay o ;oo 18 AT wyf & 7
T 18 AT W A T Agt dov ¢

¥o AEAY YO : FAq F fag &
T 1

ot Ay ol : ag oY a=ET AR
T A FEA FT Aq9T qg g 6 9T -
#ifaw gl #t axeaqr 18 a§ F gaAH(
s gafadl & fao qet @ 9% ok W
Mg e fr R A W™ A
wafgrR A & ? AR [ AT 0w aga
et A @) wWiey W@ @ T
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forerger aew @V i o & i
TEET | ag AT FEm {5 THeY R
AT I FA AT @ AT ar F e
FeT ®t avaw Far g AfET s are
FAF AR A A T § +HF
¥ faee we 5 o) s ) &t
S G § TEHY AT AT A

s faliws § o= A AgeEgr
T §—T &g HAT E1 AT qur woAT @Y
ag faam Tar ar AF T & awew &
Fae § A I @ dfeaw ¥ s
7€ | sfaeam &1 N wraArd & 39w AR
g AT @y At a0 fEer o e
fom @ § §EE A A7 ACHF w
¥ gE F1 e WAY AT QU /A qAAT
& 7t anfgg 1 &few Gz aram & 5 Ay
wfaame & TIT q9 TFAT JATT gOAT &Y HEY
e AT & WTATE FY gAT FAG T
A R AT AT XA ) AT T FAw
fagw o & w3ew A€ ¥, afoe g@=w
& ggw W W A, AfeT Ay qw-aal
¥ afcr st gpo R wEw Tea §
ST ATgT A, IHFAY TAMAT BT AT
T A AT | A HEY & I
o d@faary s 9ger g B9 &
a1z fear R g wET Tsw ¥ e
1 fee gad a1z 39 & qETEfa agt
¥z o g€, 9 AT 1966 #H =Y 7 agg”
gred # Wlg F @ 0w oy aafEd w1
woa #f AT S T ge #1oagH
AgF A 1 o ST qgi A3 §, I &
F9 W07 1966 # 1t €9 q<T § q—IT9
g g f§ wa W sfew ot &
A ¥ A1 I qgAT AT AGE 9 gAAT A
7 arafer szrd of i s W Y agt
5% w1 afaer T8 § 3R gy AT T
@ 13 dfaew AN 9T 164 A
fqd, st a A o ¥ F oy A
& | waT weAY v gew WAy AAafoay &
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@ @At g, &t Al &1 9w I
qeg ¥ gaT g AR gEwr qrfue |
gar a1 fqam sw F wfa Sar g @
v fFet aXF AT AgE WS g AT
fram a1 AR @ A&, A T
moae g ff AT gra 164 F1 um W
FHALWEN...

=it forr AT : 164 "qrq w7

ot 7g fomd : geg AT & g A
T O WA F Age & o # afieg
T 8, SEF M@ F WA g ) W ag
#§t el 5 Arwifede w1 g TRl
AT ¢, SO ae & frww o § smar
& Toa @ ¥ T e @1 wafag ag
TEd M9 FH dF F gom ¢ | Fedwmrw
FHET F Y ug = g v AR AU wne
thafmaaframrmmsafs
wiaer # 59 aeg &1 gaaw Ay sy
a9 ¥ ww | AEr aman g fF Fg ae
T AT F TEW I TN A
Frfrfedamm F Ty an ¥ oF
T Y, T gL o THo Fo F FT
Il 1 @Y F{ FAA-FAG FH AT
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W AR A qaies 1 9 O A @
@t Fn Wl wgeT TW AT At sigom
sO e w fav & fagra s g ga@
W F—UF at waife@ A FT oS
TEITE § IH AT ST AT IHS fagr
F AT FL W G A ag w4 W
a<g #1 frdas &rd | Y S|r gw WA
e ot fem g9l & emEmee 9w
F! ara fadas g faar a1, s
T ¥ ¥ far gw faae w3 wfew
Tt TRt AT Aigd R gw faw &
fagra F1 g EwET FA E

st e AW I (Fer) T-
ofer wgieT, a5 § wrow T8

MR, CHAIRMAN : The bell is being

There is no quorum, The House stands
adjourped till 11 A, M, on Monday.

18.12 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, May 5, 1969
Vaisakha 15, 1891 (Saka).



